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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
Original Application No. 432 of 2021

IN THE MATTER OF:

Shiv Singh ... Original Applicant
Versus

State of Rajasthan & Ors. ... Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 5 IN TERMS
OF ORDER DATED 23.02.2023 PASSED BY THIS HON’BLE

TRIBUNAL

I, Dinesh Garg, aged about 50 years, son of Nemichand Garg, resident of
102, Ashiyana Apartment, Sindhi Colony, Kishanganj, Madanganj,
Kishangarh, Ajmer, Rajasthan 305801, presently at New Delhi do hereby

solemnly affirm on oath as follows:

am a Partner in the Respondent No. 5 (Project Proponent), i.e.,

%om Granites and am its authorized representative. 1 am fully

gfsant with the facts and circumstances of the present case and,

erefore, I am competent to depose vide the present affidavit.

2. The present affidavit is being filed in terms of the Order dated
23.02.2023 passed by this Hon’ble Tribunal where additional

information has been sought from the Respondent No. 5.
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At the outset, I unequivocally and unconditionally state and reiterate
that the Respondent No. 5 has never carried out blasting for the
purposes of, or related to, mining nor does it intend to do so. In this
regard, since as early as 08.09.2020, with respect to unfounded
allegations of blasting being made at the time, the Respondent No. 5
has consistently been corresponding with the authorities reiterating that
it has not been carrying on any blasting and even waste material from

mining is being broken into smaller pieces using stone breaker machine.

This position with respect to no blasting being carried out continues
even today and has been confirmed by the report of the Joint Committee
constituted by this Hon’ble Tribunal as well as in the subsequent action
taken report filed by the Respondent No. 3 (Rajasthan State Pollution

Control Board or “RSPCB”).

The false allegations in this regard against the Respondent No. 5 have
been made with a view to impede the mining activities of the
Respondent No. 5 and extort it. As recorded in the report of the Joint
Committee, various houses surveyed by them in same area had no
cracks nor did the residential houses created within the mining area
have any cracks. This clearly disproves the false allegations against the

Respondent No. 5 in this regard.




It is pertinent to mention that the land over which the Respondent No.
5 is carrying out mining has large mounds of granite (some protruding
as high as 20 feet from the surface in plain sight) and, practically, there
was and has never been any requirement for blasting even for the
purposes of excavation of granite. Even today, large areas with exposed
granite are available on the lease area and a few photographs in this

regard are enclosed herewith and marked as Annexure R-8.

The mining method itself is the open cast method that involves drilling
of holes using jackhammer drills and using a cobalt wire saw covered
with hard ‘bits’ to cut the granite. The overburden/soil is removed by
drilling, breakers are used to break larger pieces of rock that are then
removed using excavators and dumpers. The entire process does not
involve any form of blasting. This is why the modified mining plan

clarifies that no blasting is proposed whatsoever.

It is also reiterated that the primary use for the granite slabs extracted
by the Respondent No. 5 is towards flooring and similar purposes where
even a single crack/chip in a slab makes it unusable. As such, it is
inconceivable that the Respondent No. 5 would engage in blasting in
any manner during its mining activities as the same would render the

granite unusable.
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In the present case, pursuant to the preparation of the original mining
plan, the grant of environmental clearance, issuance of consent to
establish and later consent to operate, and execution of a lease
agreement, the Respondent No. 5 started taking steps to commence
mining operations. It is notable that all these documents have been
placed on record by the Joint Committee with its report and may kindly

be perused.

In terms of the Order dated 23.02.2023 passed by this Hon’ble Tribunal,
it is submitted that the Respondent No. 5 is in compliance with the terms
of the Environmental Clearance (“EC”) granted to it as well as the
CTO/CTE that have been issued to it. In this regard, the following may
kindly be noted:

1. In addition to having planted hundreds of plants and trees outside
the lease area (i.e., in the panchayat area), the Respondent No. 5
has planted around 440 plants and trees within the lease area itself
in which regard many photographs have already been placed on

wrecord with the application filed by the Respondent No. 5. For the

monthly salary of Rs. 10,000/- to a gardener in which regard, and

till 31.03.2022, it had paid a sum of over Rs. 3,84,000/-.
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ii. In addition to planting plants and trees, the Respondent No. 5 has
carried out various social activities such as sponsoring sweets and
carrying out prize distributions at the local school, sponsoring
meals at the Hanuman Temple, sponsoring chara distribution for

the local stray cows and expensed Rs. 84,360/- under this head.

iii. Additionally, the Respondent No. 5 has made various donations to
the local cow shelters and to Muke Badhir School totaling a sum

of Rs. 97,800/-.

iv. Between December 2021 and January 2022, the Respondent No. 5
has carried out the construction of a concrete (pucca) road of
around 250 metres for the benefit of the local villagers that is
known as Shamshan Road. It has also carried out the construction
of a 9-inch thick RCC puliya (small overbridge over running
water) for the benefit of the local villagers which was earlier a
damaged and kaccha road. It has also constructed a concrete water

feeding trough for stray cows and other animals. In this regard, the
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v. Finally, a trust by the name of District Mineral Foundation Trust
(“DMFT”) has been created for the purpose of carrying out works
in the districts affected by mining works for the interest and benefit
of such areas. The DMFT is funded through contributions from
mineral concession holders in the concerned districts. The
amounts paid towards DMFT are a component/percentage of the
royalty that is paid by mineral concession holders to the State. In
this regard, and till 31.03.2022, the Respondent No. 5 has paid a
sum of Rs. 11,73,817.95/- towards DMFT charges. In this regard,
details about DMFT as available on the website of the State of

Rajasthan is enclosed herewith and is marked as Annexure R-9.

With respect to the expenditure specified hereinabove, the relevant
ledger extracts of the books of the Respondent No. 5 are enclosed
herewith and are marked as Annexure R-10.

11. Thus, and till 31.03.2022, the Respondent No. 5 has expended an

amount of at least Rs. 20,46,227.95/-. It is verily submitted that the
A\ of 0o\
4 %9 g % B spondent No. 5 continues to carry out these activities and has every

12. Additionally, as recorded by the Respondent No. 3 in its action taken

report submitted before this Hon’ble Tribunal, the Respondent No. 5 is
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in compliance with all requirements and has made a retaining wall
around its dump site, removed overburden from the storm water drain
that no longer has any obstruction, and has made a garland drain and
siltation pond around the dump. In this regard, photos were also
provided to the Respondent No. 3 that are included in its action taken

report and also filed with the Respondent No. 5’s application.

13. It is also pertinent to submit that the Respondent No. 5 has taken huge
loans for operationalizing its mining operations (primarily for purchase
of machinery) and, barring one loan that has been paid and closed, the
Respondent No. 5 is paying huge monthly amounts towards EMlIs for

these loans. The details in this regard are as follows:

SL. | Equipment Bank Loan Amount | EMI amount
(INR) (INR)
1. Tata 210 Indusind 49.50,000 1.23.055

Note: this repayment

stands concluded as on

date

Nipra Derrick Crane Indusind 28.,50,000 99,929

L&T Kamatsu 210-PC ICICI 54,30.000 1,41,850

L&T Kamatsu 350-PC Sundaram 1,05.00,000 2.56,860
Finance

Mahindra Camper Mahindra 10,85,000 28,150
Finance

6. L&T Kamatsu 210-PC Axis Bank 61,00,000 1,52,551

(this is a recent purchase)

Total of SI. Nos. 1 to 6 3,09,15,000
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Total of SI. Nos. 2 to 6 6.79.341

Some of the relevant documents evincing these loans and EMlIs are

being enclosed herewith and marked as Annexure R-11.

14. Thus, the Respondent No. 5 still has monthly EMIs of over Rs. 6.7 lakhs
that it needs to pay in addition to its regular operational expenses. It is
also to be noted that given the heavy loans taken by the Respondent No.
5 and the high operational expenses, the following are the net loss/profit
figures of the Respondent No. 5 that can be substantiated by the ITR

returns filed by the Respondent No. 5:

Assessment Year Net profit/Net loss (INR)
2019-2020 - 3,77,739/-
2020-2021 1,29,874/-
2021-2022 1,20,409.09/-
2022-2023 3,47,656.42

| “True copies of the relevant ITR documents evincing the figures

""’f..',_fs"peciﬁed above are being enclosed herewith and are marked as

,..:, Annexure R-12.

15. Thus, the afore stated facts make it clcar that against the 50 year mining

lease granted to the Respondent No. 5, the Respondent No. 5 has only
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started making profits (albeit minimal) from AY 2020-2021. The facts
and figures stated in the present affidavit will also show that the
Respondent No. 5 is a partnership concern that is running a small scale
mining operation (its lease area admeasures 3 hectares). Even when
mining operations are stayed/not carried out, the Respondent No. 5 has
to continue to bear/pay its EMIs and monthly operational expenses that
include dead rent (minimum annual amount of royalty to be paid on
mining irrespective of whether any mineral is mined), salaries of staff
and workers, etc. Further, just recently, another granite mine in the
vicinity of the Respondent No. 5 has commenced operations and, given
that the operations of the Respondent No. 5 have been stayed, the
regular customers of the Respondent No. 5 may change vendors and the

Respondent No. 5 may permanently lose these customers.

16. It is for these reasons that the stay of mining activities by this Hon’ble

Tribunal is impacting the Respondent No. 5 heavily and adversely and
[;"\ i
// A\ o 06 _.__.L"uon-vacation thereof shall lead to the Respondent No. 5’s business

7

getting permanently closed as the Respondent No. 5 will not be able to

sustain these heavy losses. It may also be noted that the festival of Holi

shall commence soon during and after which the workers of the

Respondent No. 5 shall be going on holiday for around 12 days owing

to which, there will again be a hiatus in the mining. Thereafter, during



17.

18.
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the monsoon season, mining will again come to a standstill. For these
additional reasons, it is imperative for the Respondent No. 5 that the
stay on mining imposed by this Hon’ble Tribunal vide Order dated

08.02.2023 be vacated urgently.

The Respondent No. 5 has verily attempted to place on record all the
details sought by this Hon’ble Tribunal, as well as additional details as
comprehensively and quickly as possible given its urgent plea for
vacation of stay. It is reiterated that, as on date, the Respondent No. 5
verily believes that it is in compliance with all requisite environmental

conditions and has every intention to ensure that it maintains the same.

I therefore reiterate the Respondent No. 5’s prayer that it be allowed to
resume mining operations immediately. The Respondent No. 5
undertakes that it shall not be carrying out any blasting activities or

unsystematic dumping of overburden and shall ensure strict adherence

to all environmental norms and requirements.
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2.o- The alnnexures annexed with the present affidavit are true and
correct copies of their respective originals.
DEPONENT e
VERIFICATION

I, the above-named Deponent do hereby verify that the contents of the
present affidavit above are true and correct to the best of my knowledge

and belief. No part of it is false and nothing material has been concealed

therefrom. 9 7 reR 01’1?3
Signed and Verified on this day of February, 2023 at New Delhi.
ol GEM 'f._:".-RP\,Nr‘;E::
T a0 T 6
g eém?;:\egeu@ﬂ DEPONENT. «
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) DMF Rajasthan """ Menu

ABOUT DMFT

What is DMFT

District Mineral Foundation (DMF) is a trust set up as a non-profit body, in those districts
affected by the mining works, to work for the interest and benefit of persons and areas affected
by mining related operations. It is funded through the contributions from the holder of major or
minor mineral concession in the district as may be prescribed by the Central or State

Government.

Establishment

State government vide notification dated 31-05-2016, enacted DMFT Rules, 2016 to establish
district mineral foundation trust in each district of the state as a non-profit body in the mining
operation affected districts. In all 33 districts District Mineral Foundation Trust has been

established in the state. .

Objectives

The objective of District Mineral Foundation is to work for the interest of the benefit of the
persons and areas affected mining related operations in such manner as may be prescribed by the

State Government.

Amount of contribution to be made to District Mineral Foundation-

Every holder of a mining lease or a prospecting licence-cum-mining shall, in addition to the
royalty, pay to District Mineral Foundation of the district in which the mining operations are

carried on, an amount at the rate of-

(a) ten per cent of the royalty paid in terms of the Second Schedule to the Mines & Minerals
(Development and Regulation) Act, 1957 (67 of 1957) (herein referred to as the said Act) in

respect of mining leases or, as the case may be, prospecting licence-cum-mining lease granted on

or after 12th January, 2015; and

https://mines.rajasthan.gov.in/DMFT/about-dmft.jsp 112
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24/02/2023, 16:46 About DMF

(b) thirty per cent of the royalty paid in terms of the Second Schedule to the said Act in respect of

mining leases granted before 12th January, 2015.

Government of Rajasthan

https://mines.rajasthan.gov.in/DMFT/about-dmft.jsp 2/2
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GEM GRANITES

JAIPUR ROAD

MADANGANJ - KISHANGARH
SOCIAL EXPENSES

Ledger Account

1-Apr-2017 to 31-Mar-2022

- Page 1
____ Date Particulars Vch Type Veh No. Debit  Credit
16-7-2018 To Cash Payment 33 3,250.00
PLANTS PURCHASES AND PLANTING
TREES IN MINES FILD
12-9-2018 To Cash , Payment 48 2,980.00
PLANTS PURCHASES AND DONATE IN
SCHOOL
16-2-2019 To Cash Payment 86 4,500.00
FOOD SERVICE IN HANUMAN TEMPLE
- 10,730.00 -
By Closing Balance . 10,730.00
10,730.00 10,730.00
1-4-2019 To Opening Balance 10,730.00
2-8-2013 To Cash Payment 59 4.880.00
PLANTS PURCHASES AND PLANTING
TREES IN MINES FILD
16-9-2019 To Cash Payment 75 4,800.00
PLANTS PURCHASES AND PLANTING
TREES IN VILLAGE FILD IN THE AREA
26-1-2020 To Cash Payment 146 4,250.00
SWEET AND PRICE DISTRIDUTION IN
SCHOOL
16-3-2020 To Cash Payment 172 5,000.00
FOOD DISTRIBUTION AT HANUMAN
TEMPLE IN LOCAL AREA
29.660.00
By Closing Balance _om o 29,660.00
29,660.00 29,660.00
1-4-2020 To Opening Balance 29,660.00
11-4-2020 To Cash Payment 1 1,550.00
CHARA DISTRIBUT IN LOCAL STREET
COWS IN LOCAL AREA
21-4-2020 To Cash Payment 3 3,040.00
FOOD DISTRIBUTION IN HANUMAN
TEMPLE
10-8-2020 To Cash Payment 51 4,880.00
PLANTS PURCHASES AND PLANTING
TREES IN MINES FILD
15-8-2020 To Cash Payment 55 4,180.00
SWEET AND PRICE DISTRIDUTION IN
SCHOOL
Carried Over 4331000

~ continued ...
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GEM GRANITES

SOCIAL EXPENSES Ledger Account : 1-Apr-2017 to 31-Mar-2022 Page 2
Date Particulars Vch Type Vch No. ~ Debit ~ Credit
Brought Forward 43,310.00
8-9-2020 To Cash Payment 75 5,200.00
PLANTS PURCHASES AND PLANTING
TREES IN VILLAGE FILD IN THE AREA
26-1-2021 To Cash Payment 153 4,050.00
SWEET AND PRICE DISTRIDUTION IN
SCHOOL
8-3-2021 To Cash Payment 181 5,000.00
FOOD DISTRIBUTION AT HANUMAN
TEMPLE IN LOCAL AREA
57,560.00
By Closing Balance . 57,560.00
57,560.00 57,560.00
1-4-2021 To Opening Balance 57,560.00
8-4-2021 To Cash Payment 7 2,100.00
CHARA DISTRIBUT IN LOCAL STREET
COWS IN LOCAL AREA
2-8-2021 To Cash Payment 76 5,200.00
PLANTS PURCHASES AND PLANTING
TREES IN VILLAGE FILD AND LOCAL
SCHHOL FILE AREA
8-8-2021 To Cash Payment 78 4,250.00
PLANTS PURCHASES AND PLANTING
TREES IN MINES FILD
15-8-2021 To Cash Payment 82 5,140.00
SWEET AND PRICE DISTRIDUTION IN
SCHOOL
26-1-2022 To Cash Payment 221 4,370.00
SWEET AND PRICE DISTRIDUTION IN
SCHOOL
2-3-2022 To Cash Payment 242 740.00
CHARA DISTRIBUT IN LOCAL STREET
COWS IN LOCAL AREA
22-3-2022 To Cash Payment 268 5,000.00
FOOD DISTRIBUTION AT HANUMAN
TEMPLE IN LOCAL AREA
84,360.00 -
By Closing Balance = 84,360.00
84,360.00 84,360.00




Date

30-4-2019
31-5-2019
30-6-2019
30-7-2019
30-8-2019
30-9-2019
30-10-2019
30-11-2019
30-12-2019
30-1-2020
28-2-2020
31-3-2020

1-4-2020
30-4-2020
30-5-2020
30-6-2020
30-7-2020
30-8-2020
30-9-2020
30-10-2020
30-11-2020
30-12-2020
30-1-2021
28-2-2021
31-3-2021

1-4-2021
30-4-2021
31-5-2021
30-6-2021
30-7-2021
30-8-2021
30-9-2021
30-10-2021
30-11-2021
30-12-2021
30-1-2022
28-2-2022

To
To
To
To
To
To
To
To
To
To
To
To

By

To

To
To
To
To
To
To
To
To
To
To
To
To

By

To

To
To
To
To
To
To
To
To
To
To
To

Particulars

Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash

Closing Balance

Opening Balance

Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash

Closing Balance

Opening Balance

Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash
Cash

Carried Over
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GEM GRANITES
JAIPUR ROAD
MADANGANJ - KISHANGARH

GARDNER SALARY

Ledger Account

1-Apr-2019 to 31-Mar-2022

Page 1
Vch Type Vch No. ~_ Debit ~ Credit
Payment 10 10,000.00
Payment 23 10,000.00
Payment 45 10,000.00
Payment 61 10,000.00
Payment 76 10,000.00
Payment 92 10,000.00
Payment 106 10,000.00
Payment 126 10,000.00
Payment 137 10,000.00
Payment 159 10,000.00
Payment 170 10,000.00
Payment 190 10,000.00
~1,20,000.00
_ . 1,20,000.00
1,20,000.00 1,20,000.00
1,20,000.00
Payment 7 10,000.00
Payment 16 10,000.00
Payment 31 10,000.00
Payment 51 10,000.00
Payment 75 10,000.00
Payment 101 10,000.00
Payment 119 10,000.00
Payment 135 10,000.00
Payment 151 10,000.00
Payment 170 10,000.00
Payment 187 10,000.00
Payment 213 10,000.00
2,40,000.00
2,40,000.00
2,40,000.00 2,40,000.00
2,40,000.00
Payment 21 12,000.00
Payment 37 12,000.00
Payment 57 12,000.00
Payment 71 12,000.00
Payment 96 12,000.00
Payment 117 12,000.00
Payment 140 12,000.00
Payment 172 12,000.00
Payment 207 12,000.00
Payment 252 12,000.00
Payment 272 12,000.00
3,72,000.00

continued ...
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GEM GRANITES

GARDNER SALARY Ledger Account : 1-Apr-2019 to 31-Mar-2022 Page 2
Date Particulars ~ Vch Type VechNo. ~ Debit Credit
Brought Forward 3,72,000.00
31-3-2022 To Cash Payment 311 12,000.00
~3,84,000.00 o
By Closing Balance S 3,84,000.00
3,84,000.00 3,84,000.00
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GEM GRANITES
JAIPUR ROAD

MADANGANJ - KISHANGARH

DONATION EXPENSES

Ledger Account

1-Apr-2017 to 31-Mar-2022

] Page 1
Date Particulars ~ VchType B Vch No. ~Debit ~ Credit
12-3-2018 To Cash Payment 41 5,000.00
DONATION PAID TO SARTHI GOW SHALA
5,000.00
By Closing Balance = __5,000.00
5,000.00 5,000.00
1-4-2018 To Opening Balance 5,000.00
16-6-2018 To Cash Payment 23 5,000.00
DONATION PAID TO SARTHI GOW SHALA
17-10-2018 To Cash Payment 56 5,000.00
DONATION PAID TO SHRI GOPAL GOW
SEVA SAMITI -
18-1-2019 To Cash Payment 81 2,000.00
DONATION PAID TO MUKE BADHIR
SCHOOL, AUMER
~17,00000
By Closing Balance . 17,000.00
17,000.00 17,000.00
1-4-2019 To Opening Balance 17,000.00
12-6-2019 To Cash : Payment 27 5,000.00
DONATION PAID TO KRISHNA GARH
GOW SEVARTH,
12-10-2019 To Cash Payment 89 5,000.00
DONATION PAID TO SHRI GOPAL GOW
SEVA SAMITI,
28-10-2019 To Cash Payment 95 5,000.00
GREEN CHARA DISTRIBUT IN LOCAL
AREA COW IN ALL LOCAL AREA FILD
12-1-2020 To Cash Payment 138 2,000.00
DONATION PAID TO MUKE BADHIR
SCHOOL, AUIMER
22-1-2020 To Cash Payment 144 7,500.00
DONATION PAID TO SHRI GOPAL GOW
SEVA SAMITI,
~ 41,500.00
By Closing Balance - 41,500.00
41,500.00 41,500.00
1-4-2020 To Opening Balance 41,500.00
15-5-2020 To Cash Payment 8 5,000.00
DONATION PAID TO SHRI GOPAL GOW
SEVA SAMITI,
Carried Over 4850000

~ continued ...



24

GEM GRANITES
DONATION EXPENSES Ledger Account : 1-Apr-2017 to 31-Mar-2022 Page 2
Date Particulars Vch Type Vch No. Debit ~ Credit
Brought Forward 46,500.00
30-10-2020 To Cash Payment 12 7,100.00
GREEN CHARA DISTRIBUT IN LOCAL
AREA COW IN ALL LOCAL AREA FILD
1-1-2021 To Cash Payment 144 3,000.00
DONATION PAID TO MUKE BADHIR
SCHOOL, AUIMER
12-2-2021 To Cash : Payment 166 5,000.00
DONATION PAID TO KRISHNA GARH
GOW SEVARTH,
2-3-2021 To Cash Payment 178 5,000.00
DONATION PAID TO NIMBARK GOW
SAMITI
~ 66,600.00 o
By Closing Balance - _ 66,600.00
66,600.00 66,600.00
1-4-2021 To Opening Balance 66,600.00
2-5-2021 To Cash Payment 21 7,100.00
DONATION PAID TO KRISHNA GARH
GOW SEVARTH,
20-5-2021 To Cash Payment 27 5,000.00
DONATION PAID TO SHRI GOPAL GOW
SEVA SAMITI,
1-1-2022 To Cash Payment 201 6,100.00
GREEN CHARA DISTRIBUT IN LOCAL
AREA COW IN ALL LOCAL AREA FILD
5-1-2022 To Cash Payment 206 3,000.00
DONATION PAID TO MUKE BADHIR
SCHOOL, AUMER
15-2-2022 To Cash Payment 230 5,000.00
DONATION PAID TO KRISHNA GARH
GOW SEVARTH,
15-3-2022 To Cash Payment 254 5,000.00
DONATION PAID TO NIMBARK GOW
SAMITI '
~97,800.00
By Closing Balance 97,800.00

_97,800.00  97,800.00




GEM GRANITES

MADANGANJ - KISHANGARH
Civil Work Expenses

1-Apr-2021 to 31-Mar-2022
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JAIPUR ROAD

Ledger Account

Page 1
_ Date  Particulars Veh Type ~ Vch No. ~_ Debit Credit
28-12-2021 To Cash Payment 201 10,000.00
PAID TO BHANU JI FOR JCB WORK
29-12-2021 To Cash Payment 204 5,000.00
PAID TO BHANU JI FOR JCB WORK
To Cash Payment 205 9,200.00
GITTI DUMPER
30-12-2021 To Cash Payment 208 8,500.00
LOCAL BELDAR AND KARIKAR
EXPENSES
2-1-2022 To Cash Payment 215 8,600.00
LOCAL BELDAR AND KARIKAR
EXPENSES
3-1-2022 To Cash Payment 217 9,000.00
BAJRI DUMPER EXP.
To Cash Payment 218 2,000.00
WATER TANKER EXP.
To Cash Payment 219 7,200.00
LOCAL BELDAR AND KARIKAR
EXPENSES PAID TO AMARCHAD JI
THEKEDAR
4-1-2022 To Namdev Traders (Ksg) Journal 2516 25,000.00
BILL NO 2516
To Cash Payment 223 9,200.00
GITTI
5-1-2022 To Cash Payment 225 8,000.00
LOCAL BELDAR AND KARIKAR
EXPENSES AMARCHAD JI THEKEDAR
To Cash Payment 226 1,500.00
WATER TANKER EXP.
6-1-2022 To Cash Payment 227 9,200.00
GITTI DUMPER
7-1-2022 To Namdev Traders (Ksg) Journal 2537 53,125.00
BILL NO 2537
8-1-2022 To Cash Payment 228 9,200.00
LOCAL BELDAR AND KARIKAR
EXPENSES AMARCHAD JI THEKEDAR
To Cash Payment 229 9,000.00
BAJRI DUMPER EXP.
11-1-2022 To Namdev Traders (Ksg) Journal 2585 46,875.00
BILL NO 2585
Carried Over ~2,30,600.00 -

continued ...
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GEM GRANITES

_Civil Work Expenses Ledger Account : 1-Apr-2021 to 31-Mar-2022 Page 2
Date Particulars VehType Vch No. Debit Credit
Brought Forward 2,30,600.00
11-1-2022 To Cash Payment 231 9,500.00

LOCAL BELDAR AND KARIKAR
EXPENSES AMARCHAD JI THEKEDAR

To Cash Payment 232 9,200.00
GITTI DUMPER

To Cash Payment 233 2,000.00
WATER TANKER EXP.

To Cash Payment 234 9,000.00
BAJRI DUMPER EXP.

12-1-2022 To Namdev Traders (Ksg) Journal 2587 31,250.00

BILL NO 2587

To Cash Payment 236 8,500.00

LOCAL BELDAR AND KARIKAR
EXPENSES AMARCHAD JI THEKEDAR

13-1-2022 To Cash Payment 237 5,800.00
LOCAL BELDAR AND KARIKAR
EXPENSES AMARCHAD JI THEKEDAR

To Cash Payment 238 400.00
WATER TANKER EXP.

. 3,06,250.00
By Closing Balance . 3,06,250.00
3,06,250.00 3,06,250.00
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GEM GRANITES
JAIPUR ROAD
MADANGAN - KISHANGARH

DMFT Charges
Quarterly Summary
1-Apr-2019 to 31-Mar-2022

= Page 1
Particulars ~_ Transactions Closing
- - ~ Debit | Credit Balance _
Opening Balance
Apr - Jun 1,01,572.72 1,01,572.72 Dr
Jul - Sep 71,732.56 1,73,305.28 Dr
Oct - Dec 1,21,777.97 2,95,083.25 Dr
Jan - Mar 64,201.83 3,59,285.08 Dr
Apr - Jun 9,164.07 3,68,449.15 Dr
Jul - Sep 61,313.33 4,29,762.48 Dr
QOct - Dec 95,131.58 5,24,894.06 Dr
Jan - Mar 84,907.89 6,09,801.95 Dr
Apr - Jun 65,226.00 6,75,027.95 Dr
Jul - Sep 1,71,456.00 8,46,483.95 Dr
Oct - Dec 1,68,696.00 10,15,179.95 Dr
Jan - Mar 1,58,638.00 11,73,817.95 Dr

‘Grand Total ' o 11,73,817.95 ~ 11,73,817.95Dr
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GEM GRANITES
JAIPUR ROAD
MADANGANJ - KISHANGARH

Indusind Bank Ltd
Ledger Account

1-Dec-2017 to 15-Mar-2023

A MueRe <.. 14

= . Page 1.
~_Date  Particulars N Vch Type Vch No. _Debit Credit
22-12-2017 By Interest Paid Journal 33,049.20

By Bank Charges Journal 2,415.25

5-1-2018 By Oriental Earthmovers Pvt Ltd (Jaipur) Journal 49,50,000.00
22-1-2018 To AU Small Finance Bank C/A Payment 29 1,23,055.00

By Interest Paid Journal 32,448.26

18-2-2018 By Interest Paid Journal 31,843.32
19-2-2018 To AU Small Finance Bank C/A Payment 38 1,23,055.00

18-3-2018 By Interest Paid Journal 31,234.33
19-3-2018 To AU Small Finance Bank C/A Payment 44 1,23,055.00

~ 3,69,165.00 50,80,990.36

To Closing Balance 471182536

50,80,990.36 50,80,990.36

1-4-2018 By Opening Balance 47,11,825.36
18-4-2018 To AU Small Finance Bank C/A Payment 3 1,23,055.00

By Interest Paid Journal 30,621.28
18-5-2018 To AU Small Finance Bank C/A Payment 14 1,23,055.00

By Interest Paid Journal 30,004.14

18-6-2018 By Interest Paid Journal 29,382.88
To AU Small Finance Bank C/A Payment 23 1,23,055.00

18-7-2018 By Interest Paid Journal 28,757.46
To AU Small Finance Bank C/A Payment 32 1,23,055.00

18-8-2018 By Interest Paid Journal 28,127.88
To AU Small Finance Bank C/A Payment 41 1,23,055.00

18-9-2018 By Interest Paid Journal 27,494.09
To AU Small Finance Bank C/A Payment 46 1,23,055.00
4-10-2018 To AU Small Finance Bank C/A Payment 52 1,23,055.00

18-10-2018 By Interest Paid Journal 26,856.06

18-11-2018 By Interest Paid Journal 26,213.78
21-11-2018 To AU Small Finance Bank C/A Payment 60 1,23,055.00

18-12-2018 By Interest Paid Journal 25,567.21
To AU Small Finance Bank C/A Payment 66 1,23,055.00

18-1-2019 By Interest Paid Journal 24,916.32
To AU Small Finance Bank C/A Payment 76 1,23,055.00

18-2-2019 By Interest Paid Journal 24,261.09
To AU Small Finance Bank C/A Payment 81 1,23,055.00

18-3-2019 By Interest Paid Journal 23,601.48
To AU Small Finance Bank C/A Payment 91 1,23,055.00

~ 14,76,660.00  50,37,629.03

To Closing Balance 35,60,969.03

50,37,629.03 50,37,629.03

1-4-2019 By Opening Balance 35,60,969.03
18-4-2019 To AU Small Finance Bank C/A Payment 2 1,23,055.00

By Interest Paid Journal 22,937.38
18-5-2019 To AU Small Finance Bank C/A Payment 13 1,23,055.00

Carried Over  2,46,110.00 35,83,906.41

continued ...
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GEM GRANITES
Indusind Bank Ltd Ledger Account : 1-Dec-2017 to 15-Mar-2023 : Page 2
Date Particulars Vch Type Vch No. _ Debit Credit
Brought Forward 2,46,110.00 35,83,906.41
18-5-2019 By Interest Paid Journal 22,268.94
18-6-2019 To AU Small Finance Bank C/A Payment 27 1,23,055.00
By Interest Paid Journal 21,596.03
18-7-2019 To AU Small Finance Bank C/A Payment 49 1,23,055.00
By Interest Paid Journal 20,918.63
18-8-2019 By Interest Paid Journal 20,236.71
19-8-2019 To AU Small Finance Bank C/A Payment 64 1,23,055.00
18-9-2019 To AU Small Finance Bank C/A Payment 73 1,23,055.00
By Interest Paid Journal 19,550.24
18-10-2019 To AU Small Finance Bank C/A Payment 86 1,23,055.00
By Interest Paid Journal 18,859.18
18-11-2019 To AU Small Finance Bank C/A Payment 103 1,23,055.00
By Interest Paid Journal 18,163.51
4-12-2019 To AU Small Finance Bank C/A Payment 115 1,23,055.00
18-12-2019 By Interest Paid Journal 17,463.19
18-1-2020 By Interest Paid Journal 16,758.20
20-1-2020 To AU Small Finance Bank C/A Payment 134 1,23,055.00
18-2-2020 To AU Small Finance Bank C/A Payment 149 1,23,055.00
By Interest Paid Journal 16,048.50
18-3-2020 To AU Small Finance Bank C/A Payment 164 1,23,055.00
By Interest Paid Journal 16,155.64
14,76,660.00 37,91,925.18
To Closing Balance - 23,15,265.18
37,91,925.18 37,91,925.18
1-4-2020 By Opening Balance 23,15,265.18
18-4-2020 By Interest Paid Journal 16,263.50
18-5-2020 By Interest Paid Journal 16,372.08
18-6-2020 By Interest Paid Journal 16,481.38
18-7-2020 By Interest Paid Journal 16,591.41
18-8-2020 By Interest Paid Journal 16,702.18
18-9-2020 To AU Small Finance Bank C/A Payment 78 1,23,055.00
By Interest Paid Journal 15,992.11
18-10-2020 By Interest Paid Journal 15,277.29
19-10-2020 To AU Small Finance Bank C/A Payment 97 1,23,055.00
18-11-2020 By Interest Paid Journal 14,557.71
To AU Small Finance Bank C/A Payment 111 1,23,055.00
18-12-2020 By Interest Paid Journal 13,833.31
To AU Small Finance Bank C/A Payment 125 1,23,055.00
18-1-2021 By Interest Paid Journal 13,104.09
To AU Small Finance Bank C/A Payment 142 1,23,055.00
18-2-2021 By Interest Paid Journal 12,369.99
To AU Small Finance Bank C/A Payment 158 1,23,055.00
18-3-2021 By Interest Paid Journal 11,630.99
To AU Small Finance Bank C/A Payment 177 1,23,055.00
8,61,385.00 24,94,441.22
To Closing Balance 16,33,056.22
24,94,441.22 24.94,441.22
1-4-2021 By Opening Balance 16,33,056.22
18-4-2021 By Interest Paid Journal 10,887.06
19-4-2021 To AU Small Finance Bank C/A Payment 11 1,23,055.00
Carried Over 1,23,055.00 16,43,943.28

continued ...
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GEM GRANITES
Indusind Bank Ltd Ledger Account : 1-Dec-2017 to 15-Mar-2023 Page 3
~ Date Particulars Vch Type Vch No. Debit ~ Credit
Brought Forward 1,23,055.00 16,43,943.28
18-5-2021 To AU Small Finance Bank C/A Payment 24 1,23,055.00
By Interest Paid Journal 10,138.16
18-6-2021 To AU Small Finance Bank C/A Payment 43 1,23,055.00
By Interest Paid Journal 9,384.26
18-7-2021 By Interest Paid . Journal 8,625.33
19-7-2021 To AU Small Finance Bank C/A Payment 57 1,23,055.00
18-8-2021 By Interest Paid Journal 8,625.33
19-8-2021 To AU Small Finance Bank C/A Payment 79 1,23,055.00
18-9-2021 To AU Small Finance Bank C/A Payment 95 1,23,055.00
By Interest Paid Journal 7,092.23
18-10-2021 By Interest Paid Journal 6,318.00
To AU Small Finance Bank C/A Payment 118 1,23,055.00
18-11-2021 By Interest Paid Journal 5,5638.63
To AU Small Finance Bank C/A Payment 148 1,23,050.00
18-12-2021 By Interest Paid Journal 4,754.02
To AU Small Finance Bank C/A Payment 175 1,23,055.00
18-1-2022 By Interest Paid Journal 3,964.17
To AU Small Finance Bank C/A Payment 204 1,23,055.00
18-2-2022 By Interest Paid Journal 3,169.05
To AU Small Finance Bank C/A Payment 221 1,23,055.00
18-3-2022 By Interest Paid Journal 2,368.62
To AU Small Finance Bank C/A Payment 250 1,23,055.00
14,76,655.00 17,13,921.08
To Closing Balance ~ 2,37,266.08 -
17,13,921.08 17,13,921.08
1-4-2022 By Opening Balance 2,37,266.08
18-4-2022 To AU Small Finance Bank C/A Payment 8 1,23,055.00
18-5-2022 To AU Small Finance Bank C/A Payment 27 1,23,055.00
By Interest Paid Journal 8,843.92
2,46,110.00 2,46,110.00




Indusind Bank Ltd New Loan

_Date

1-8-2019

1-8-2019
16-9-2019
4-10-2019

4-11-2019

4-12-2019

4-1-2020

4-2-2020

4-3-2020

1-4-2020
4-4-2020
4-5-2020
4-6-2020

4-7-2020
4-8-2020
14-8-2020
4-9-2020
9-9-2020
4-10-2020
5-10-2020
4-11-2020

4-12-2020
4-1-2021
5-1-2021
4-2-2021
5-2-2021
4-3-2021

Particulars

Interest Paid

Nipra Engineering Pvt Ltd (Udaipur)

Bank Charges

Insurance Expenses

Bank Charges

Interest Paid

AU Small Finance Bank C/A
AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

Closing Balance

Opening Balance

Interest Paid

Interest Paid

AU Small Finance Bank C/A
Interest Paid

Interest Paid

Interest Paid

Cash

Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

Interest Paid

AU Small Finance Bank C/A
Interest Paid

AU Small Finance Bank C/A
Interest Paid

Carried Over

31

GEM GRANITES
JAIPUR ROAD
MADANGANJ - KISHANGARH

Ledger Account

1-Aug-2019 to 31-Dec-2022

Page 1
o Vch Type Vch No. Debit Credit
Journal 29,955.82
Journal 28,50,000.00
Journal 8,601.69
Journal 24,195.00
Journal 1,548.31
Journal 29,242.17
Payment 72 1,00,000.00
Payment 84 99,929.00
Journal 28,521.08
Payment 95 99,929.00
Journal 27,792.48
Payment 114 99,929.00
Journal 27,056.28
Payment 128 99,929.00
Journal 26,312.41
Payment 144 99,929.00
Journal 25,560.79
Payment 156 99,929.00
Journal 25,827.18
6,99,574.00 31,04,613.21
~24,05,039.21
31,04,613.21 31,04,613.21
24,05,039.21
Journal 26,096.35
Journal 26,368.32
Payment 14 99,929.00
Journal 26,643.13
Journal 26,920.80
Journal 27,201.37
Payment 50 5,400.00
Journal 26,459.01
Payment 70 99,929.00
Journal 25,708.92
Payment 90 99,929.00
Journal 24,951.01
Payment 106 99,929.00
Journal 24,185.19
Journal 23,411.40
Payment 137 99,929.00
Journal 22,629.54
Payment 153 99,929.00
Journal 21,839.53
6,04,974.00  27,07,453.78

continued ...
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GEM GRANITES
Indusind Bank Ltd New Loan Ledger Account : 1-Aug-2019 to 31-Dec-2022 Page 2
Date _Particulars Vch Type Vch No. Debit Credit
Brought Forward 6,04,974.00 27,07,453.78
4-3-2021 To AU Small Finance Bank C/A Payment 168 99,929.00
7,04,903.00 27,07,453.78
To Closing Balance _20,02,550.78
27,07,453.78 27,07,453.78
1-4-2021 By Opening Balance 20,02,550.78
4-4-2021 By Interest Paid Journal 21,041.29
5-4-2021 To AU Small Finance Bank C/A Payment 6 99,929.00
4-5-2021 To AU Small Finance Bank C/A Payment 20 99,929.00
By Interest Paid Journal 20,234.73
4-6-2021 By Interest Paid Journal 19,419.77
4-7-2021 By Interest Paid Journal 18,596.30
5-7-2021 To AU Small Finance Bank C/A Payment 53 99,929.00
21-7-2021 To AU Small Finance Bank C/A Payment 59 99,929.00
4-8-2021 To AU Small Finance Bank C/A Payment 73 99,929.00
By Interest Paid Journal 17,764.26
4-9-2021 To AU Small Finance Bank C/A Payment 92 99,929.00
By Interest Paid Journal 16,923.55
4-10-2021 By Interest Paid Journal 16,074.07
To AU Small Finance Bank C/A Payment 107 99,929.00
4-11-2021 By Interest Paid Journal 15,215.74
To AU Small Finance Bank C/A Payment 142 99,929.00
4-12-2021 By Interest Paid Journal 14,348.46
To AU Small Finance Bank C/A Payment 164 99,929.00
4-1-2022 By Interest Paid Journal 13,472.15
To AU Small Finance Bank C/A Payment 196 99,929.00
4-2-2022 By Interest Paid Journal 12,586.70
To AU Small Finance Bank C/A Payment 219 99,929.00
4-3-2022 By Interest Paid Journal 11,692.02
10,99,219.00 21,99,919.82
To Closing Balance ~11,00,700.82
21,99,919.82 21,99,919.82
1-4-2022 By Opening Balance 11,00,700.82
4-4-2022 To AU Small Finance Bank C/A Payment 1 99,929.00
4-5-2022 To AU Small Finance Bank C/A Payment 21 99,929.00
4-6-2022 To AU Small Finance Bank C/A Payment 37 99,929.00
4-7-2022 To AU Small Finance Bank C/A Payment 52 99,924.00
4-8-2022 To AU Small Finance Bank C/A Payment 78 99,929.00
4-9-2022 To AU Small Finance Bank C/A Payment 115 98,429.00
4-10-2022 To AU Small Finance Bank C/A Payment 139 98,429.00
4-11-2022 To AU Small Finance Bank C/A Payment 165 98,429.00
4-12-2022 To AU Small Finance Bank C/A Payment 181 98,429.00
8,93,356.00 11,00,700.82
To Closing Balance 2,07,344.82
11,00,700.82 11,00,700.82




GEM GRANITES
JAIPUR ROAD
MADANGANJ - KISHANGARH

ICICI Bank Loan New
Ledger Account

__Date
15-4-2020
15-6-2020
15-7-2020
23-7-2020
15-8-2020
10-9-2020
15-9-2020
15-10-2020
15-11-2020
16-11-2020
15-12-2020
15-1-2021
15-2-2021

15-3-2021

1-4-2021
15-4-2021

15-5-2021
15-6-2021
15-7-2021
15-8-2021
16-8-2021
15-9-2021
15-10-2021
15-11-2021
" 15-12-2021
15-1-2022

15-2-2022

33

Lgkis00041642893
1-Apr-2020 to 15-Mar-2023
- i Page 1
_ Particulars - Vch Type Vch No. Debit ~ Credit
KOMATSU INDIA PVT LTD (TN) Journal 54,30,000.00
Interest Paid Journal 49,431.00
Interest Paid Journal 48,603.00
BANK OF BARODA (DENA BANK) C/A Payment 35 1,41,850.00
Interest Paid Journal 47.,768.00
BANK OF BARODA (DENA BANK) C/A Payment 71 1,41,850.00
Interest Paid Journal 46,925.00
BANK OF BARODA (DENA BANK) C/A Payment 75 1,41,850.00
Interest Paid Journal 46,075.00
BANK OF BARODA (DENA BANK) C/A Payment 93 1,41,850.00
Interest Paid Journal 45,217.00
BANK OF BARODA (DENA BANK) C/A Payment 110 1,41,850.00
Interest Paid Journal 44 351.00
BANK OF BARODA (DENA BANK) C/A Payment 124 1,41,850.00
Interest Paid Journal 43,478.00
BANK OF BARODA (DENA BANK) C/A Payment 141 1,41,850.00
Interest Paid Journal 42,596.00
BANK OF BARODA (DENA BANK) C/A Payment 157 1,41,850.00
Interest Paid Journal 41,707.00
BANK OF BARODA (DENA BANK) C/A Payment 176 1,41,850.00
 12,76,650.00  58,86,151.00
Closing Balance 46,09,501.00 )
58,86,151.00 58,86,151.00
Opening Balance 46,09,501.00
BANK OF BARODA (DENA BANK) C/A Payment 9 1,41,850.00
Interest Paid Journal 40,810.00
BANK OF BARODA (DENA BANK) C/A Payment 21 1,41,850.00
Interest Paid Journal 39,905.00
BANK OF BARODA (DENA BANK) C/A Payment 42 1,41,850.00
Interest Paid Journal 38,992.00
BANK OF BARODA (DENA BANK) C/A Payment 55 1,41,850.00
Interest Paid Journal 38,070.00
Interest Paid Journal 36,203.00
BANK OF BARODA (DENA BANK) C/A Payment 77 1,41,850.00
BANK OF BARODA (DENA BANK) C/A Payment 93 1,41,850.00
Interest Paid Journal 36,203.00
BANK OF BARODA (DENA BANK) C/A Payment 115 1,41,850.00
Interest Paid Journal 35,256.00
BANK OF BARODA (DENA BANK) C/A Payment 145 1,41,850.00
Interest Paid Journal 34,301.00
BANK OF BARODA (DENA BANK) C/A Payment 172 1,41,850.00
Interest Paid Journal 33,338.00
BANK OF BARODA (DENA BANK) C/A Payment 203 1,41,850.00
Interest Paid Journal 32,366.00
BANK OF BARODA (DENA BANK) C/A Payment 220 1,41,850.00
Carried Over ~ 15,60,350.00  49,74,945.00

continued ...
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GEM GRANITES
ICICI Bank Loan New Ledger Account : 1-Apr-2020 to 15-Mar-2023 Page 2
Date Particulars Vch Type Vch No. Debit __Credit
Brought Forward 15,60,350.00 49,74,945.00
15-2-2022 By Interest Paid Journal 31,385.00
15-3-2022 To BANK OF BARODA (DENA BANK) C/A Payment 241 1,41,850.00
By Interest Paid Journal 30,395.00
17,02,200.00  50,36,725.00
To Closing Balance ~ 383,34,525.00
50,36,725.00  50,36,725.00
1-4-2022 By Opening Balance 33,34,525.00
15-4-2022 To BANK OF BARODA (DENA BANK) C/A Payment 7 1,41,850.00
By Interest Paid Journal 29,397.00
15-5-2022 To BANK OF BARODA (DENA BANK) C/A Payment 26 1,41,850.00
By Interest Paid Journal 28,390.00
15-6-2022 To BANK OF BARODA (DENA BANK) C/A Payment 39 1,41,850.00
By Interest Paid Journal 27,373.00
14-7-2022 To BANK OF BARODA (DENA BANK) C/A Payment 57 1,41,850.00
15-7-2022 By Interest Paid Journal 26,348.00
15-8-2022 By Interest Paid Journal 25,313.00
To BANK OF BARODA (DENA BANK) C/A Payment 90 1,41,850.00
15-9-2022 By Interest Paid Journal 24,269.00
To BANK OF BARODA (DENA BANK) C/A Payment 124 1,41,850.00
15-10-2022 By Interest Paid Journal 23,216.00
To BANK OF BARODA (DENA BANK) C/A Payment 146 1,41,850.00
15-11-2022 By Interest Paid Journal 22,153.00
To BANK OF BARODA (DENA BANK) C/A Payment 166, 1,41,850.00
15-12-2022 By Interest Paid Journal 21,081.00
To BANK OF BARODA (DENA BANK) C/A Payment 182 1,41,850.00
11-1-2023 To BANK OF BARODA (DENA BANK) C/A Payment 200 1,41,850.00
15-1-2023 By Interest Paid Journal 19,999.00
14,18,500.00  35,82,064.00
To Closing Balance 21,63,564.00
35,82,064.00 35,82,064.00
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2 SUNDARAM FINANCE Ragelie
Enduring values. New age thinking.
Details of Interest and Principal Breakup
Contract No : S010700134 Run Date 1 23/02/2023
Agreement Date 1 21/10/2022

M/S GEM GRANITES

OPP ADINATH COLONY JAIPUR ROAD Loan Amount : Rs. 1,05,00,000.00

PURANI A

MILL KISHANGARH AJMER L e, 00

MADANGANJ KISHANGARH Interest . Rs. 15,72,354.00

AJMER - 305801

Amount Repayable : Rs. 1,20,72,354.00

SINo Due Date Due Amount Principal Interest Insurance Loan O/S
1 03/12/2022 2,56,794.00 1,69,735.00 87,059.00 0.00 1,03,30,265.00
2 03/01/2023 2,56,860.00 1,95,183.00 61,677.00 0.00 1,01,35,082.00
3 03/02/2023 2,56,860.00 1,96,348.00 60,512.00 0.00 99,38,734.00
4 03/03/2023 2,56,860.00 2,03,278.00 53,582.00 0.00 97,35,456.00
5 03/04/2023 2,56,860.00 1,98,734.00 58,126.00 0.00 95,36,722.00
6 03/05/2023 2,56,860.00 2,01,763.00 55,097.00 0.00 93,34,959.00
7 03/06/2023 2,56,860.00 2,01,125.00 55,735.00 0.00 91,33,834.00
8 03/07/2023 2,56,860.00 2,04,090.00 52,770.00 0.00 89,29,744.00
9 03/08/2023 2,56,860.00 2,03,545.00 53,315.00 0.00 87,26,199.00
10 03/09/2023 2,56,860.00 2,04,760.00 52,100.00 0.00 85,21,439.00
11 03/10/2023 2,56,860.00 2,07,628.00 49,232.00 0.00 83,13,811.00
12 03/11/2023 2,56,860.00 2,07,222.00 49,638.00 0.00 81,06,589.00
13 03/12/2023 2,56,860.00 2,10,025.00 46,835.00 0.00 78,96,564.00
14 03/01/2024 .2,56,860.00 2,09,713.00 47,147.00 0.00 76,86,851.00
15 03/02/2024 2,56,860.00 2,10,965.00 45,895.00 0.00 74,75,886.00
16 03/03/2024 2,56,860.00 2,15,113.00 41,747.00 0.00 72,60,773.00
17 03/04/2024 2,56,860.00 2,13,509.00 43,351.00 0.00 70,47,264.00
18 03/05/2024 2,56,860.00 2,16,145.00 40,715.00 0.00 68,31,119.00
19 03/06/2024 2,56,860.00 2,16,075.00 40,785.00 0.00 66,15,044.00
20 03/07/2024 2,56,860.00 2,18,642.00 38,218.00 0.00 63,96,402.00
21 03/08/2024 2,56,860.00 2,18,670.00 38,190.00 0.00 61,77,732.00
22 03/09/2024 2,56,860.00 2,19,976.00 36,884.00 0.00 59,57,756.00
23 03/10/2024 2,56,860.00 2,22,440.00 34,420.00 0.00 57,35,316.00
24 03/11/2024 .2,56,860.00 2,22,617.00 34,243.00 0.00 55,12,699.00
25 03/12/2024 2,56,860.00 2,25,011.00 31,849.00 0.00 52,87,688.00
26 03/01/2025 2,56,860.00 2,25,290.00 31,570.00 0.00 50,62,398.00
27 03/02/2025 2,56,860.00 2,26,635.00 30,225.00 0.00 48,35,763.00
28 03/03/2025 2,56,860.00 2,30,790.00 26,070.00 0.00 46,04,973.00
29 03/04/2025 2,56,860.00 2,29,366.00 27,494.00 0.00 43,75,607.00
30 03/05/2025 2,56,860.00 2,31,581.00 25,279.00 0.00 41,44,026.00
31 03/06/2025 2,56,860.00 2,32,118.00 24,742.00 0.00 39,11,908.00
32 03/07/2025 2,56,860.00 2,34,260.00 22,600.00 0.00 36,77,648.00
33 03/08/2025 2,56,860.00 2,34,903.00 21,957.00 0.00 34,42,745.00
34 03/09/2025 2,56,860.00 2,36,305.00 20,555.00 0.00 32,06,440.00

This is a computer generated statement and does not require signature.

NOTE: The accuracy of the above data depends on the key parameters as available in the Computer system on the date of generation of this statement. There is
bound to be change if there is variation in any key parameters subsequent to the agreement date but not updated in the system or if there is any change subsequent
to furnishing of this statement. Any data in this statement is not to be taken as amount due to the company as full settiement at any point of time.

Sundaram Finance Limited

Regd. office:21,Patullos Road,Chennai-600002,India Ph:(0)91-44-28521181 Fax:91-44-28586641 www.sundaramfinance.in
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Enduring values. New age thinking.

Details of Interest and Principal Breakup

Contract No : S010700134 Run Date 1 23/02/2023
Agreement Date 1 21/10/2022

M/S GEM GRANITES

OPP ADINATH COLONY JAIPUR ROAD Loan Amount : Rs. 1,05,00,000.00

PURANI .

MILL KISHANGARH AJMER Insuraree : Bl B0

MADANGANJ KISHANGARH Interest : Rs. 15,72,354.00

AJMER - 305801

Amount Repayable : Rs. 1,20,72,354.00

SINo Due Date Due Amount Principal Interest Insurance Loan O/S
35 03/10/2025 2,56,860.00 2,38,335.00 18,525.00 0.00 29,68,105.00
36 03/11/2025 2,56,860.00 2,39,139.00 17,721.00 0.00 27,28,966.00
37 03/12/2025 2,56,860.00 2,41,094.00 15,766.00 0.00 24,87,872.00
38 03/01/2026 2,56,860.00 2,42,006.00 14,854.00 0.00 22,45,866.00
39 03/02/2026 2,56,860.00 2,43,451.00 13,409.00 0.00 20,02,415.00
40 03/03/2026 2,56,860.00 2,46,065.00 10,795.00 0.00 17,56,350.00
41 03/04/2026 2,56,860.00 2,46,374.00 10,486.00 0.00 15,09,976.00
42 03/05/2026 2,56,860.00 2,48,137.00 8,723.00 0.00 12,61,839.00
43 03/06/2026 2,56,860.00 2,49,326.00 7,5634.00 0.00 10,12,513.00
44 03/07/2026 2,56,860.00 2,51,011.00 5,849.00 0.00 7,61,502.00
45 03/08/2026 2,56,860.00 2,52,314.00 4,546.00 0.00 5,09,188.00
46 03/09/2026 2,56,860.00 2,53,820.00 3,040.00 0.00 2,55,368.00
47 03/10/2026 2,56,860.00 2,55,368.00 1,492.00 0.00 0.00

This is a computer generated statement and does not require signature.

NOTE: The accuracy of the above data depends on the key parameters as available in the Computer system on the date of generation of this statement. There is
bound to be change if there is variation in any key parameters subsequent to the agreement date but not updated in the system or if there is any change subsequent
to furnishing of this statement. Any data in this statement is not to be taken as amount due to the company as full settlement at any point of time.

Sundaram Finance Limited

Regd. office:21,Patullos Road,Chennai-600002,India Ph:(0)91-44-28521181 Fax:91-44-28586641 www.sundaramfinance.in



Customer Name
Gem Granites

Agreement noO

8384648

Agreement value
¥ 1085000

Loan start date
13 Sep 2022

EMI amount
¥ 28150

No. of instalments
48 months

Co-Applicant Name

Registered mobile
number

9829137537

Loan amount
Z 1085000

Agreement date
13 Sep 2022

Loan end date
10 Sep 2026

Frequency
Monthly

Repayment Mode
ecs

Guarantor Name
Mr. Shaitan So Suva
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,0[ P AD!NATH (..OLONY JAIPUR ROAD

PURANI MILL KISHANGARII AJMER
RAJAST AN . )

- . REPAYMENT SCHEDULE

Agreement Number:
CERO35608606639

Customer 1D:

Date:

24 February,

Loan Sanctioned Amount:

Page: |

of

113 1y 0 Py

2023

Rs. 6,100,000.00

! Moratorium Interest Capitalize
IRAJAST]]AN‘ INDIA - 30580} 048539218 lor P
4 e u | Rs. 0.00
LOAN DETAILS
Asset Cost Rs. 7,042,958.00 Current Interest(%) 9.26%
Loan Amount disbursed ~ Rs. 6,100,000.00
Te Months 48
T::;;Tns:gm,cm: | 48 Residual Value , 0.00
Currency CINR | Agmt. Mode R Arrear
Frequency *, Monthly Advance EMI 0 _
' Loan Type AUTO LOANS
nstl Dt.u: Date “ Op;:ning lnstl, Principal Interest Closing
um Principal Amoy " R Principal
© 20032023 6,100,000.00  152,551.00 105,482.00 47,069.00 $.904.515.00
| 20/04/2023 599451800  152,551.00 106,296.00 46,255.00 5.888.222.00
20/05/2023 5,888,222.00  152,551.00 107,116.00 45,435.00 $.781.106.00
20/06/2023 5,781,106.00  152,551.00 107,943.00 44,608.00 5.673.163.00
20/07/2023 5,073,163.00 152,551.00 108,776.00 43,775.00 3.364.387.00
20/08/2023 5,564,387.00  152,551.00 109,615.00 42,936.00 5.450.772.00
20/09/2023 5,454,772.00 152,551.00 110,461.00 42,090.00 SN0
20710/2023 5,344,311.00 152,551.00 111.313.00 41,235.00 323299800
20/11/2023 5,232,998.00 152,551.00 112,172.00 40,379.00 312082600
' 20/12/2023 5,120,826.00  152,551.00 113,038.00 39,513.00 5.007.788.00
20/01/2024 5,007,788.00 152,551.00 113,910.00 38.641.00 S893NTR 00
b 20/02/2024 4,893,878.00 152,551.00 I.I4,?8f).(m 37.762.00 4,779,089 00
‘ i 4,779,089,00 152,551.00 [15,675.00 36,876.00 4063 41400
e 4‘663 ‘414.(}0 152,551.00 116,567.00 35,984.00 434684700
g 4‘546‘847‘00 152,551.00 117.467.00 35,084.00 +429,3%0.00
i 4‘4"9‘380 00 152,551.00 118.373.00 3417800 431100700
siciad 4'3 I-I ‘UU?:OO 152,551.00 119.287.00 33.264.00 419172000
jgj;);ﬁgi: 4:l‘)l :720.00 152,551,00 120,207.00 3234400 407151300
20/09/2024 4,071,513.00 152,551,00 121,135.00 16,00 3-‘]50.373.0{!
;OKIOQ024 3.950,378.00 152,551.00 |22.ll(1‘).['|{] 30,482.00 I828.309.00
20/11/2024 3,628,309.00 152,551.00 123,011,000 29,540.00 3.705,298.00
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Page: 2

11:;:::‘ D Dt Oll'i!llillg Instl. Principal Interest (_fllla':il‘]g
T Principal Amount Principal
22 20/12/2024 3,705,298.00 152,551.00 123,960.00 28.591.00 3.5%1.338.00
23 . 20/01/2025 358133800 15255100 124.917.00 27.634.00  3.456421.00
24 203021*-2025" - 3.456,421.00 152,551.00 [25.881.00 26.670.00 1.330.540.00
25 20/03/2025 3.330,540.00 " 152,551.00 126,852.00 25.699.00 _L_Jr:_’a_(.xs,un
26 20/04/2025 3,203,688.00 152,551.00 127.831.00 24,720,000 3.075.837.00
27  20/05/2025 3,075,857.00 152,551.00 |28.817.00 23.734.00 5 447.020.00
28 20/06/2025 2.047,040.00 152,551.00 129.811.00 22,740.00 3.81 722900
29 20/07/2025 2,817,229.00 152,551.00 130.813.00 11.738.00 3 86,316,060
30 20/08/2025 2,686,416.00 152,551.00 131.822.00 20,720.00 3.334,304.00
31 - 20/09/2025 2,554,594.00 152,551.00 132.839.00 19.712.00 3.1421,755.00
32 znndrz'ozs' i '2,421'.755.00 152,551.00 133,864.00 [8.687.00 7.237.591.00
33 20/11/2025 2,287.,891.00 152,551.00° 134,897.00 17.65+.00 2.152.60+.00
34 20/12/2025 2,152,994.00 152,551.00 135,938.00 16,613.00 2.017.036.00
35 20/01/2026 2.017,056.00 152,551.00 136.987.00 1556400 [.880.0A%.00
36 20/02/2026 1,880,069.00 152,551.00 138,044.00 [4.507.00 174202500
37 20/03/2026 1,742,025.00 152,551.00 139,109.00 13.442.00 | £02,916,00
38 20/04/2026 1,602,916.00 152,551.00 140,183.00 12.368.00 [ 462.733.00
19 20/05/2026 |.462,733.0(} 152,551.00 141,264.00 1128700 | 321.469.00
40 20/06/2026 - 1.321,469,00" 152,551.00 142.354.00 10.197.00 | 140.115.00
41 20/07/2026 1,1 79;1. 15.00 152,551.00 143.453.00 9.09%.00 | D35.662.00
42 20/08/2026 1,035,662.00 152,551.00 144,560.00 = 99100 <@ 1.102.00
43 20/09/2026 91,102.00 152,551.00 145,675.00 a 87000 ~33 437 00
44 20/10/2026 745,427.00 152,551.00 146,799.00 5.752.00 9%, 62800
45 20/11/2026 598,628.00 152,551.00 147,932.00 461900 13009000
46 20/12/2026 450,696.00 152,551.00 149,073.00 3ATS00 2 e2200
A7 20/01/2027 301,623.00 152,551.00 150,224.00 3700 W
48 20‘,(,5,202—,- 151,399.00 _152_,551.00 151.399.00 L5200 il
it 7.322,448.00 6,100,000.00 122244800 il o
p,,.-t-paymentf RO! Conversion Detalls
pate EfT. Date Referencs Rate Type  EAL Rate () Ar
Il,lrl’,;!l'h".'.1,.l:!.'N;‘!'M ‘_ISJG;MIM. i Y] M:h{?ndahmu

 Please Nuft :

art Payment Penulty Churges (o)
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INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

ITR-4, ITR-5, ITR-6,ITR-7 filed and verified electronically)
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3

Return of Income in Form ITR-1 {SAHAJ), ITR-2, ITR-3,

SETT ST el b LTI R s
—

Name

—

| OGEMGRANITES

LN
B A -

LA G e

Flat/Donr/Block Na

!

Name OF Premises/Building/Village

- C/0 SAHU YATRA COMPANY

w
Z Road/Street/Post Office Area/Locality L
s = P | (S 1 AR
S5 ADINATH COLONY JAIPUIR ROAD PURANT ML
T PTIT
" e e e - P
Town/Cits /District State [ PinsLipCode [ Iiled wis
KISHANGARILAIMER : 7 f
RAIASHHIAN [-“”5‘“‘” b oo o dik

. L] SRR

PERSONAL INFORMATION AND THE
m
I

Assessing Officer Details (War,

d/Circle) [wnao 2. KISHENGARH [

Assessinen| Y egr

i 2019-20

| i
Form Number, ' HHR-5 ]

! i

|

c-filing Acknowledgement Numher Il?iﬁ‘- 143127819 I
T e — e e e i e e — iy
|= | i Gross total income 1 i
2 | Total Deduetions under Clapter-\ -y &
- ———
3 | Total Income |3 "
) . ——. =
] Ja| Deemed Total Incomic under AMT/MAT : 13a "
'c-. b ——— = — —— e — ———— —— - - - '
] E :5 Ib) Curvent Year lass, if any 3h 3T
1 = Rt wal -
I e A;‘ | 4 \'.'I_lal\ payable e P S — . 4 i
i:-' 2 3 [ Interestand T ee Payable 5 "
= L e
= = 6 | Total tax, interest and Fee payable i i
gF EER 1
= 8 y a Advance Tax Ta )
’2‘ 7. 7 | Taves I"aid ; A Mt (O S O
c - I THs T (R
G e e e gy < .‘r s e G
(O RIC
! ; p (R
i Sl Nasessinent an | H
s - ' 1 v -
] o r 1 Fotal 1 il\f‘\ Pariel (Tad 2 =g vy e P
8 | Tax Payable (h-7¢) | h ¥ i
9 | Refund (Te-6) L e o
. I Agrenltmee ' . - S T
T Exempt Income ’ ” | -— I
1 S S | Omers I '
p Income T Retns <obnnied electionic il o 20200 18228 addicss 1501102972 shisk i 1
RAM SWAROOP MANTRI hiving PAN _AGZPM32T2D 0 27093019 13:22:32 tram 11 addie s
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« "SAKET KALANI & ASSOCIATES

1

41

C/O G P ASAWA 55 NAGINA BHAG AJMER

. Charte8d Accountants [ RAJASTHAN 305001
, N\ Ph 9413832209
N\ e-mail - RASIKKALANI@YAHOO COM
»
3 FORM NO. 3CB

(o))

|See rule 6G(1)(b)) .
Audit report under section 44AB of the Income-Tax Act, 1961 in the case of a person referred to in
clause (b) of sub-rule (1) of rule 6G

1. We have examined the Balance Sheet as on 31-MAR-2019, and the Profilt and Loss Account for the penod beginming wom
1-APR-2018 to ending on 31-MAR-2019, attached herewith, of
GEM GRANITES ,
C/O SAHU YATRA COMPANY.ADINATH COLONY JAIPUR ROAD PURANI MILL KISHANGARH AJMER
PAN AANFGT7175R
2. We certify that the Balance Sheel and the Profit and Loss Accounl are in agreement with lhe books of accounl maintained al the
head office al C/O SAHU YATRA COMPANY,ADINATH COLONY.JAIPUR ROAD PURANI MILL KISHANGARH. AJMER and 1
Branches
3. (a) We report the following observalionsfcommenlsidiscrgpancieshnconsislencies; if any
(b} Subject to above -
(A) We have oblained all the information and*explanations which, lo the best of our knowledge and beliel, were necessary
for the purpose of the audit
(B) In our opinion, proper books of account have been kept by the head office and branches of the assessee so far as
appears from our examination of the books
(C} In our opinion and to the besi of our information and according lo the explanations given (o us the said accounts iead
with noles thereon. if any give a true and fair view -
(i} in1he case of the Balance Sheel, of the state of the affairs of the assessee as al 31-MAR-2019 and
(i) n the case of the Profit and Loss Account of the loss of the assessee for the year ended on thal dale
4. The slatement of particulars required to be furnished under section 44AB is annexed herewith in Form No 3CD
5. In our opinion and to the best of our information and according lo explanalions given 1o us, the particulars given in the said Form
No 3CD are true and correct subject to lollowing observations/qualifications, if any L o
SN Qualification Type — - Observations/Qualifications |
1 Credilors under Micro, Small and Medium Enlerprises The informalion regarding apphcability of MSMED Act 200610,
Developmenl Act, 2006 are not ascerlainable the various suppliers/parties 1s not available with ine assessee
hence information as required vide Clause 22 of Chapter V of 1
MSMED Act, 2006 is not been given P
2 | All the information and explanations which to the best of | TRUE :
mylour knowledge and belief were necessary for lhe [
purpose of my/our audil has not been provided by the {
|_.__|assessee . S I S SRS ME [ e = "
3 'Records necessary to venfy personal nalure of expenses | TRUE ' |
___{nol maintaincd by the assessee _ _— " o : ’
4 Records produced flor verificalion of paymenlts ihrough The assessee has not made dany paymenls exceeding the il in i
accouni payee cheque were not sufficient section 40A(3)/269SS5/269T in Cash However 1l 1s not possible |
for us to venfy whether the paymenls in excess the specified imi |
in sechion 40A(3) /269S5/269T have been made otherwise Ihan
by accounl payee cheque or account payee bank draft as (h:
S (S — — . (ecessary evidence are not in possession of the assessee
5 | Proper books of account, to enable reporting in form TRUE T [
i 3CD. have nol been mantained by the assessee | e
6 Froper slock records are nol mamtained by the (As explained 1o us. 1L 1s not possible 1o maintain stock recurd ‘
- e !
SAKET KALANI & ASSOCIATES
hartered Accountants
m Regn No.: 017298C)
. \
. &))\:{_/ (;_//}-U"l,,
ASIK KALANI)
Place -AJMER PARTNER

Date : 27/09/2019
UDIN : 19418344AAAAAZ4904

bership No: 418344
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Narre of Assessee GEM GRANITES
Address C/O SAHU YATRA COMPANY,ADINATH COLONY JAIPUR ROAD PURANI
MILL, KISHANGARH,AJMER, RAJAS | HAN, 305801
Status Firm Assessment Year 2019-2020
Ward Year Ended 3132019
PAN AANFG7175R Partnership Deed 12/11/2014
Residential Status Resident
Particular of Business Manufacturing and Trading
GSTIN No. DBAANFG7175R2ZB
Filing Status Original
Bank Name Dena Bank, , A/C NO:128411031425 ,Type: Current ,IFSC. BKDN0711284
Tele: ; Mob:9829137537

Computation of Total Income

Income from Business or Profession (Chapter IV D)(Maximum Salary Rs.150000) -11959

Net loss as per profit & loss alc -377739
Add:

Depreciation Debited in P&L Alc 915766
Total ' 538027
Less:

Interest on F D.R. Consider Seperately 11959

Depreciation as per Chart u/s 32 538027

Allowable depreciation is Rs. 915766/ but restricted to Rs.
538027/- available profits.

_ 549986

-11959
Income from Other Sources (Chapter IV F) 11959

Interest on F.D R. e 11859
Gross Total Income 0
Total Income 0
Round off u/s 288 A H 0

Deduction u/s 10AA,35AD, 80H to 80RRB (except sec.80P) not claimed her.ce AMT not applicable

Tax Due @ 30% 0
Tos. . 15896

-15896
Refundable (Round off u/s 288B) 15900

T.D.S./T.C.S. From

Non-Salary(as per Annexure) 1196
T C S (as per Annexure) 14700
Due Dale for filing of Return September 30, 2019

Salary & Interest Allowable to Partners

Name of Partner Share % Share % Salary Interest Profit Ca p.ila—I Balance
_— (Profit)  (Loss) _ L s
RAM SWARQOP 2500 2500 Nil 0 0 284179

MANTRI
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AY 2019-2020 PAN . AANFG7175R

Code VISHAL-02

NAME OF ASSESSEE : GEM GRANITES

SATYA PRAKASH 2500 2500 . Nil 0 0 435810
KABRA

DINESHKUMAR GARG 2500  25.00 Nil 0 0 433389
GHISI DEVI 2500  25.00 Nil 0 0 1650044
Total 0 0 0 2803422

Statement of Current Year Loss Adjustment o
Head/Source of Current Year House Property

Business Loss

Other Sources

Current Year

Income Income Loss of the of the Current Loss of the Income Remaining
Current Year Year Set off Current Year after Set off
Set off Set off T
Loss to be adjusted 389698
House Property NIL ) NIL NIL NIL
Business NIL NIL NIL NIL
Speculation Business NIL NIL NIL NIL NIL
Short term Capital NIL NIL NIL NIL NIL
Gain
Long term Capital NIL NIL NIL NIL NIL
Gain
Other Sources 11959 NIL 11959 NIL
Total Loss Set off NIL 11959 _ O NIL .
Loss Remaining NIL 377739 NIL
after set off . —
Statement of Unabsorbed Depreciation Brought/Carried Forward e
Assessment Year Brought Forward Set off Carried Forward
Current Year Loss ) 377739
Total - 0 0 377739
Details of Depreciation e
Particulars Rat Openin More Less Total Sales Sales Balance Depreciati WDV
e g Than Than Less on (Short Closing
180 180 Than Gain)
Days Days 180
e S days
dumper 15 0 110000 0 1100000 0 0 1100000 165000 935000
% 0
Furniture and 10 532950 0 0 532950 0 0 532950 53295 479655
fitting %
Plant and 15 4499809 0 0 4499809 0 0 4499809 674971 3824838
Machinery %
fransformer 15 0 150000 0 150000 0 0 150000 22500 127500
% X
Total 5032759 125000 0 6282759 0 0 6282759 915766 5366993
0
Details of T.D.S. on Non-Salary(26 AS Import Date:25 Sep 2019) . s
SN Name of the Deductor Tax deduction A/C Total Tax Amount out of Section
o No. of the deductor deducted (4) claimed for
this year o
1 DENA BANK JDHD04340A 290 290 194A
2 DENA BANK JDHD04340A 297 297 194A
3 DENA BANK JOHD04340A 304 304 194A

Page
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GEM GRANITES

(FY 2018-19)

CIO SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH. AJMER

Balance Sheet as on 31st March 2019

Liabilities Amount Assets Amount l
Capital Account 28,03,421 44 |Fixed Assels 53.66.993 00
Secured Loans 35.60,969.03 | LAND AT BHIM 16,07,560.00
Unsecured Loans " 34.80.000 00/ DEPOSITS 6.59‘602,50|
Provisions 1.84.935 00| TDS (A Y 2019-20) 15.896 00|
Sundry Creditors 65,578 00| Cash at Bank 33,585 41
Cash in Hand 7.82.621.56
Sundry Debtors 10,94 ,360.00
PROFT AND LOSS 3,77.739.00
MISC EXP. 1,56,546.00
Total 1,00,94,903.47 | Total | 1,00,94,903.47

The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES
Chartered Accountants oS
(Registration No. 017 :

o)

ONM-Q O

SIK KAL
PARTNER

Membership No.: 4183

Place: AJMER
Date: 27/09/2019

For GEM GRANITES

RS mandny

RAM SWAROOP MANTRI
Partner
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C/O SAHU YATRA COM PANY, ADINATH G

Particulars
To Audit Fee

To Interest paid

To Office exp

To Bank charges

45

Profit & Loss for the year Ending 31st March 2019

[Amount

GEM GRANITES
OLONY, JAIPUR ROAD PURANI MILL. KISHANGARH, AJMER

]Panlculars

(FY 2018-19)

5,000.00
8100

By Gross Profit
By Intereston F D R

Amount
9.27.511 00

11,959 Co

ﬁBalance BIF

Total o

The accompanying notes are an i

3777 739.00 Total

As per our report of even date

For SAKET

Chartered Accountants
(Registration No,

g%;:KALANI

PARTNER

Membership No.: 4183

Place: AIMER

KALANI & ASSOCIATES

01729}%’“ s
Za N
L

€ ohesS

Date: 27/09/2019

I
| 3.25,804 00
To Pre operative exp. 27.750 00
' 42 809 00 |
To Deprecialion 9,15,766 00
By Balance C/F ' 3,77,739 00
13,17,209.00 [ 13,17,209.00
3,77.739.00
LEly Nel Loss J 37773900
e v 377,739, fm1

ntegral part of the financial stalements.

For GEM GRANITES

R = N\qh‘\""“

RAM SWAROOP MANTRI
Partner
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» (F.Y. 2018-19)
GEM GRANITES
C/O SAHU YATRA COMPANY. ADINATH COLONY. JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Trading Account for the year Ending 31st March 2019

Particulars Amount Particulars Amount

To Purchases 13,89,412 00| By Sales 51,21,000.00
To Direct Expenses 28.04.077.00

| To Gross Profit 9.27.511.00

[Total _ 51,21,000.00 | Total _ 51,21,000.00

The accompanying notes are an integral part of the financial statements.
As per our report of even date

For SAKET KALANI & ASSOCIATES

Chartered Accountants
(Registration No. 0

For GEM GRANITES

\ Q. a- reyaneTy
SIK KALA : | RAM SWAROOP MANTRI
PARTNER Partner

Members'hip No.: 4

Place: AJMER
Date: 27/09/2019
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GEM GRANITES
‘_CJ'O SAHU YATRA COMPANY., ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Capital Aic as on 31st March 2019

(F.Y.2018-19)

Dr
RAM SATYA
Particulars SWARQOP PRAKASH KUSLNREE"‘;RG GHISI DEVI
MANTRI KABRA
To INCOME TAX 6.767.50 6.767.50 6.767 50 6767 50
To Balance C/F 2,84,178.86| 43580985  4.33388.86| 16,50,043 86
Total 2,90,946.36 4,42,577.36 4,40,156.36 16,56,811.36
Cr
' RAM SATYA i
Particulars SWAROOP PRAKASH | o kG | GHISI DEVI
MANTRI KABRA
[By Balance B/F 2,90,946.36|  4,42.577.36|  4.40.156.36|  16.56.811.36
Total 2,90946.36|  4,42,577.36] _ 4,40,156.36] _ 16,56,811.36

o The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES
Chartered Accountants N S Asae
(Registration No. 017298e] — 30

PARTNER
Membership No.: 418

Place: AJMER
Date: 27/09/2019

For GEM GRANITES

Q.S N\qw\wﬂ
RAM SWAROOP MANTRI

Partner
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GEM GRANITES

(FY 2018-19)

C/O SAHU YATRA COMPANY, ADINATI| COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Annexure for Opening Stock

Particulars Amount
Finished Goods _ S e |
Total _ )
Annexure for Sales
| Particulars Amount
Sales of goods 51,21,000 00
Total 51,21,000.00
Annexure for Closing Stock
Particulars Amount
Finished Goods
Total - o N P R e |
Annexure for Direct Expenses
Particulars Amount
Diesel exp 5,594,540 00
Power exp. 18,57.937 00
Wages 3,91,600 00
Total 28,04,077.00
Annexure for DEPOSITS
Particulars ) Saee - | ‘Amount
GET S ~ 3.89.507 70|
FDR AT DENA BANK 1.90 763 00
ROYALTY DEPOSIT 79,331 80
Total 6,59,602.50
- ___ Annexure for Sundry Debtors )
I T
BADOLA AGRICULTURAL PVT LTD T 13460000
MAHALAXMI MARBLE AND GRANITE 55,600 00
PARMESHWAR MARBLE AND GRANITE 1,07,200.00
RADA JI MARBLE AND GRANITE 1,20,000.00
SATYAM SIVAM MARBLES 1.93,080 00
SEETA MARBLE AND GRANITE 1.36.640 00
SHREE GAJANAND KRIPA GRANITE PVT LTD 39 200 OO;’
SHRI LAXMI MARBLES 44 800 00
SHUBH LAXMI GRANITES 2,63,240.00
Total 10,94,360.00
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GEM GRANITES
CIO SAHU YATRA COMPPANY ADINATH COLONT JAIPUR ROAD PURANI MILL KISHANGARH AJMER

by 2018 14)

Annexure for Cash al Bank

o Particulars | Amount |
AU SMALL FINANCE BANK 28 58541/
DENA BANK 5000 00|
Total 33, 58541
Annexure for Secured Loans _
Particulars | Amount _
INDUSIND BANK LTD | 3560 969 03
Total ; 35,60,969 02
= ____Anncxure for Unsecured Loans :
r Particulars i - Arnoun! _
BASANTI DEVI KUMAWAT i 3 00 000 00
DASHRAT KUMAWAT 4 50 000 0D
DHARMCHAND JAIN 2 55 000 0O
MUKESH CHAPARWAL 580800 ¢€
PRAKASH CHAND JAIN 2550000
PRAKASH CHAND JAIN AND SONS 400000 C0
RAKESH JAIN AND SONS 4 .00 000 00
R § MANTRI MARBLES 40060000
RUKMADEVI MANTRI Zeeld
SAMYAK ENTERPRISES ) SR N 2 0¢ J0C
Total Il B 34.80.000 00
Annexure for Provisions
f___ - Particulars ) . Amount
AUDIT FEES -
POWEREXP _ :
ot - _ ' 1.84.935 00
Annexure for Sundry Creditors - . 7+
Particulars “f P o \\\\ Amount
SUPER SHREE HYDRAULICY
|Yatal 65578 00
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FORM NO. 3CD
[See rule 6G(2)]

Statement of particulars required to be furnished under
section 44AB of the Income-tax Act, 1961

service tax, sales tax, goods and service lax,customs duty,etc. if
yes, please furnish the registration number or,GST number or any
other identification number allotted for the same

Part A
[ 01 [Name of the assessee GEM GRANITES RS . |
02 |Address C/O SAHU YATRA COMPANY ,ADINATH |
f COLONY,JAIPUR ROAD PURANI i
_ MILL,KISHANGARH,AJMER o 1
03 |Permanent Account Number (PAN) AANFG7175F_Q r
04 [Whether the assessee 1s liable lo pay indirect lax like excise duly, | Yes

Name of Act State

Registration No. Description (oplional)

I .
Goods and service tax

Other
RAJASTHAN #

0BAANFG7175R2ZB

! 05 !Status ‘Partnership Firm
06 |Previous year from 1-APR-2018 to 31-MAR-2019
07 |Assessment year 2019-20

Indicate the relevant clause of section 44AB under which the audit
has been conducted

Relevant clause of section 44AB under which the
audil has been conducted

Clause 44AB(e)- Profits and gains lower than o

deemed profit u/s 44AD

Part B

08 | a)

If firm or associaion of persons, indicale names of
partners/members and their profit sharing ratios.

Name Profit sharing

ralio (%)

RAM SWAROOP MANTRI 25.00

SATYA PRAKASH KABRA
'DINESH KUMAR GARG
GHISI DEVI

25.00
2500 1

b

—

If there is any change in the pariners or members or in their
profit sharing ratio since the last date of the preceding year,
the particulars of such change

2500 i
= .

Name of Date of change
Partner/Member

Type of change

a

—

Nature of business or profession (if more than one business or
profession is carried on during the previous year, nature of
every business or profession)

Old profit
sharing
Ll

New profit Remarks
Sharing

Rato

Seclor

MANUFACTURING

SubSector " “Code

Manufacture of non-metallic mineral | 04058
products I

b

—

If there is any change in the nalure of business or profession,
lhe pariculars of such change.

| s 0

No

" Sub Seclor

Business ]' Sector i
T T

a

—

Code
_] =oHe

Remarks if éﬁ; il

|

1 L
Whelther books of account are preseribed under section 44AA,
if yes, lisl of books so prescribed.

' | D
Cash Book, Bank Book, Ledger, Journal,
Purchases Register, Sales Register

b

—

.

List of books of account maintained and the address at which
the books of accounts are kept. (In case books of account are
maintained in a computer system, mention the books of
account generated by such computer syslem If the books of
accounts are nol kept al one localion, please furmsh the
addresses of localions along with the details of books of
accounts maintained at each location )

C/O SAHU YATRA Cash Book, Bank Book,
COMPANY , ADINATH Ledger, Jo
COLONY , JAIPUR 3
ROAD PURANI MILL, |
KISHANGARH,

RAJASTHAN. 305801 |
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#)|List of books of account and nature of relevant documents|Cash Book, Bank Book, Ledger, Journal,
| examined : Purchases Register, Sales Register
12 |Whether the profit and loss account includes any profils and gains | No
assessable on presumplive basis,if yes, indicale the amount and
the relevant section (44AD, 44ADA, 44AE. 44AF, 448, 44DB, |
44BBA, 44BBB,Chapter XII-G, Firsl Schedule or any olher
| relevan! seclion.)

Seclion Amounl Rgrnar_ks 4_1 any B |
13 a) [Method of accoﬁhiiﬁb-él?lpidyéﬁ-:n the previous year IMercantile system )
b) Whelher Ihere had been any change i the melhod ofl No

accounting employed wvis-a-vis the method employed in lhe ‘
|__|immedialely preceding previous year. —e !

0
~—

If answer to (b) above is in the alfirmative, give details of such

change, and the effect thereof on the profit or loss. . —
Particulars Increase in profil (Rs ) Decrease in [ Remarks If any

profit(Rs ) ’_

I B i e ki

d) [Whether any adjusimenl 1s required o be made to the profils|No
or loss for complyng with he provisions of ncome

I
compulation and disclosure slandards nolified under section !
145(2) - ’
e) | Il answer to (d) above is in the affirmative, give delails of such
adjusiments ‘
Pariculars J Increase in profil ] Decrease in Net Effect(Rs ) Remarks if any
1__.__(83)____,- : _E’_Qr'_'@i)___{_ e HT !
= i 1 e e e .
f) |Disclosure as per ICDS [ - |
ICDS Disclosure
ICDS | - Accounting Policies As per accounting policies & notes to financial statements i
ICDS IV - Revenue Recognition As per accounting policies & notes to financial statements '
ICDS V - Tangible Fixed Assets As per Fixed Assets and Depreciation Chart annexed in FORM 3CD '
ICDS IX - Borrowing Costs As per accounting policies & notes to financial statements i
ICDS X - Provisions,Contingent Provision, Contingent Liabilities and Assets have been disclosed by |
Liabilities and Contingent Assets way of notes in the notes on accounts, if required
Total
14 [a) | Method of valuation of closing stock employed in the previous|Raw Material and Finished Goods Cost or NRV I
year Whichever is lower

b) [In case of dewialion from the melhad of valualion prescribed |No |
under seclion 145A, and the effecl thereof on Ihe profil or loss,
Please furmsh |

Parliculars ~ |Increase in prolit (Rs )| Decicase m _ Remarks if any 1
proht(ks )

(15 Give the following particulars of the capital assel converted nlo| NA ' o !
stock-in-trade - |

Description of Dale of Coslt ol I Amount at | Remarks it any |
Capilal Assels Acquisiion Acquisalion wineh
; | captal |
! _ansels
| convetled |
IR S into slock ‘ _ ) |
1 |
4

16 | Amounls not crediled 1o the profit and loss account, bemng, -

a) {the items falling within the scope of section 28 "Nl
Description ST Amount

b) [the proloima credits. drawbacks refunds of duty of customs o Nil
EXcise or seivice 1ax o1 relunds of sales tax or value 390ed tax
or Goods & Service Taxwhere such credits, drawbacks or
refunds are admitted as due by the authorities concerned

Descriplion [ Amount

| €) !L‘.“aililidllﬂll claims accepleg durma-i.}_re pr-e::rlé_us vE'.EII - Nll_
i | - - A —— - - . — _ ;
Descrighion Amoune




——

-_-______._"—'———— i
' ' d) |any other item of income. .
e e T
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-~

Descrption 7 Ameunt | T ~ Remarks if any
— . P sl
| i)
.-__-____-_____—————__—-—__—..\____._._ - - - = :
| € [Capital receipt, if any, Nil -
Description Amount Remarks if any. .

17 |Where any land or building or both is transferred during the [No
Previous year for a consideralion less than value adopled or‘
[assessed or assessable by any authonty of a State Government
refeiied o in section 43CA or 50C. please furnish '

Details of Considerali Value Remarks if Address Address City or Slate | Pincode |
Property | on received | adopted or any. Line 1 Line 2 Town or ! !
or accrued | assessed Disirict 1

or
assessable | | ! S _l

18 |Particulars of depreciation allowable as per he Income-lax Acl,|As Per Annexure "A"
1961 in respect of each assel or block of assels. as the case may
| be. in the following form -

3) | Description of asseUblock of assets,

!

!

b) Rate of depreciation ; - !
¢) [Actual cost or written down value, as the case may be. B
|

|

—

d) | Additions/deductions during the year with dales; In the case of
any addition of an assel, date Pul 1o use, including adjustment
on account of -

Cenlral Value Added Tax credn claimed and allowed under
the Central Excise Rules 1944 in respect ol assets
acquired on or after 1st March, 1994 B
ii) [change in rate of exchange of currency, and o

iii) | Subsidy or grant or reimbursement, by whalever name

|| |called. R i .;
e} | Depreciation allowable |
T

i f) | Wniten down value af the end of Ihe year |

=

—_——— b — i . . i

s Sh—

119 iimounts admissible under sections L |
Section Amounl debited lo | Amount admissible as T Remarks if any '
P&L per the provisions of I
lhe Income-tax Act,
1961 |
!
]

20 la) !Any sum paid to an employee as bonus or cOmmission loriNil
,lsemces rendered. where such sum was olhenvise payable to|
[him as profits or dividend [Section 36(1)(1n)]

Description [ Amount [ TFemansi any

| ol -

b;

~—

Details of contributions received from employees for various |Nil
funds as referred 1o in section 36(1){va):

Name of Fund l Amount Aclual Date Due Dale rTfh_e actual

|
i
S TR, |
!

o _ S | amount pad !
| L | |
— —— 1 — = gl L,

21 | a) |Piease furnish the dela_if-s‘drérﬁounlgdébltéd— 10 the bro!i_l_éih'd_lgs_s_ ?ccdaﬂ_,bemg 'r-aThe_rféiJré_dF_capiial, per‘bonal.
advertisement expenditure etc
1 [expenditure of capital nature: [Nil ) o o

|

]

s . |

Particulars r Amount in Rs Remarks |I§iy ' !
== |

2 |expendilure of personal nature. T Nil IR S T
i Particulars ) ~ AmountmRs | T Remarks if an

' T — TS —— e

3 |expenditure on advertisement in any souvenir, brochure, | Nil /{l}\'/' - \OE::‘\_\

tract, pamphlet or the like, published by a political party; (S0 A Ees ) A\ "

Particulars inRs (= [AUY /" &g y i

! Amount in Rs !fi A ' Tjrp‘?rks fany ]

[ l'.“."\ l’« ‘

| 4 |Expenditure ncurred a1 clubs being entrance fees ang) Nil N\ We '
| subscriplions NNF 2

N




54

v Particulars Amount in Rs.

. —

Remarks if any

| SE———
5 |Expenditure incurred at clubs being cos! for club services NIl
and facilities used. . |

Parhculars Amount in Rs

Remarks if any

6 | Expenditure by way of penally or fine for violation of any[Nil
law for the time being force M

Particulars [ Amount in Rs. '

Remarks if any.

[ I

Expendilure by way of ah} olher penalty or fine not|[Nil
Covered above

Particulars | AmountnRs |

[ I

8 |Expendilure incurred for any purpose which is an offence | Nil
or which is prohibited by law

Remarks if any:

Particulars 1_ Amounl In Rs J

b) [Amounts inadmissible under seclion 40(a) -

A

! |@s payment lo non-residenl referred to in sub-clause (1)

m

Details of payn;;:?l' on which tax has been deducled bul [ Nil
{has not been paid during the previous year or in (he
subsequent year before the expiry of lime prescribed

| under section 200(1)

A| Delails of payment on which tax is not deducted. [ Nil _
Dale of | Amount | Nalure of Name of | PAN of | Address | Address City or | Pincode Rlemarks
payment of payment lhe the Line 1 Line2 | Townor if any
payment payee payee Dislrict I
(oplional) ——
: 1 (N D

(oplional

as paymenl lo residenl referred (o in sub-clause (ia) N

payment of of the the Line1 | Line2 |Townor

Date of | Amount | Nature | Name of PAN of | Address [ Address City or | Pincode
payment | paymenl| payee payee District

of lax f if any

}

|

|

|

Amount | Remarks r
|

i deducte . |
i

|

|
. R mETe ._-J_. I T ._____E. oy e oz i
R | S I ST A S

— . RN | S

o]

Details of payment on which fax has been deducied but|Nil
has nol been paid on or before the due date specified in
sub- seclion (1) of section 139.

It [as payment referred 1o n sub-clause (ib)
AlDetails of payment on which levy is not deducled.

@

I
Details of payment on which levy has been deducted|Nil
bul has nol been Paid on or before the due dale|
specified in sub- section (1) of section 139,

Date of | Amoun Nature | Name [PAN of Addres | Addres City or
payment | | of of ofthe | the | sLine | sLine
payme | payme | payer Payer 1 2

nt nt {option
al)

|

A|Details of payment on which tax is not deducied. [ Nil
Date of | Amount [Nalure of Name of | FPAN of [ Address Address
payment of payment the lhe Line 1 Line 2
paymenl payee payee
_| (optional)

City or | Pincode | Remarks
Town or if any
District

Dale of | Amoun [ Nature [ Name | PAN of | Addres Addres | Cily or [ Pincod [ Amoun | Amouni l'?mﬁaf
payment | tof of ofthe | the | sLine | sLine Town e toftax | outof ks if
' payme | payme | payer | Payer 1 2 or deduct ! (V1) any |'
nl nl (oplion District ed |deposited
1| ah) - - ___J Many |
. = SO N S i

|
UDUY: SN | SN |
|
i
|
|

Date of | Amount [Nature of | Name of | PAN of Address T Address l City o | Pincode | Remarks
paymen| of payment the the Linet | Line2 | Townor ! ''fany |
payment payee payee ' [ District [ II i
: optional : | ' ! i
- e | | _11_9_ — eelpans o b
S | -



LT e I I I I I I I I I __|
6 v | Fringe benefil tax under sub-clause (ic) i
Vv |Weallh tax under sub-clause (na) - I
____—-——-_._—_.._.——___.,.____. S ———— s e e s . e et T ——— e . B . . " —— o — -— -
vi |Royally, license fee service fee elc under sub-clause (1h) | |
vir | Salary payable oulside India/to a non resident withoul TDS |Nil )
|8IC__under sub-clause (i) . - I S, ——
Date of | Amount | Name of PAN of |Address Line | Address Line Cily or Pincode I Remarks if ‘
payment of the payee | the payee 1 2 Town or any
payment (optional) S |__District {_-_ S
TH e s S T . s l I e 1
Vi, Payment 1o PF/other fund elc under sub-clause (v} |
__'J‘.l-___u__._.__,__________________ = S S e SULINMEN, |
x | Tax paid by employer for perquisiles under sub-clause (v) B - ___:
c) |Amounts debited to profl and Toss account being, interest, | Nii !
salary, bonus, commission or remuneration inadmissible under I
section 40(b)/40(ba) and computalion thereaof, =T
Particulars Section Amount Description Amounl Amount Remarks
debited lo P/L admissible -inadmissible s
AC* - e |
) N —— = %, -
d) | Disallowance/deemed income under seciion 40A(3) - I
A TOn the basis of the examinalion of books of accoun! and|Yes !
other  relevant documenis/evidence, whelher [he I
expenditure covered under seclion 40A(3) read with rule |
60D were made by account payee cheque drawn on a |
bank or account payee bank draf( |If nol, please furnish Ihe i
delails: . |
Date of 1 Nalure of payment [ Amounl ’ Name of the [ PANof | Remarks if any I
payment payee the payee | i
e i = s lfoptonay 0
DN N o A S -
B |On the basis ol the examinat on ol books of account and| Yes !
other relevant documents/evidence, whelher lhe payment .
referred to in seclion 40A(3A) read with rule 6DD were
made by account payee cheque drawn on a bank or
accounl payee bank draft If nol, please luinish the delails .
of amount deemed 10 be the profits and gains of business i
or profession under section40A@3).  ~ | S v emtmm
Date of Nalure of payment Amount i Name of the PAN ol I . Remarks (f any |
payment | payee lhe payee
(oplional SR =S |
€) | provision for payment of gratuily nol allowable Under seclion | Nil - - f
40A(7); - - o F g
f) {any sum paid by the assessee as an employer nol allowable | Nil !
| {under seclion 40A(9), o - — - S -
9) | particulars of any liabilily of a contingenl nalure. ]Nll !
~ Nawie of Liabilty Amaunl [ Remarksifany 70— E
} s SN, "
- — |
h) |amount of deduction inadmissible in terms ol seclion 14A in|Nil |
respect of the expendilure incurred in relation lo income which I
does nol form part of the tolal income, e i
Particulars Amounl |_ Remarks if any
= S et ‘ N . e
e e e - -— ——— e PO |
1) {amount nadmissible under the proviso (o sechion 36(1)(n) Nil !
22 [Amount of inlerest inadmissible under section 23 of the Micro, | Nil - .
Small and Medium Enterprises Development Act, 2006 S | S o |
23 |Particulars of paymenis made lo persons specified under seclion : ]
40AR2)(b) _ L =n gy U - | |
Name of Relaled Parly Relation Dale (oplional) Paymenl Nature of PAN of Relaleg
el e made(Amouni) | transaction | p
DINESH KUMAR Partner 0flInterest to Partner
o S I S DR S
(GHISI DEVI Partner S N ___Bil_meres_l_t_ojfrtn it AU
RAM SWAROOP Partner 0|interest to Partridc- e’
MANTRI o B P §17268C. 24
SATYA PRAKASH Partner 0]Interest to Paﬂné‘q@v ’/ 4
- KABRA e SN (—— J_-__.__,.__:__L._:__:__.__I____.____:___" ’f-,\";',—;rg,”

-——
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DINESH KUMAR Partner 0|Remuneration to - ‘
{GARG Partner — .
GHISI DEV| Partner 0 [Remuneration to !
1 _|Partner_
RAM SWARQOP Partner T 0 Remuneration to ;
MANTRI [ B SRR N Partner ' e
SATYA PRAKASH Parlner 0|Remuneration to i
KABRA _, i [ Y _|Partner !
24 |Amounts deemed to be profits and gains under section 32AC orlNil f
32AD or 33AB or 33ABA or 33AC. _ e NS
Seclion Descriplion | Amount | Remarks Il any . [l
— f :
I l —— S s AR !
25 [Any amounl of profit chargeable 1o lax under section 41 and Nil
compulalion lhereof e - o o e
Name of Party i Amouni of I Seclion I Description of _f_Compulanon if ’ Remarks if any
. Income i__‘ S -'__'Iﬂ".‘&a!:_“g'l_.p_ any L s2alf
| | s

26 | i |inrespect of any sum referred to in ciause (a).{b).(c).(d).(e).(1) or (g) of section 43B. the liability for Which.- .

A [pre-existed on the first day of the previous year bul was
not allowed in the assessment of any preceding previous .

ear and was R, i
a) Ipaid during the previous year INil _ I
- Nalure of Llamhlf- | Amount Remarks if any | Seclion :'
}__ e - S . L S i A T s

=
—

S W
nol paid during the previous year; I_Nil o
Nature of Liability Amounl Remarks if any. | Seclion

B |was incurred in the previous year and was [

3) Ipaid on or belore the due date for furnishing Ihe return
of income of the PIEVIOUS year under seclion 139(1),
Ll Fe i ) i

Nil

Nalure of Liability i Amounl | Remarks if ari_y_ -;Séc_tibf1
. e T T " S i AT R = .
o | | ] o o
b) | nol paid on or before the aforesaid dale [Nil
Nature of Liability Amount Remarks if any Section

it |Slate whether sales lax.goods & service Tax cusloms duly, 'No

excise duly or any other indirecl lax,levy cess.imposl elc is
—{passed through the profils and loss account | S S '
r2?—raj Amount of Central Value Added Tax credils availed of or|No '
ulilsed during the previous year and ils trealmenl in he profit )
and loss accounl and trealment of outstanding Cenlral Value !
|__|Added Tax credits in the accounts.
b) | Parliculars of income or expenditure of prior period credited or | Nil
debited 1o the profit and loss account . o e -

Type Particulars | Amount Prior perod lo which I Remarks i any
i relales(Yearin |

1____%_______ _ﬁ____.___‘__.__]_ — e L YYYY-YY lormal) - !

B e N PR —

28 |Whether during the previous year the assessee has receved any|No i
property, being share of a company not being a company in which f
lhe public are substanllally interesied, without consideralion or for |
Inadequale consideralion as referred 1o in seclion 56(2)(vira), f

yes, please {wnmh_[ﬁta__r_.{_e:_t_aig__ol_‘_i_lg same

Name of Ihe PAN of Nameofthe | CINofthe| No of | Amount of Fair I Remarks il any
person from the person company whose company Shares | considerat Markel
which shares (oplional) shares are Receved | ion paid value of I
received |___received 1_ S L _____jﬂa sharei't___ fl
29 [Whether during the previous year lhe assessee received any|NA Sl - Ta = '
consideralion for issue of shares which exceeds (he fair markel
value of lhe shares as referred lo n seclion 56(2)(vib), of yes, )
 please furnish the delails of Ihe same S T SO
Name of Ihe person from PANofthe [ No of |Amountol]  Fan T
whom consideration Person (oplional)| Shares | consideral | Marke|
received for issue of shares 1Issued on value of

received |lhe shares |
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29 1 |Whether any amount 1s 1o be inciuded as ncome Chargeable [NA i
under the head income from olher sources as referred to in
= clause (ix) of sub section 2 of seclion 56 S R— '
Nature of Income [ Amount | Remarks if any
L I —
29 |8 [Whether any amount is 1o be included as income chargeable [NA |
lunder the head Income from other sources as referred 1o n
|clause (x) of sub section 2 of section 56 | . sz
Nature of Income Amount Remarks it any [
| o
30 | Details of any amount borrowed on hund or any amounl due,No
thereon (including interest on the amount borrowed) repaid, I
otherwise than through an account payee cheque [Section 69D) I,
Name | Amount [ Remark | PAN of | Address | Address| Cily or | Slale | Picode | Dale of | Amount |Amou, Dale ,
ofthe |borrowe | s if any the Line1 | Line 2 | Town or Borrowi ] due | nt ! of !
person d | person f District ng includin | repai | Repa |
from (optiona t ' . | ' g | d | ymen!
whom )} interesl 1 J
amount
borrowe i
dor 2 ’
repaid | i ' i
on 1 | H " +
hundi | ol o 4 T e e ST
| i | ! | B IR (R I
30 | A |Whether primary adjusiments 1o lransfer price. as referred 10| NA i
in sub section (1) of section 92CE, has been made during the [
previous year? o
Clause under which of | Amount in Rs Whether the Whether | Amouni(Rs) of | Expected| Remarks il any I
Sub section(1) of of primary excess money the impuled ~ Dale |
92CE pnimary adjustment available with Excess |interesl income '
. adjustmenis is made associaleg , money | on such excess | '
I | enterpises | has been money which | I |
! required 1o be  ,repalnaled| has nol been
repalnated o within the repalnated | |
India as per the | prescribed within the I
provision of sub lime prescribed ime ‘ j
section (2) of
Section 92CE | |
IR . S IO
30 | B [Whelher the assessee has incurred expenditure during the | NA |
previous yeai by way of interest or of similar nalure exceeding i
one crore rupees as relerred (o 1n sub seclion (1) of section !
948
Amount(in Earnings Amount (In | Ass Yearof | Amount of | Ass Yearof | Amounlof | Remarks 1l any |
Rs) of before Rs) of inlerest interest interesl inleresl lr
inlerest or inlerest, expendilure | expenditure | expendilure | expenditure | expendilure |
similar fax.deprecia. . by way of brought brought carried carried |
nalure 1on and interest of forward as | forward as forward forward i
incurred amorlization( similar per sub per sub carried carned
EBITDA) nalure as | seclon (4) of | section (4) of | forward as | forward as ’
during the ' per(1) above ' section 94B ' sechion 948 per sub per sub
previous which seclion (4) of | section (4) of |
year (In Rs) exceeds section 94-B | seclion 94-B i
30% of ]
EBITDA as |
per (i) above ;| en w5
. hsimssmnsond
30 [ C [Whether the assessee has eniered inlo an impermissible|NA
avoidance arrangemenl, as referred lo in section 96 during the |
previous year (This Clause is kept in abeyance lill 31sl
March,2020) ‘ ‘.
Nalure of the impermissible avoidance Amount (in Rs) of tax }
arrangement benefit in the previous i
year ansing, in |
aggregale, to all i
parties o the
s | __ arangement |
S | o g 1 RSN | - FR AL 2
\5\017298C s £

-
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Particulars of each Joan or deposit in an amounl exceeding the |
limit specified in seclion 269SS taken or accepled during the !
previous year N e
Name of the lender or | Addiess of the lender or f Amount of Toan | Whether | Maxmom amount ; whelher lhe |  case the
depositor depositor or deposil lhe oulstanding i the  loan or depasit laan o i
laken or loan/dep |account at any ime | was laken or | deposit was |
accepled ositwas | during the Previous accepled by laken or
squared Year cheque or accepted by :
up durng bank drafl or cheque or
lhe ] use ol | Dank dran
Previous { electiomc | whether the '
Year cleanng | same was |
Syslenilinougn . lanen vl :
a bank account | accepled by |
‘ an accounl
payee
cheque or |
an accounl ]
payee bank |
| _oran
BASANTI DEVI| T(ISHANGARH 300000 No BOOGOOICheque {Account f
KUMAWAT payee ;
'cheque |
DASHRATH KISHANGARH 460000 No 460000 | Cheque Account ’
KUMAWAT payee
cheque |
DHARMCHAND KISHANGARH 290000 No 290000 | Cheque Account
JAIN payee 1
I (S . 1 - e o rehiegue I
MUKESH KISHANGARH ™™ o[ "No ’ 580000[Cheque ~ ~|Account |
CHAPARWAL ! | ‘payee |
: | |cheque '
PRAKASH CHAND KISHANGARH 250000 No 250000 | Cheque Account
JAIN payee
— _ {Cheque
PRAKASH CHAND |KISHANGARH 400000] No 400000 |Cheque Account |
JAIN AND SONS ! | payee |
| SSNSR e —__j.________|Cheque
[ R S MANTRI KISHANGARH 600000 No | 600000 Cheque tAccount i
i |IMARBLES | ; I payee
—d ______ [cheque |
RAKESH JAIN KISHANGARH 400000 No 400000|Cheque Account
AND SONS HUF payee |
‘cheque___
RUKMADEVI KISHANGARH 0 No QOOOOD‘Cheque {Account ’
MANTRI : | payee |
SAMYAK ~RiSHANGRR———-——obo | | — cheque
SAMYAK KISHANGARH ’ 0 No 200000 'E_r_;eque TAccoun! !
ENTERPRISES | | payee ]
jcheque
SHASHI JAIN KISHANGARH 1000000 Yes [Account !
1 | payee l
[__ e __|cheque |
b) | Parliculars of each specified sum in an amouni exceeding lhe - .
limit specified in section 26955 taken or accepled during the !
_ELE.‘!EQUHE_E_:____.__-__._,.__ e s - L |
Name of the person from | Address of ihe Name of the person from whom specified Amount of "Whetner the | In case the |
whom specified sum 15 sum Is recewed | specified sum . specilied | speciied |
receved lakenor | sum was | sumwas
accepled laken or | lakenor
accepled by | accepled by
cheque or l cheque or |
bank drall or| bank drafy !
use of whether the |
| | eleclronic | Same was |
‘ | Clearning laken or ]
I syslem dccepled by |
I,' | througha | an account r
| | bank pajee
fane L;‘heq-.ne oi
' $SRan account
BASANTI DEVI KISHANGARH
KUMAWAT ’
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|* [DASHRAT KUMAWAT [KISHANGARH 460000 Cheque [Account ]
‘payee !
_ ____|cheque |
DHARMCHAND JAIN |KISHANGARH 290000 Cheque Account
i payce
. | . __ _lcheque !
PRAKASH CHAND KISHANGARH 250000 Cheque |Account
JAIN payee |
cheque |
PRAKASH CHAND KISHANGARH 400000’ Cheque [Account |
JAIN AND SONS | payee !
S - R ] . . jcheque
IRAKESH JAIN AND | KISHANGARH | 400000/ Cheque 'Account :
SONS | | ' payee !
: | cheque
R S MANTRI KISHANGARH 600000 Cheque [Account
MARBLES payee
cheque
SHASHI JAIN KISHANGARH 1000000 Cheque |[Account
payee
| ! | : |Cheque
b |a) |Pariculars of each receipl in an amounl exceeding lhe | Nil j
limit specified in section 269ST, in aggregate from a i
pPerson in a day or in respect of a single transaction or in
respect of transactions relating to one event or occasion
from a person , during the previous”year, where such
receipt is otherwise than by a cheque or bank draft or use
|| of electronic clearing system through a bank account . S
Name of the payer i Address of the payer I PAN of the payer | Nalure of Amounl of | Dale of
e Lo fophonal)  ; transaclion | _feceipl . recepl

T

limit specified 1n section 269ST, in aggregale from a
person in a day or in respecl of single {ransaction or in
respecl of Iransaction relaling to one event or occasion
from a person, received by cheque or bank dralt, not being
an account payee cheque or an account payee bank draft,
during the previous year

Particulars of each receipl in an amount exceeding the|Nil

Name of the payer |

Address of Ihe payer |
: - Sl i- ]

_.1._.

.
!

the limit specified in section 269ST. in aggregale lo a
person in a day or in respect of a single {ransaction or in
respecl relaling to one evenl or occasion o a person,
otherwise than by a chegue or bank draft or use of
electronic clearing system through a blnk account during
the previous year

e sl i — e
c) [Particulars of each paymenl made in an amount exceeding | Nil

e S S I S,
!
!

PAN of the payer (oplionan |

—— e e

l

_Hrﬁb:ﬂ‘llol“fé_ceml )
) =5 ¢

Cc

—

Particulars of each repayment of loan or deposil or any
specified advance in an amount exceeding lhe hmil specified
in section 269T made during the previous year

Name of the Payee Address of the Payee __—"ﬁNWe_Fé}EE “ “Nawreof ! “Amountol | Daleol
al (optonal) | lransachon j-Bayment | payment |
| S SR
b | d) | Parliculars of each payment in an amount exceeding the | Nil

limit specified in seclion 269ST, in aggregale o a person
in a day or in respect of single lransaction or in respecl :
relaling to one evenl or occasion lo a person, made by a i
cheque or bank draft, not being the an account payee 3
cheque or an accounl payee bank diall. dunng the '
previous year THRE I i — i
Name of the Payee ~ Address of the Payee PAN of the Payee (optional) |~ Asvaoiraia yment ’
|

o %
Srau 'TED\Z
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I Amounl of the Maximum Whether lhe | Incase the
. Name of the payee Address of the payee repayment amount repayment was | repaymenl
oulstanding in made by | was made |
the account at cheque or | bycheque |
any ime during ' hark drafl o gk
e Previous use ol urall .
! i Year ' electranic whether the
J | i clearing " same was
system through | reparg by an :
a bank anr.nunl‘ accoun| !
payee |
cheque or '
oan arconn!
]' payee bank '
P -y
R S MANTRI KISHANGARH 200000 | 600000/ Cheque | Account
MARBLES . i [ payes |
’ '- | . _._ Chegue
SHASHI JAIN KISHANGARH . 1000000 1000000/ Cheque : Account
x ] payee I
_1 theque |
d) [Parliculars of repaymenl of loan or deposil or any specified| Nil |
advance in an amount exceeding the limil specified in seclion [
269T received otherwise than by a cheque or bank drafl or
use ol electronic Clearing system through a bank account !
] [during the previous year ) U S = o '
Name of e payer | Addiess of the payer ] PAN of the payer | Amouni of '
(optional) repayment of loan '
or deposil or any |
specilied advance !
recewed olherwise
than by a cheque |
or bank draft ar use |
of eleclromc |
cleanng system
' Ihrough a bank
| accouni duiing the |
| o . e ___ | previous year |
l N

e) [Particulars of repayment of loan or deposil or any specified | Nil |
advance in an amount exceeding the limil specified in section |
268T receved by a cheque or bank draft which is nol an J
accounl payee cheque or account payee bank drafl during the |

prevovsyeat | S ] |
Name of the payer Address of Ihe payer T PaN of the payer | Amaouni of

[ {optional) repaymenl of loan ‘

f deposit o1 any
specilied advance ’

received by a

cheque or a bank

dralt which is not
an accounl payee |
| | cheaue or ace umt |
[ payee bank drafi J
durning the previous !
. o o S T L year |
32 | a) |Details of broughl forward loss or deprecialion allowance, in|Nil - N I
the following manner, (o Ihe extent available : |
Serial No [ Assessmen| Nature of loss / Amounl as Amounl as assessed Remarks !

Year Depreciation returned (give reference to

i . f | _allowance oo~ __| _relevantorder) | - ‘
Senal No | Assessmenl | Nalure of loss / Amount as Amount [ Order /S |~ Remarks !
Year Depreciation ! relurned and dale | :
—— | _allowance | =R | | :

b) [Whether a change in shareholding of lhe company has laken|NA II
place in the previous year due lo which the losses incurred I
prior to the previous year cannot be allowed lo be carried ]
forward in lerms ofsecﬂo_n_z_g.______ A = e .

c) |Whelher lhe assesse has mncurred any speculation loss iNo !
referred lo in seclion 73 during the previous year If yes. | i
please furnish the detais of the same By |

d) |Whether the assesse has incurred any loss referred 1o 1n No l‘
section 73A in respect of any specified business during the |
previous year, if yes, please furnish details of (he same i |
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b) lIn the case of a manufacluring concern give quaniilalive details of |he principal
roducls and by-products
A 'Raw Malenals

o

i g

TN et

'-_"__"7———— —— e e — T TR e SR R e S R - ——n g
. € jIncase of 3 Company, please slate Ihat whelher he ccrnpa;y_TNA : I
' 1s deemed lo be carrying on a speculation business as |
referred in explanation 1o seclion 73, if yes, please furnish the
dctails of spevulalion loss it any incurred dunng the previous
e Year ——— —_— —— e ——— gy
33 [Secton-wise detalls of deductions, if any, admissible under | Nil !
Chapter VIA or Chapter 11} (Section 10A_Section 10AA) L S R :
i Section | Amount I' Remarks if any .
|
7T P TT e ma e S - == S i e g ]
34 | a) [Whether the assessee s required lo deducl or callecl lax as ' No |
Per the provisions of Chapter XVII-B or Chapter XVII-BB_ f yesf !
lease furnish |
Tax | Secton [Nature of| Total Total | Tolal | Amount | Total | Amouni Amounl | Remarks
deductio payment | amount | amount | amount | of lax | amount | of lax of tax if any '
n and of on which | on which |deducted | on which deduc!ed!deducled_ !
collectio l payment | lax was | tax was or lax was or | of ! ’
[ 1 n [ or required deducted| collected | deducled | collected { collected |
Account | receiplof, o be or oul of (6) | or on(8) . not i |
Number the | deducled|collected collecled deposile
(TAN) nature or al al less d lo lhe
specified | collected | specified than credil of
in oul of (4) | rate out specified lhe
column of (5) rate oul Cenlral |
(3) Lool(7)  Governm |
| ! ‘ . entoul | i
i i of (6) i
' -h.-.-_[____.w end@®) |
1 2 3 4 S 6 7 8 ‘__ 9 10 i " ‘
\ SR (M R
'b) |Whether |he assesse is required lo furmish the statemenl of |[NA !
| 12x deducted or tax collected If yes please furnish lhe details e e |
Tax deduction Type of Form | Due dale for Date of Whether the | |l nol please lurnish ] Remarks f |
and collection furmshing | furmishing, if | statement of Iist of ' any i
Account ’ | ‘ furnished lax i delailsiiransaclions
Number (TAN) | deducled or ; which are nol i ‘
collected reported | |
contains i
information f l
aboul all H I
fransactions ; ;
f which are | _. |
| required to | | |
| { | el 4+ . ._.__|bereporteq ! I :
! ]
| | ; e I =
¢) |whether the assessee is hable lo pay interest under section|NA - : st
201(1A) or seclion 206C(7). If yes, please furnish: '
Tax deduction Amount of Amount paid date of Remarksifany ‘"‘"'
and colleclion | interest under oul of column payment
Accounl seclion (2) ;
Number (TAN) |201(1A)206C(7 | .'
R —|-L's.peyable j . | ]
'I-____._._.-———__J____ - — T T e s e RIS (RO = L e e B4
35 |a) |In the case of 2 lrading concern, give quantilatve details ol principal items of goods traded i
llem Name ‘] Unmit opening purchases during | sales during the closing slock | 'shr?ar_la'g-a_
stock the previous year previous year | excess, If
i an
R —_— . any !

items of raw ha!érrﬁi?iﬁ%ﬁeﬁ’

ltem Name | Uni opening | purchas | consum sales [ closing | yield of 'pé?ééﬁl'é;"éhﬁflégé:
slock es plion during slock finished geol |/excess |
during | duning the products T Iany |
the the | previous e AT |
; : M- 1 1
previous | previous | year f
year year | A\
NA ‘ Ja 11!
‘—-—‘—'-___'___‘—‘—'-—-——-——-—“'—“ T ey TIVENRE e
B [Finished products G\ 0172928C J&4f |
N A
'%’&:‘“ — N
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40

a1

L.

| '€ported/identified by the audilor e D L
Whelher any audil was conducled under seclion 72A ol he|No

62

In the case of 3 ¢
prefils under seclion 115-0 in the I'u!tme_g form ;-

(a) Tolal amounl of reduclion as (b) Toltal
amounl of referred to in seclion lax paid

Amount

domestic company, delails of lax on disinbuted|NA

(c)Dale of Paymenis with |~

Dale of receipl

Amounl Received(in Rs)
_—

Whether any cosl audit was carried oul, if yes, give the Eaafls. |I.NA
any.  of  disqualificanon or  disagreemenl on any

mal|eri|ternfvafueiquanlily as may be reportedideniified by the
Cosl audilor.

1844, if yes, give the details, if any, of disqualification or
disagreement on any ma!lemlemﬁvatue}quanhly as may be

Yes, give lhe delails, f any, of disqualificalion or disagreemenl on
any maiIerhlemfvarue!quanmy as may be reporedidentified by
the auditor =
Delails regarding turnover, gross prolit, elc, for the previous year
\_ga_d preceding previous year-

: ————
Whether any audit was conducled under the Ceniral Excise Act, [No

Parliculars Previous Year | Ty,
Total turnover of the — | [ 5121000/ i
assessee o | : 5 ! {
Gross profitturnover 927511 5121000' 1814
Net profititurnover -377729 5121000 .7.38]
Stock-in-tradelturnover 0 5121000) o]
Material 0 0 000
consumed/finished |
-|9o0ds produced
Please furmsh (he detals of demand ransed o ety I:\‘.\l:t'I’;N”
duning the previoys yearunder any tax laws olher than Income
Act, 1961 ang Wealth Lax Ay 1957 dlong with detnls of reloy g
pProceedings ) { .
Financial | Name of Shilo Other lype Date ot | Amount |
yearlo | other Tax (Demand | demand I
which law raised/Rel tansediiely |
demandsre und nd |
fund Lrecewved)  recewed
relates 1o | l ! i
=4 | i
| | i !
[ a 'Whethe Ihe assesse s fequired 10 st statement n NA
' |Fonm No G1 or Form 614 or Form No 618

o o o o

’ ' llem Name l Ut I apeming l purchases Quanhity sales dunng |
stock 1 dunng the manufaclured | ihe previous, |
Previous tHutineg 1hy: yi
= | S ! | yuem | previous year | |
NA
C [By products
 dlemName T T O ~opening | puchases | quantity
stock during the | manufactured | the previoys |
pravious duriny e year i
A o year ’ previous year,
|NA

closing
slock

| sales dunng [ chosng |

slock

“Remarks il any

distnbuted thereon
profils R | P
115.0(14) 115-0(1A) Dates of Amounl
e i b= 5 payment _ _jl____ e
IR S i S
36 [ A |[Whether the assessee has received any amount in the nalure |NA
of dividends as referred to in sub-Clause (&) of clause(22) of
seclion 2 S

Remarks /f ;:;_ a

] Preceaing previous 3 ear

Remarss

S o o o

| shortage 1

excess f
Any

-.hiari.am' /
cacess o

Any

000
000!
000,
0.00!
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h_.me tax | Type of Form | Due dale of ’ Date of Whether the | if nol, please |
Department furnishing furmishing if | form contains ! furnish the hst |
Reporting I furmished information of ]
Entity about all delails/lransac
ldentfication delalsfiransac ton which me
| Number tions which | not reported |

are required

lo be reported

Remarks if any

I 43 | a |Whether the assessee or ils pareni entity or alternate reporting [NA

entity is hiable 1e furmish the teporl as telened wu o sub sechion
2 of section 286

assessee orjls
parenl entity or
an alternale

reporting enlity

Whether report | Name of parent entity Name of 1he Dateof | Expected |
has been Alternative reporting Furnishing Dale
fumished by the enlily(if Applicable) the Report

registered under the GST (This Clause 1s keplin abeyance il 31st
March,2020)

44 |Break-up of lotal expendilure of entiies registered or not] NA

Total Amount of Expenditure in respecl of entities registered under the GST E;pendulure -
. expendilure Relating to the Relating lo he Relaling lo the | Total Paymeni 1o | felaling lo enmées :
incurred during | o554 or services enlities faling | other registered |Registered entites| Mol :}99'5(:"';’}3 :
the year exempl from GST | under composilion entilies i undaer |
scheme i
| L U
For SAKET KALANI & ASSOCIATES
//:_- — Chartered Accountants *
! I b i
/é_.;::\'&" S A (Firm Regn No.. 017298C)
J
)OO
=
/
(RASIK KALA/
Place :AUJMER

Date : 27/09/2019
UDIN : 19418344AAAAAZ4904

PARTNER

Membership No: 418344
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INDIAN INCOME TAX RETURN ACKNOWILEDGENENT
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[Where the data of the Return of Income in Form CVR=1e3ALLL TURS2, TR,
TPR-(SUGANM), TTR=5, Tl -0, EFR-7 Gled and verified |

(Please see Rule 12 ol the Income-tax Rules, 1962

Assessment Year

2020-21

PAN AANFG7175R
Name GEM GRANITES H
C/0 SAHU YATRA COMPANY, , ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH,AIMER, RAJASTHAN,
Address dHaad
Status Firm l'orm Number 1 ITR-5
Filed u/s 139(1)-On or before due date e-Filing Acknowledeement Number 7296G38831191120
o Current Year business loss, it any I a
ﬂ;‘g Total Income 0
o] o
: -;I:-, Book Profit under MAT, where applicuble 2 0
; Adjusted Total Income under AMT, where applicahle 3 0
= — e e B AL
E Net tax payahle 4 0
E Interest and Fee Payable 5 0
—_ rd S
o Total tax, interest and Fee payable - O 0
= S p— — 1
E Taxes Paid i v
— : - =
(+)Tax Payable /(-)Refundable (6-7) § 0
” Dividend Tax Payable D} 0
4” —
= 5 |
E gy Interest Payable l_tl r_)_
e
= = E| Total Dividend tax and interest payable 11 1
222 — - =3 .
= £ Taxes Paid 12 0
fhes ey TR
Q {+)Tax Payable /(-)Refundable (11-12) 13 0
E Accreted Income as per section 115TD 14 0
‘I? Additional Tax payable u/s 115TD o | 0
u’é Z | Interest payable u/s 115TE LG )
o e - — e = -
= 2 | Additional Tax and interest payable 17 0
= =
23
K Tax and interest paid ] 0
=] 5 7
= (+)Tax Payable /(-)Refundable (17-18) - 19 0
Income Tax Return submitted clectronically on 19-11-2020 11:30:24 from [P addreess (03933401004 and verified by
RAM SWAROOP MANTRI DAL o Ty . Fow Bow oned e 1N £
having PAN AGZPM3272D o 19-11-2020 11:30:24 _ from 1P address  $03.73.34.194 using

DSC details:

Digital Signature Certificate (DSC).

1T6SIS88TOTBTION=Verasys CA

2004,2.5.4.51=1 I294HOO6GIEI65204c612e203 2312020326042 04000010172 220426861 ThGel 1204 276 6A0ICT, N T REET=V.S,

Lol

DO NOT SEND THIS ACKNCWLENGENVENT 10 o 20, BENGALURU

i s e ——-
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SAKET KALANI & ASSOCIATES

Chartered Accountants ‘

C/O G P ASAWA AJMER,55 NAGINA BHAG AJMER
RAJASTHAN 305001

Ph. 8413832209

e-mail : RASIKKALANIZDYAHOO COM

FORM NO. 3CB

[See*rule 6G(1)(b)] |
Audit report under section 44AB of the Income-Tax Act, 1961 in the case of a person referred to in
clause (b) of sub-rule (1) af rule 66

1. We have examined the Balance Sheet as on 31-MAR-2020, and the Profit and Less Account for the period beginning from 1-APR-2019

to ending on 31-MAR-2020, altached herewith, of
GEM GRANITES

C/0 SAHU YATRA COMPANY ADINATH COLONY JAIPUR ROAD PURAN] MILL KISHANGARH AJMER

PAN AANFGT175R

2. We certify thal the Balance Sheet and the Profit and Loss Account are in agreement with the books of account maintained al the head
office at C/IO SAHU YATRA COMPANY ADINATH COLONY JAIPUR ROAD PURANI MILL KISHANGARH AJMER and 1 Branches

3. (a) We report the following observalions/commenls/discrepanciesfinconsistencies; if any

(b) Subject to above -

q (A)

purpose of the audit.

We have obtained all the information and explanations which, 1o (he best of cur knowledge and beliei, were necessary lor the

{B) In our opinion, proper books of account have beep kept by the head office and branches of the assessee so far as appears

from our examination of the books .

(C) In our opinion and 1o the best of our information and according lo the explanations given to us, the said accounts, read with

noles thereon, if any give a true and fair view:-

(i) inthe case of the Balance Sheet, of the state of the affairs of the assessee as at 31-MAR-2020; and

(ii} in the case of the Profit and Loss Account of the profit of the assessee for the year ended on thal date

4. The statement of particulars required to be furnished under section 44A8 15 annexed herawilh in Form Ne 3CD,

5. In our opinion and lo the best of our information and according to explanations given lo us, the particulars given in the said Form No.
3CD are true and correct subject to following observations/qualifications, if any:

SN Qualification Type

Obs Lrvallonszualmcai:ons

1 Creditors under Micro, Small and Medium Enterprises
Development Act, 2006 are not ascertainable

| The information regardwo applicabdity of MSMED Act, 2008 {0 the

various suppliers/parties is not available with the assess=e, hence
infurmalion as required vide Clause 22 of Chapter V of MSMED Acl,

have nol been maintained by the assessee.

2006 is nol been given
2 | Al the information and explanations which to (he best of true ik )
my/our knowledge and belief were necessary for the
purpose of mylour audit has not been provided by Lthe
assessee,
3 Prior period expenses are not ascertainable from books of  |lrue
account. 4
4 | Proper books of account, to enable reporting in form BCD true a

5 | Proper stock records are nol maintained by ihe assessee

6 Records necessary to verify personal nalure of expenses
not maintained by the assessee.

'llue

7 Records produced for verificalion of paymem-'s threugh
account payee cheque were not sufficient

The assessee has not made any payments exceeding tha limit in
seclion 40A(3)/269SS/269T in Cash However, it is not possible flor
us to verify whelher the payments in excess the specified limit in
section 40A{3) /26985/259T have been made otherwise than by
accoun! payee cheque or account payee bank drafl, as the
necessary evidence are ot in possession of Lhe assessee,

8 Documents necessary lo verify lhe reportable lransaction
were nol made available.

lrug

9 Valuation of ciosing stock is not possible

Valuation has been taken as ceriied by partrer

Place :AJMER
Date : 19/11/2020
UDIN : 20418344AAAADL6345

For SAKET KALANI & ASSOCIATES
- Chartered Accountants
(Firm Regn No.: 0172528C)

-

TTASIK KAL i

PARTNER
Meinbership No: 418344
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Name of Assessee
Address

68

GEM GRANITES

C/O SAHU YATRA CDM.PANY,ADINATH COLONY JAIPUR IROAD PURANI
MILL KISHANGARH,AJMER, RAJASTHAN, 305801

Status Firm Assessmenl Yar 2020-2021
Ward Year Ended 313 2020
PAN AANFGT175R Paithership Deed 12/11/2014
Residential Status Resident
Particular of Business Manufacturing and Trading
Nature of Business WHOLESALE AND RETAIL TRADE-Wholesale of ather products n.e ¢(09027)
Stock Valuation Method Cosl Price or Market Price Whichever is less
GSTIN No. 0BAANFG7175R2ZB |
Filing Stalus Original
Bank Name Dena Bank, , A/C NO:128411031425 ,Type: Currenl IFSC- BKDNO7 11284
Tele; Mob:9829137537
Compulation of Total Income
Income from Business or Profession (Chapter IV D)(Maximum Salary Rs.150000) -12681
Net profit as per profit & loss a/c { 120874
Add:
Depreciation Debiled in P&L Alc 1346285
@ Interest Paid to Paitners o 337332
Total 1813431
Less:
Interest on F.D.R. Consider Seperately 12681
Depreciation as per Chart u/s 32 1346285
Interest as per Deed u/s 40(b) 337332
' 1696208
117193
“Brought Forward Depreciation Set off (As per Annexure) -129874
Income from Other Sources (Chapter IV F) 12681
Interest on F.D.R. g 12581
-
Gross Total Income o
@Total Income 0
- Round off u/s 288 A 0
Deduction u/s 10AA,35AD, 80H to B0RRB (excepl sec.BOP) nol claimed hence AMT nol applicable,
Tax Due @ 30% 0
Tax Payable ' 0
Due Date for filing of Return Oclober 31, 2020
Due date extended to 31/01/2021 88/2020/ F. No. 370142/35/2020-TF DT, 29.10.2020
Salary & Interest Allowable to Partners
Name of Partner Share % Share % Salary _ [r;-l-E'rl."!EL' ) Profi-s Capital Balance
(Profit) (Loss) S
RAM SWAROOP MANTRI 25.00 2500 Nil 34195 0 318374
SATYA PRAKASH KABRA 25.00 25.00 - Nil 52440 0 488250
DINESH KUMAR GARG 25.00 25.00 g il 52149 0 485528
GHISI DEVI 25.00 2500 * il 195548 ] 1848592
Total BN 337332 1 3140754

Statement of Unabsorbed Depreciation Brought/Carried Forward

Assessment Year Brought Forward Setoff Carried Forward 1
2019-2020(27/09/2019) 377734 129874 B 247865
Total 377739 ) 129874 247885




69

MAME OF ASSESSEE : GEM GRANITES A.Y.2020-2021 PAN: AANFG7175R  Cade :VISHAL-02

" [ "
ro i

“Unabsorbed Depreciation Brought Forward Adjusted with Other Source : 12681
“Unabsorbed Depreciation Brought Forward Adjusted with Business Income : 117193

Details of Depreciation

Particulars Rate Opening Mare Than  Less Than Total Sales Sules Less Balance anm:iatl_nn WDV Closing
180 Days 180 Days Than 130 : {Short Gain)
days
dumper 15% 835000 4] 1] 935000 i 0 825000 140250 7R47ED
Fumiture and fiting 10% 4786585 o] o 472855 1] (] 478655 47065 431689
Plant and Machinery 15% 3824838 o ] 3E24638 i 0 3824835 s7aTEG 251z
transformer 15% 127500 o o 127500 4] i} 127500 19125 108375
DERRICK CRANE 15% L] o} 2250000« 2250000 o i¢] 2250000 183750 2081250
Excavator Machine 15% 0 0 5254907 5254237 ] ] 5254237 3940648 4BG016T
Hammar 15% 1 0 32000 J2ntn o 0 32000 2400 29660
Total 5366993 ] 7536237 12903230 [V 0 12803230 134678E 11556845
Details of T.D.S. on Non-Salary(26 AS Import Date:18 Nov 2020)
S.No Name of the Deductor Tax deduction A/C No, of the Total Tax deducted Amaouni out of {4) claimed Section
deducior lor this year
TOTAL 1]
Head wise Summary on Income and TDS thereon
L Head Section Amount Paid/Credited As per Lecation of Income for TOS
As per 26AS Computation Comparison
Other Sources 194A 12681 12681 Interest Income: 12681
Total 12681 12681
GST Turnover Detail =
S.NO. GSTIN Turnover
1 0BAANFG7175R2ZB 12481000
TOTAL 2% 12481000
3
Bank Account Detail
5. No. Bank Address Account Ne MICR NO IFSC Code Type
1 AU SMALL FINANCE BANK LIMITED 1731222414346814 ALISL0002724 Currant
2 Dena Bank 128411031425 BRONOT 11284 Currant(Primary)
Maximum Allowable Salary to Partners
Profit Before Remuneration 117193

Maximum Allowable Salary to Partners
s. 1,50,000 or 90% of The First 3,00,000 of Book Profit, Whichever Is Mare

150000
Maximum Allowable Salary to Partners

150000

~R.=s MQM-'-—-Q
Signature
(RAM SWAROOP MANTRI)
For GEM GRANITES
Date-19.11.2020

i,

CompuTax : VISHAL-02 [GEM GRANITES]

Page 2
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GEM GRANITES

(F.Y. 2019-20)

C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Balance Sh;.-e‘t as on 31st March 2020

Liabilities

Amount

As_scts

Amount

Capital Account
Loans (Liability)
Sundry Creditors
Provisions

Reserve and Surplus

31,40,753 .44 |Fixed Assels
59,90,304.39 | Deposits (Asset)
82,34,861.53| Sundiy Debtors
11,567,674 .00 | Cash-in-Hand
-2,47,864.89 | Bank Accounls

1,31.64 505.00
21,83,064.00
25,41 .149.92

39,757.02

2,02,670.63
1,28,796.00
15,896.00

Misc. Expenses (ASSET)
TDS AY 2019-20

Total

1,82,75,728.47 | Total

1,82,75,728.47 |

The accompanying notes are an integral part of the financial statements.
As per our report of even date

For SAKET KALANI & ASSOCIATES—H
Chartered Accountants - : X
(Registration No. 01729;0)

For GEM GRANITES

w RS M oasdw
RAM SWAROOP MANTR
Partner

PARTNER
Membership No.: 418344

Place: AJMER
Date: 19/11/2020

&
L]

L
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GEM GRANITES

(F.Y. 2019-20)

C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Profit and Loss Account for the year Ending 31st March 2020

Particulars Amount Amount
To Audit Fees 5,000.00 | By Gross Profit 27,01,953.34
To Bank Charges 10,504.96 | By FDR Interest Received 12,681.00
To GST FEES 150.00 | By Round Off 0.65
To Insurance Expenses 59,195,00
To Interest Paid 4,51,224.36
To Office Expenses 93,264.35
To Pre. Operative Expenses 27,750.00
To Staff Salary Paid 2,40,000.00
E:pYechile Repair and Mantinance ;4‘055_00
To Depreciation 13,46,285.00
To Balance C/F 4,67,206.32!

27,14,634.99 27,14,634.99
To Interest to Partners 3,37,332.00| By Balance B/F i 4,67,206.32
To Net Profit 1,29,874.32
Total 4,67,206.32 4,67,206.32

The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES

Chartered Accountants

PARTNER e

b \e\ 5758
Membership No.: 418344~ -~ '~
N\

£
G P

Place: AJMER
Date: 19/11/2020

=

(Registration No. 017298C)

ZQ%II’M ;__;I-’_'-.'-'- o2 LL

—

o 8

For GEM GRANITES

T~ =5 M“"\N“ﬁ

RAM SWAROOP MANTRI
Partner



12

(F.Y. 2019-20)
GEM GRANITES

C/0 SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Trading Account for the year.Ending 31st March 2020

Particulars Amount 'Particulars ~ Amount

To Purchase Accounts 22,79,651.33 | By Sales 1,24,81,000.00
To Deisel Expenses 1,92,430.00

To DMFT Charges 3,569,285.08

To Power Expenses 26,01,956.00

To Royalty Expenses 35,91,564.25

To Transport Expenses 6,000.00

To Wages and Salary 7,47,860.00 |

To Gross Profit 27,01,953.34

Total 1,24,81,000.00 | Total - 1,24,81,000,00

The accompanying notes are an integral part of the financial statements.
As per our report of even date

For SAKET KALANI & ASSOCIATES

Chartered Accountants o For GEM GRANITES
(Registration No. 0172980) Y

N
’su( K /i +|] - RAM SWAROOP MANTRI
PARTNER al7255C J 57 Partner
Membership No.: 4183{4{:_\_ " SAf
Place: AUDMER -

Date: 18/11/2020

oy

™
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GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH. AJMER

Capital Alc as on 31st March 2020

(F.Y. 2019-20)

Schedule: 1
restom Dr
RAM SATYA DINESH
Particulars SWAROOP PRAKASH KUMAR GARG GHISI DEVI
MANTRI KABRA b
To Balance C/F 3,18,373.86 4,88,249.86 4,85,537.86 | 18,48,591.86
Total 3,18,373.86 4,88,249.86 4,85,537.86[ 18,48,591.86
Cr
) RAM SATYA DINESH ‘
Particulars SWARQOP PRAKASH KUMAR GARG GHISI DEVI
MANTRI KABRA | " -
By Balance B/F 2,84.17’812’;6H 4,35,809.86 4,33,388.86 16,50,043.86
| By Interest to Partners 34,195.004 52,440.00 52,149.00 1,98,548.00
Total 3,18,373.86 4,88,249.86 4,85,537.86 18,48,591.86
|
List of Loans (Liability)
Schedule : 4
Particulars Amotnt |
Secured Loans 47,20,304.39
Unsecured Loans 12,70,000.00
Total 59,90,304.39

The accompanying notes are an integral part of the financial statements.
As per our report of even date
For SAKET KALANI & ASSOCIATES

Chartered Accountants For GEM GRANITES

(Registration No. 017298C) I 2
i /{:. L BRY G0 6 \_\\\\I \
g?\ 0}3:1‘"/ Féa NORC S ey
SIK . RAM SWAROOP MANTRI

PARTNER Partner
- Membership No.: 41

Place: AJMER
Date: 19/11/2020
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GEM GRANITES

“(F.Y. 2019-20)

C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

List of Cash-in-Hand

Schedule : 13

List of Misc. Expenses (ASSET)

| Particulars Amount _
Cash ¢ 39,757.02
Total 39,757.02|
List of Bank Accounts
; Schedule : 14
Particulars Amount

AU Small Finance Bank C/A e 2,135.49
Dena Bank C/A A 2,00,435.04
Total ' | 2,02,570.53

Schedule : 15

Particulars [ Amount
Misc Expenses | 1,28,796.00
Total i 1,28,796.00

List of Purchase Accounts

Schedule : 18

Mukesh Chaparwal
Rukmadevi Mantri
Samyak Enterprises

Particulars , Amount
Machinery Parts GST 12% L | 46,391.45
Machinery Parts GST 18% £ . 22,01,346.84
Machinery Parts GST 5% 713.00
Purchases Oil and Lube GST 18% 31,500.00
Total 22,79,951.33

List of Secured Loans

Particulars Amount
Indusind Bank Ltd ' 23,15,265.18
Indusind Bank Ltd New Loan 24,05,039.21
Total 47,20,304.39

List of Unsecured Loans

Particulars Amount |

Dharamchand Jain ¥ 2,90,000.00

5,80,000.00
2,00,000 00
2,00,000.00

Total

12,70,000.00
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FORM NO. 3CD
[See rule 6G(2)]

Statement of particulars required to be furnished under

section 44AB of the Income

Part A

-tax Act, 1961

| GEM GRANITES

01 |Name of the assessee
02 |Address CI0 SAHU YATRA COMPANY,ADINATH
COLONY,JAIFUR ROAD FURANI
| MILLKISHANGARH,AJMER
03 |Pemanent Account Number (PAN) AANFGT7175R
04 |Whether the assessee is liable to pay indirect {ax like excise duty, service | Yes
tax, sales tax, goods and service tax,cusloms dutyetc if yes, please
furnish the registration number or,GST number or any ot hel identification
number allotled for the same s =] =
Name of Act Siate [ Other | Registration Ne Descriphion (optional)
Goods and service tax RAJASTHAN N [O8AANF 'G"?TFR 2Z3
05 | Status Partnersnip Firm
06 |Previous year (from 1-APR-2018 to 31-MAR-2020
07 |Assessment year i 2020-21

08 |Indicate the relevant clause of seclion 24AB under which the audit has | Relevant clause of seclion 44AB under which the zudit has
been eonducted been conductad
“Clause 4 4AB(a)- Total sales/lturnover/gross receipts in
| business exceeding specified limits
08a |Whether the assessee has opled for laxaien under sechon | MA e
115BAN15BAA/115BAB ?
Part B
08 [ a) [If fiem or association of persens, indicale names of partnarsimenbers " Name | ProfiLshaning ratio |
and their profit sharing ratios. : F L (%) !
RAM SWARCOP MANTRI 25,00 |
_ SATYA PRAKASH KAERA 25.00 'r
H DINESH KUMAR GARG 75.00 i
GHISI DEV] N 25.00 [
b) | If there is any change in the partners or members or in their prolii | No R |
sharing ratio since the last date of the preceding year, the pariculars |
of such change | =
Name of Date of change Type of change | Old proin T Hew proit | Remarks
Partner/Member | shaning ratic | Sharing |
| | __Ratio |
; - 4
10 | a) | Nalure of business or profession (If more than one business or|
profession is carried on during lhe previous year, pature of e\'er,'
business or profession) i
Sector | Sub Sector Code
MANUFACTURING WManufaclure of non-metallic mineral 04058
| products
b) |If there is any change in the nature of business or profession, (he | No ) =l
particulars of such change. )
Business Sector Sub Sector Code I a “Remarks if any:
11 | a) {Whether books of account are prescribed under section 44AA, if yes, | Cash Book, Bank Book, Ledger, Journal, Purchases
list of books so prescribed. / |Regisler Sales Register
11 | b} |List of books of account mainlained and the address at which the | C/IO SAHU YATRA | Cash Book, Bank Book,
books of accounts are keptl. (In case books of account are maintainad ! COMPANY , ADINATH /,Ledger, Journal, Purchases
in a compuler system, menlion the books of account generaled Ly COLONY JAJ:’UR Regisler, Sales Registar
such compuler system. If the books of accounts are not kepl at one | ROAD PURAN| MILL/ -{(‘.’omputerized]
location, please furnish the addresses of locations along with "IL|KISHANGARH ,-"' s 7 WO
details of books of accounts maintained at each location. ) RAJASTHAN, 306801/, "_0‘. S\
c) | List of books of account and nature of relevant documents examinec. | Cash Buok, Banklauok Ledﬁ{i\/m{mat, Purchases
| Register, Sales Reg_isicr e S
12 |Whether the profit and loss account includes any profils and gain slNu \\. LIRSy
assessable on presumptive basis,f yes, indicale the amounl and the' N <

relevant section (44AD, 44ADA. 44AE, 44AF, 44B, 44BB, 44BBA |

44BBB,Chapter XII-G, First Schedule or any other relevant section,)
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Section

Amount

Remarks if any:

13

a) | Method of accounting employed in the previous year

Mercantile system

b) |Whether there had been any change in the method of accounting|No
employed vis-a-vis the method employed in the mmediately preceding
previous year.

c

—

If answer to (b) above is in the affimative, give details of such change,
and lhe effect thereof on the profit or loss.

Particulars

Increase in profit (Rs.)

Decrease in profil{Rs )

Remarks if any:

d

—_—

Whether any adjustment is required lo be made lo the profits or loss | No
for complying with the provisions of Income cq’mputation and
disclosure standards nolified under seclion 145(2)

e) |If answer to (d) above is in the affrmative, give delaills of such|

adjustments — i SN
Particulars Increase in profit Decreasa in Net Effect(Rs.) Remarks if any:
{Rs) profitiRs.)
f) | Disclosure as per ICDS o
ICDS Disclosure Remarks if any;
14 | a) | Method of valuation of closing stock employed in the previous year | Raw Malerial and Finished Goods Cost or NRV
| Whichever is lower :
b) [In case of deviation from the method of valuation prescribed under | No
section 145A, and lhe effect thereof on the profit or loss, please
furnish:
Particulars Increase in profit (Rs.) | Deciease in profil(Rs ) Rermarks if any: |
: i
15 ‘

stock-in-trade:-

Give the following particulars of the capital =zsset converted into‘NA

Description of Capital | Date of Acquisition | Cost of Acquisition | Amount at Remarks if any
Assets ® which
capital
assely
converled
into stock
16 [Amounts not credited to the profit and loss account, being, -
a) [the items falling within the scope of section 28; | Wil e
Description Amount { Remarks if any:
' =]
b) | the proforma credits, drawbacks, refunds of duly of customs or excise | Nil
or service tax or refunds of sales lax or value added lax or Goods & |
Service Tax,where such credits, drawbacks or refunds are admitted as
due by the authorities concerned; |
Description Amount i Remarks if any:
c) | escalation claims accepled during the pievious year, E5 i"Nii
Description Amounl [ Remarks if any;
2 "__|
d) | any other item of income: . T !
Description Amount B Remarks if any:
- - _ [
e) | capital receipt, if any, Nil e i
— . |
Description Amount Remarks if any: ‘
17 | Where any land or building or both is transferred during the previous year | No 5 ‘
for a consideration less than value adopled or assessed or assessabla by
any authority of a Stale Government referred to in sectiop 43CA or 500, |
please furnish: | |
Details of | Consideratio Value Remarks if | Address Line | Address Line | Cily or Tovwn |~ Stale Pincode |
property n received or | adopled or any: 1 74 or Digiricr. |/ 7 ¢/
accrued | assessed or | e NG .
assessable ; Ll R K
™ r~rt =
! I Vg b il :
18 [Particulars of depreciation allowable as per the Income-tax Act. 1961 11| As Per Annexura ‘AL TR ) 7L ]

following form :-

respect of each asset or block of assets, as the case may be, in the

\C O

= roc gl
2\ Olresoh ,/

Lt =




'

/8

a) | Descriplion of asselblock of assels. <l J
b) [Rale of depreciation. - - |
¢} | Actual cost or written down value, as the case may be,) 5 .
ca | Adjustment made to the wrilten down valug under secdcn 1 15BAA (ior |
assessment year 2020-21 only) S == — |
cb | Adjusled written down value |
- !
d) | Additions/deductions during the year with dates; in the case of any
addition of an asset, date put lo use; including adjustment on account
of :- o i
i) |Cenlral Value Added Tax credit claimed and allowed unde/ the |
Central Excise Rules, 1944, in raspect of assels acquirad on or
after 1st March, 1994. ! . -
iij |change in rate of exchange of currency, and |
iii) | Subsidy or grant or reimbursement, by whatever name calied. |
e) | Depreciation allowable.
f) |Written down value at the end of the year, |

Amounis admissible under sections

[
|

Section Amount debiled to P&L

Amount admissile as
per the provisions ¢l the
Income-lax Act, 1881

Remarks il any:

20 | a) |Any sum paid to an employee as bonus or commission for Services | Nil
rendered, where such sum was otherwise payable to jﬁ’im as profils or
dividend. [Section 36(1){ii}] ! o — i
Descriplion Amount Raemarks (f any:
b) | Details of contributions received from employees for varous funds a2 | Ni|
referrad to in section 36(1)(va):
Name of Fund Amount Actual Date Gue Dale The actual
amount paid
I —— e
21 | a) | Please furnish the details'of amounts debiled 10 the profil and loss account, being i (he nature of capital, personal, advertisement
expenditure elc = B
1 | expenditure of capital nature; ] Nil
Particulars Amounl in Rs. Remarks if any:
"2 [expenditure of personal nature: lNiI
Particulars Amounl in Rs. Rematks if any.
3 |expendilure on advertisement in any souvenir, brochure, tack, | Mil o Sig
pamphlet o the like, published by a political party./ o |
- Particulars Amount i Rs. Hemarks if any: |
4 |Expenditure incurred al clubs being enlrance fees and | Nil
subscriplions i
Parliculars Amounl in Rs, ] Femarks if any;
5 |Expenditure incurred at clubs being cosl for club services and | 14l
facilities used. |
Pariculars Amount in Rs. Remarks if any:
6 |Expenditure by way of penally or fine for violation of any law for | (il i
the time being force !
Particulars Amount in Hs. | ltemartks if any: i
= ! - |
7 |Expenditure by way of any other penally or fine not covered above | Nil
Particulars Amount in Rs. | emarks if any:
‘ e — g
8 |Expenditure incurred for any purpose which is an {ffence ar which | NIl =% =
: : 55, et .
is prohibited by law | s =
i Particulars Amountin 8. [ T % [\ Femarks Il any
- el | R
b) [Amounts inadmissible under section 40(a) - il S
i ]-as payment to non-resident referred to in sub-clause () |
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ah

A/ Details of payment on which tax is not deducted: INII

Date of | Amount of
payment | payment

MName of
the payee

Nature of

payment |

payee
(optional)

PAN of the | Address
Line 1

Address
Line 2

Ciy or
Town or
District

Pincode | Remarks if

any.

m

Details of payment on which tax has been deducted but has
not been paid during the previous year or in‘the subseguent
year before the expiry of iime prescribad under section 200(1)

Nil

Date of | Amount | Nature of | Name of | PAN of | Address
payment of payment the the Ling 1
payment payee payee
{opticnal)

Address
Line 2

City or
Town or
District

Fincede | Amount
of tax

deducted

Remarks if
any:

as payment to resident refarred to in sub-clause (ia)

A| Details of payment on which tax is not deducted I il

Date of
payment

Amount of
payment

Nature of |
payment

Nzme of
| the paye®

-PAN of the |
payee i
(ogtional} |

|
Address
Line 1

Address
Line 2

City or Pincode
Town or

Dhistrict

Reamarks if
any:

not been paid on or before the due date specified in sub- |
section (1) of section 129 |

Details of payment on which tax hes been deducied bul has Nil

S

Date of | Amount | Nature |Name of | PAN of | Address |

payment of of the the Ling 1

paymen | paymen | paysr Paysr
t t | (opliona

Add
Lin

s

es

g2

{ City or
Town or
District

| Pincode | Amount

Amaount
out of (V1)
deposiled,

if any

Femark
| of tax s if any:
deducts

d

D) : |
. i

it | as payment referred to in sub-clause (b

Al Details of payment on which levy is nol deducted | Wi}

Date of
payment

Amount of |
payment

Nature of
payment

Name of
the payee

PAN of the

payes
(optional)

Addrass
Line 1

Address
Ling 2

City or
Town or
District

Fincode | Remarks if

any:

Details of payment on which levy has been deducled bul has | Nil
not been paid on or before the due date spemﬁed in sub-
section (1) of section 139,

Date of | Amaount | Nature

payment of of

paymen | paymen
t 1

Namea of |
Lhs the
l payer ayer
{ophona
I 3]

PAN of | Address |

i |
Line 1

Address
| Ling 2

City or
Town or
Chistnet

Pincode | Amounl

Amount
out of (VI)
deposilad,

if any

Remark
| of tax s if any:
deducts

d

Fringe benefit tax under sub-clause (ic)

Wealth tax under sub-clause (lia)

vi | Royally, license fee, service fee etc. under sub-clause (iib)

vii | Salary payable outside India/to a nion resigent without TDS ete

Nil
under sub-clause (i)

Date of | Amount of
payment | payment

Name of
the payee

PAN of the

payee
[optional)

Address Linge 1

Address Line 2

Town

Cily or

District

Pincade | Remarks if any:

or

il

Payment to PF/other fund etc. under sub-clause (v) [

]Tax paid by employer for perquisites under sub-clause (v) = |

€)

|
Amounts debited to profit and loss account being, interest, salary,
bonus, commission or remuneration inadmissible under sechon
40(b}140[ba) and computation thersof: |

Particulars Section Amount de biled -
to PIL AIC

Description

Amount
admissible

Amount
inadmissible

Remarks

Interest Section40b 337332

337332

As per
partnership
decd.

d)

Disallowarnce/deemed income under section 40A(3).
A

On the basis of the examination of books of account and other [ Yes
relevant documents/evidence, whether the expendilure coverad
under section 40A(3) read with rule 60D were made by account
payee cheque drawn on a bank or accounl payee bank drafl |f

not, please furnish the details:

-
\

//I}

’5< *:\

Date of Nature of payment
payment

Amount Name of the

payee

BANGTTiE t v

(optional

Y
L L}'

IL’

[k

payse !'

(57

REJY\ h\l‘any
?\w W
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0

['B[On the basis of the examination of bocks of account and other| Yes
relevanl documentsievidence, whether the payment referred to |
section 40A(3A) read with rule 6DD were made by account payec |
cheque drawn on a bank or account payee bank draft If not
please furnish the details of amount deemed to be the profits and

gains of business or profession under section 40A(34); = [ — i it
Date of Nature of payment Amount Name of the PAN of the Remarks f any. !
payment payee payce |
foptional) | e e =i e -
: e
€) |provision for payment of gratuity nol allowable under section 40A(7), }Nil o

seclion 40A(8);

) |any sum paid by the assessee as an employer not allowable under [ Nil

g) |padiculars of any liability of 2 contingent nalure;

Wil

Nature of Liability [ Ameunt |

T Remarks if any

h) | amount of deduction inadmissible in terms of section 194 in respect of | Nil

the expenditure incurred in relation to income wh ch does not
of the tolal income:

form part |

Particulars Amcun

L

Remarks if any:

i) |amount inadmissible under the proviso to secuon 36(1)(ni)

_ Wil

22

Amount of interest inadmissible under seclion 23
Medium Enterprises Development Act, 2005,

of the Micro, Smail and | Nil
|

23

Particulars of payments made

i
to persons specified under Seclion |

Wwas

N [40AR)p) ' . 2
’ Name of Related Parnty Relation Date (optional) Payment Mature of transaction | PAN of Related
madelAmounl) ) Parly (optional)
DINESH KUMAR GARG Partner 2 | 52145 [Interest to Partnher
GHIST DEVI Partner | 18854% |Interest (o Partnar
| -
RAM SWAROGP MANTRI | Partner B ; 24195 | Inferes( to Partner
SATYA PRAKASH Partner o | [ 52340 Interest to Partner
KABRA | i
DINESH KUMAR GARG | Partner | | L 'U_(ﬂemuuerulion to
| Partner
GHISI DEVI Partner 0 ‘ Remuuieration to
___ |Partner L
RAM SWAROOP MANTRI | Partner v} | Remuneration lo
- __|Partner
SATYA PRAKASH Partner 4| Remuneration to
KABRA | . Partner
24 |Amounts deemed to be profits and gains Under seclion 32AC or 3240 or [ NIl N
33AB or 33ABA or 33AC.
Section Description Amount Remarks i any’
25 |Any amount of profit chargeable to lax under seciion 41 and computalion | Nil -
P thereof. = T
' Name of Party Amount of Income Section Descriplion of Tcnrnpﬂlgﬁﬁir any 'm
: lransaciian
T I g gy
726 | i [In respect of any sum referred to in clause (a),(b),(0).(

d)i(e).4h) or (g) of seclion 428, 11 labilty Ior whighe i
A |pre-existed on the first day of {he previous year bul was nol|

allowed in the assessment of any preceding previous year and |

a) | paid during the previous year;

i

Nature of Liability Amaount Remarks Fany: T Section =
b} | not paid during the previous year. ; e T e e
Nature of Liability Amount Remaiks fany, ] Geclion

B |was incurred in the previous year and was

income of the previous year under section 139(1):

a) |paid on or before (he due date [or furnishing the return of NIl
|

Nature of Liability

Amount

b

—

not paid on or before the aforesaid (a

=

{:]

Nalure of Liabiiity

Amount |
¥

»
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g

the profits and loss account.

State whether sales tax,goods & service Tax, custolns duly, excise
duty or any other indirect tax,levy,cess,impost etcis passed through

No

27

a)

in the accounts.

Amount of Central Value Added Tax credits availed of or ullised
during the previous year and its treatment in the profit and loss
account and treatment of outstanding Central Value Added Tax eredils

Mo

b)

Particulars of income or expenditure of prior period eredited or debited
to the profil and loss accounl.

Nil

Type

Particulars

Amounl

Prior penad to which it 8 Rema'rlz-sF':]'rw
relates{Year in yyyy-yy
formal;

28

substantially interested, witho

details of the same.

Whether during the previous year the assessee has received any properly, | Ho
being share of a company not being a company in which the public are |

inadequals |
consideration as referred to in section 56(2)(viia), if yes, please furnish the |

ul  consideration or for

Name of the person
from which shares
received

PAN of the
person
{oplional)

Name of the
company whose
shares are received

CIN of {

company

he | . No.of ‘ Amaount of Remzrks if any:

Shares
_Received

consideratio | value of the
I'I_]';‘Eij,"_!_ o shares |

Fair iarkel i

29

details of the same.

s
Whether during the previous year the assessee? received any
consideration for issue of shares which exceeds the fair market value of
the shares as referred to in section 56(2)(viib). if yes, please furnish the

NA

Name of the person from whom | PAN of the person No. of Amaunt of | Far Market Remarks if any
consideration received for issue {optional) Shares | consideralio | value of the '
of shares issued n recaivad sharzs
23 | A |Whether any amount is to be included as Income Chargeable under | NA
the head income from other sources as referred to in clause (ix) of sub
section 2 of section 56
Nature of Income | Amount Remarks i any
29 | B |Whether any amount is to be included as ncome chargeable under | NA et
the head Income from other sources as referred Lo in clause (x) of sub |
section 2 of section 56 — -
Nature of Income Amouil Remarks it any
30 |Details of any amount borrowed cn hundi or any amount due thereon No i o N
(including interest on the amount borrowed) repaid, otherwise than through |
an account payee cheque. [Section 590] ! 1. - o -
Name of | Amount | Remarks | PAN of | Address | Adfress | City or State Pincece | Date of | amount | Amou | Date
the borrowed | if any: the Ling 1 Line 2 | Town o Boriawin | il of
person person Distrct . 8 {in renaid | Repay
from {optional) | menl
whom '
amount
borrowed
or repaid |
on hundi S i e |
30 | A [Whether primary adjustments Lo transfer price, as referad to 1 sul | NA = ' l
section (1) of section 92CE, has been made during the previous year s | -
Clause under which of | Amountin Rs | Whelher the excess | Wiether | AmounlRs)of | Expecles | Remarks f any.
Sub section(1) of 92CE of primary money available with | the Excess | imputed interest | Date
primary adjustments is adjustment | asscciated enteiprise | money has | income on such |
made 1s required to be been excess money
repatriated o india | repatnated | wihich has not
as per the provision | within the | baen repslnated
of sub section (2) of | prescribed within the
Seclion 92CE e ptescrhad time |
30 | B |Whether the assessee has incurred expendilure dunno. the previcus ' NA ) t
year by way of interest or of similar nature excesding die crore rupess |
as referred to in sub seclion (1) of section 948 . |
Amount{in Rs) Earnings Amount{ln | Ass Year of Amount of Amountol | Remarks f any
of interest or before Rs}) of | inerest misres! wterest |
similar nature interest, expenditure by | expenditure | expendiure |
incurred tax,depreciatio | way of mleres;! brought | carried-——="| "
n and of similar | forveard as per | foongrd < 1
amortization(E | nature as | sub section (4) a} \ Fatieg~" |
BITDA) during | per{i) above | of section 948 foofdird s por i
the previous | which exceeds | sufyseelan |
year (In Rs) 30% of [ 1 Bdctor ks
EBITDA as \ )4
per (i) above | Nz
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| | O

I

30 | C |Whether the assessee has entered into an impermissible avoidance | NA
arrangement, as referred lo in section 96 during the previous year|
(This Clause is kept in abeyance Lill 31st March,2021) | . A . — .
Nature of the impermissible avoidance arrangement Amount (in Rs) of tax Romarks if any:
beneiil in the prévious
year arising, In
aggregate, lo all paities
to the arrangermsnt SPEEVN
31 | a) |Padticulars of each loan or deposit in an amount exceading the Lt | Nil
specified in section 26955 laken or accepled duwing the previous year | —
Name of the lender or | Address of the fenderor | PAN gi the | Amount of loen | Wi Marintm whather the |
depositor deposior lendtr ar of deposit akan T anigui ‘oan or
deposilor ol a sed lgantdepos | oulstandp.Jin | deposit was
{eptional) 1l was lhe account at takin or
squared any iz accepled by | accepted by
Lip gy dunng the chagqueor cheque or
Ihe Previous Year | bank draftor | bank draft,
Previeus use of whethar the
rear giactronic Same was
cleanng taken ar
zystem | accepted by
ihreugha | an account
bark aceounl | payoe cheque
of an account
payee bank
- drall
| ler 1
b) | Particulars of each specified sum in an amount exceeding the iuniliNi!
specified in section 269SS taken or accepted during the previous year |
. |
Name of the person from Address of the Name of the person lrom | PAN of the Nama of | Amaounl of W In case the
whom specified sum is whom speciliad sum is recsived Ihe parsen from specified sum | sped] sum
received ‘wiiem speciied sum | taken or woslakenor | was taken or
15 received (optional) acceptey accepted by accenied by
| cheaquea or cheque or
i baak draft or bans dralt,
;’ | uss r;f_ whether the
| | eactronic
| Jlearning
Lysiom
roligh a an aceount
L0k account | payen cheque
| Il ar an accoun!
| | payes bank
i = | — |__l.!".1.r1
b | a) |Particulars of each receipt in an amounl excesding the Iimit;’NiI
specified in section 2698T, in aggregate from a person in a day or |
in respect of a single transaction or in respect of transactions
relating to one evenl or occasion from a person , during lhe
previous year, where such receipt is otherwise than by a cheque
or bank draft or use of electronic clearing system through a bank
account 2.
Name of the payer Addiess of the payer | PAN ofThe payes “Nawizor | Amouniof | Dawol
_‘_"_ deplianal) | kansaclion IECeipt __teneipt
b | b) | Particulars of each receipt in an amount exceeding the it Nil o I
specified in section 269ST, in agoregate from a person in a day o
in respect of single transaction or in respect of transaclion relaling
to one event or occasion from a persof, receive;l by eheque o
bank draft, not being an accounl payee chequa or an account |
payee bank draft, during the previous year y |
Name of Ine payer Address of the payer | TPAN o the pay “RirounLetTecei
|
b | ©) | Particulars of each payment made in an amount exceeding the | Hil .
limit specified in section 269ST, in aggregale to a person in a day
or in respect of a single transaction or in respect relating to cne
event or occasion to a person, otherwise than by a chegue or
bank draft or use of electronic clearing system through a bark
account during the previous year
Name of the Payee Address of lhe Payes | PAN of the Payze | [ Amountol l" " Date of
) (cplizrat) I paiment | poymenl |
b | d) [Particulars of each payment in an amount excesding the | Hil
specified in seclion 269ST, in agaregate to a person in 2 day o in
respect of single transaction or in respect relating to one event or!
occasion to a person, made by a chegue or bank draft, not being :
the an account payee cheque or an account payse bank drall 7280 /5
during the previous year - SRt ';/
Name of the Payce Address of {he Payee PAN of Ih= Paye= =t "'ﬁuﬁ e
: o

|
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I |

¢) [Parliculars of each repayment of loan or depostt or any specified | Nil
advance in an amount exceeding the limit specified in section 2697

made during the previous year: i
Name of the payee Address of the payee h PAN of the payee | Amaunt of e Maxinmn Whethar the In case the
(optanal) repaynent amaunt rEpayment repayment
cutstanding In | was made by | was made by
the gccoun at CRgque or chague or
any ime duning | benk draft or bank draft,
the Previous use of whelher the
Year clactronic same was
clearnng repad by an
syslem account |
through a payee cheque
barnk account | or an account
payee bank
| o diafl
d) | Particulars of repayment of loan or deposit or any specified advance in | Nil
an amount exceeding the limil specified in section 269T recevad
otherwise than by a cheque or bank draft or use of electronic cleanng
system through a bank account during the previous year e
Name of the payer Address of the payer PAN of ihe payei Amount of repayment
{opticnal) of loan or deposit or

any speciled advance
- recaived olhanvise
than by & chegue or
bank drail o1 use of
- electiome cleanng
syatem through a
bank account during
the pravious year

LA

e) | Particulars of repayment of loan or deposit or any specified advance in | Nil
an amount exceeding the limit spacified in section 2687 received by a
cheque or bank draft which is nol an account payse cheque o
account payee bank drafl during the previous year

Name of the payer Address of the payar [ PAN ot Lhe payel
1 iopronal)
denpsit or any
spacilicd advance
received by 4 cheque
t or @ bank dralt which
is nol an account
payae cheque or
account payea bank
dralt during tha
| previcus year
B l
32 | a) |Details of brought forward loss or depreciation allowance, n the | Nil e
following manner, to the extent available :
Serial No |Assessment| MNature of | Amount as All Amountas | Amount as assessed Remarks
Year loss / returned losses/allow | adjusted by (give reference to
Deprecialion Zl “ances not | withdrawal relevant order)
allowance *| allowed | of additional
under | depreciation
section | on accounl
119BAA | of cpling fos
taxalion
under
seclion
115BAA |

TAmcunt Order LS
and date

b) | Whether a change in shareholding of the company has taken placs | HA
the previous year due to which the losses ncurred prior to the
previous year cannol be allowed 1o be carried forward in terms of
section 79.

c) | Whether the assesse has incurred any speculalion loss referred lo i | Na
section 73 during the previous year, If yes, please furnish the details of
the same.

d) |Whether the assesse has incurred any loss referred Lo in seclion 704 | No
in respect of any specified business during the previous year, if yes,
please furnish details of the same.

€) |In case of a company, please state that whether the company s I NA
deemed to be carrying on a speculation business as referred in

explanation to section 73, if yes, please furnish the detaiis of

speculation loss if any incurred during the previous ysar

33 | Section-wise details of deductions, if any, admissitie under Chapter VIA or Nl
Chapter lll (Seclion 10A, Section 10AA)
Section Amount
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a) | Whether the assessee is required to deduct or coliect tax as per the [No
- | provisions of Chapter XVII-B or Chapter XVII-BB, if yes please furnish e > e
Tax Section | Nature of Total Total Total | Amount of Total Amount of I Amount ofi Remarks if
deduction payment | amount of | amount | amouni tax amount tax tax | any
and paymenl | onwhich | onwhich | deducted | onwhich | deducled | deducted |
collection or receipt | lax was lax was or tax was or or
Account of the required | deducted | collected | deducted | collected | coilected
Number nature to be of | outof (5) of o (8) | ot
(TAN) specified | deducted | collected | collacted | deposited |
in column or at ll al less ta lhe |
(3) collected | speciiied than credit of |
out of (4) | rate cut of specified the
(5) | rate cut of Central
] (7 Governm
| ent out of
(65) and I
. (8
1 2 3 4 ~ 8 0 7 8 9 10 1
-
b) |Whether the assesse is required lo furnish the stalement of tax | NA
deducted or tax collected. If yes please furnish the delails |
Tax deduction Type of Form Due date for Date of Whether the | 1T not, pleaze furnish list | Rermarks if any:
and collection furnishing furnishing, it | statement of | of detas/icansactions
Accounl Number furnished tax deducted | which are not reported
(TAN) or collected
contains |
nfarmation |'
| aboulall |
| transaclions
| which are
I required (o be
| reportzd
l
€) |whether the assessee is liable to pay interest under seclion 201 (1A) ar | MA
seclion 206C(7). If yes, please furnish: | =— N
Tax deduction | Amount of interest | Amount paid cut | date of payimant Ramarks if any:
and collection under section of column (2)
Account Number | 201(1A)/206C(7)
(TAN) is payable
5
35 | a) |In the case of a trading concern, give quantitative detafis of principal iterns of goods traced
Item Name Unit opening stock | purchases during salez dunng the closing slock shortage /
the previous year previous year f exciess, if
e any
NA
b) [In the case of a manufacturing concern, give quanlitalive details of (he principal iiems of raw malerials. finished products and
by-products :
A | Raw Materials
ltem Name Unit opening purchase | consumpl sales closing “ywld of | “percentag “shortage /
slock s during on during the slock finished | e of yield; | excess, if
the , during previous products any.
previous the year
year previous
year |
NA - = - W
B |Finished products : J IR
Item Name Unit opening stock [ purchases qQuantily sales durng | closing stock | shartage
dunng the manulactured | Ihe previcus exeess, if any
Previous year dunng the ysar
PrEVIGUS yaat |
NA i B gt
C |By products : + [
Item Name Ut apening stock | purchases | quanity salas during i ciusing stock | shortage
during Ihe | manulaclured | the previous exeess, il any
Previcus year | durning tf year |I ! l
previous year |
NA == wib Yea ! i |
36 |In the case of a domestic company, details of lax on distibuied prefits [HA co ‘
under section 115-0 in the following form - | e R B .
(a) Total amount of reduction as | (b) Total tax | (c)Date of Payments with Fur]-;iun't' . |
amount of referred lo in section paid thereon 7 A
distributed rf A0 7\ |
profils e N o i ‘:]
115-0(1A)(i) [ 115-0(1A) i Dales of payment Amum\-\\\t \ o AOBC/E T B
) o
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- alia Whether the assessee has received any amount in the nalure cf | NA )

dividends as referred to in sub-Clause ( e ) of clause(22) of section 2
Amount Receved(in Rs) Dale of receipl

37 |Whether any cost audit was carried out, if yes, give the delails, if any, of | NA
disqualification or disagreement on any matter/itlemivaiue/quantily as may
be reported/identified by the cost auditor. d

38 |Whether any audit was conducted under the Central ExcfSe Act, 1944, 1i | No ) |
yes, give the details, if any, of disqualification or disagreement on any
matter/item/ivalue/quantity as may be reported/identified by the auditor o
39 |Whether any audit was conducted under section 72A of the Finas
Act, 1994 in relation to valuation of taxable services, If yes, qive the details,
if any, of  disqualification or disagreement on any
! maltler/item/value/quantity as may be reported/identified by the auditor =
' 40 [Details regarding turnover, gross proft, etc., for the previous year and| -
preceding previous year: e
Particulars Frevious Yeat I Preceding previous Year Y
Total turnover of the | 12431000_;' i - i 5121000
assessee | o R
Gross profit/turnover 2701853 | 12481000  21.65 827511 5121000 18.11
Net profit/turnover 129874 | 12481000 1.04 377739 5121000|  -7.38
Stock-in-tradef/turnover 0 12481400 0.00 0 5121000 0.00
Material consumed/finished 0] 0 0.00 0 0 0.00
goods produced | P o

41 | Please furnish the details of demand ratsed of relund issuze duning e previous year | Ml
under any tax laws olher than Income-tax Act, 1961 and Weallh tax Azl 1957 along

with details of relevant proceedings 2
Financial Name of Stale Other Hypa Date of Amoim: Remarks
year lo which | other Tax law (Demand demand
demandfrefun raisediRefun | rasediefund
d refates to d received) received o

42 | a |Whelher the assesse 1s required to furnish statement in Form No.B1 of Form | NA

61A or Form No 618 . -

Income tax Type of Form Dueg aate of Date of turnishing, | VWhatner the furm | if nat, please Remarks [ any
Depanment furmshing if furnished contains furnish the b

Reporting Entity mformation about | defails

Identfication all which are not

Number _ detailsfiransaction reported

s which are
retuired (o be
reporiad

43 [ a |Whether the assessee or its parent entity or aligimale reparting enlily 1s lioble 10| NA sl
furnish the report as referred 1o In sub section 2 of section 286

Whether report has Name of parent entily MName of the Allernative | | Date at | Eapected Dote emarks if any
1 been furnished by the repoiting entity(if Applicable) | Fumishing the |
assessee orils Repoil
parenl entity or an ’
allernate reporting PR
enlity 4 |
|

44 | Break-up of tolal expenditure of enllies registered or nai registered under the G5 | NA e

(This Clause is kept in abeyance till 3151 March, 2021) e !
Total_Amoyn!of Expendilure in respect of entilies registerzd under the GS1 | Expenditure relating to
expendilure incurred , == = —— | enlilies nul regislered
during the year Relating (o the goods or | Relating lo the entlies | Relating Lo the olher fotal Paymenita | under GET
services exempl from fuliing under eqistered enplics Registered enfities i
composiion scheme
For SAKET KALANI & ASSOC!ATES_
o= _EJ:nrh\md Accounlants
7R Regn o+ 017296C)
o
r AN
e ve '.1I \
R \__,}
o f 3
& FASIK KALANI)
Place :AJMER X A7 PARTNER
Date : 19/11/2020 ; iy

=" Nembershiz No: 418344
UDIN : 20418344AAAADLEI4S

"
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INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

37

(Where e data of tie Return of Income in Form ITR-1 (SAHAL, ITR-2, ITR-3, ITR-4(SUGAM), ITR-5. ITR-6, ITR-7
filed and venified]

(Please see Rule 12 of the Income-1px Rules, 1962)

e AANEG?I75R
Nrae GEM GRANITES
||-_|,._-_- ;
Raasthan , 91-India , 305501
B Finn
“thed 1ea 1391y Return filed on or before due date

Louerest Year busimess loss, if any

Total Teveme

Pk Protit woder AT, wheed appheable

Adpisted Tored Income under AMT. where apphicable
e f‘;g'

d Tax der

H ]

A TN pavabic

E

L

& hmerest and Fee Pavable

L

T Total e, sitesest anl Fee payabile
Taxes Pawd
1+ Tax Payabte L Refundablz (6-7)
Praidend Tus Payable

¥ frovest Pavahle

=

:_ o Divedend tax and ntevest poyabily

£ Thars Pand

ooy Wiyable e pRetundable (1 1=12)
Avoreted income a8 pes seetton 13T

& @.} ditacnad T on pavable u'e 1ISTD

“larest pay able uws 115TE

Additienal Tax and interest payable
Tax and mterest paid

{+yTax Payable /{<)Refundable (17-18)

Fuim Mumber ITR-5

(37

Assessment Year

2021-22

C/0 SAIU YATRA COMPANY | ADINATH COLONY , JAIPUR ROAD PURANI MILL , KISHANGARHAIMER | 27-

e-filing Acknowledgement Number 872334510050122

|

19

7,600

() 7.600

tocome Tax Remn submitted electromically on 05-01-2022 [4:04:21 from 11 address  and verificd by RAM SWAROOP MANTRI having
PAN AGZPM3272D on  using Paper ITR-venilication form  generated through  mode

Syatem Geoeraled

Parude QR Code

g ]

AANFGTITSROSST2I345 100501 22E93FIHA 152374 139FC1 77451 397C2007T34TEO2A

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC. BENGALURU



AKET KALANI & ASSOCIATES

chartered Accountants

., CIO G P ASAWA AJMER 55 NAGINA BHAG AJMER
1+ RAJASTHAN 305001
Ph 9413832208
e-mail - RASIKKALANI@YAHOO.COM

FORM NO. 3CB
[See rule 6G(1)(b)]

Audit report under section 44AB of the Income-Tax Act, 1961 in the case of a person referred to In
clause (b) of sub-rule (1) of rule 6G

J1-MAR-2021, attached herewith, of

GRANITES

We have examined Ihe Balance Sheet as on 31.MAR.2021, and the Profit and Loss Account for the period beginning from 1-APR-2020 to ending on

IO SAHU YATRA COMPANY ADINATH COLONY JAIPUR ROAD PURANI MILL KISHANGARH AJMER

GEM
PAN
2
k| {a}
b

fe cemly that \ne Baia
YATRA COMPANY ADI

AANFGTITSR

nce Sheel and the Profit and Loss Account are in agreement with the books of account mainiained al the head office at C/O SAHU
NATH COLONY JAIPUR ROAD PURAN) MILL KISHANGARH AJMER and 1 Branches

We report the lollowing observalions/commentsidiscrepancies/inconsisiencies, it any

Subject 1o abave -

A
auail
{8}
examination of the books
(€
gwe a {rue and fair view -
(i)

(i)

cofrect subjecl 1o following abservaticneiqualiicauons. if any

We have cblamed all the informalion and explanations which, 10 the best of our knowledge and helial, were necessary for the purpose of the
In our opinicn, proper books of account have been kepl by Ihe head office and branches of the assessee SO far as appears from our
In our opimion and o the best of our information and accerding to The explanalions givan 1o us, the said accounts, read wilh noles thereon, if any

in the case of the Balance Sheet, of the state of the affairs of the assessee as at 31-MAR-2021, and
in the case of the Profit and Loss Account of the profil of the assessee for the year ended on thal date
The siatement of pariculars required to be furnished under section 44AB 15 annexed herewith n Form No 3CD.

in out aeinion and 1o the bes! of our information and according to explanalions gven to us, the particulars given in the said Farm No. 3CD are true and

Qualilication Type

Observations/Qualificat

; Creddors under Micro Smail and Medwm Enterprises Development
' Act 2006 are nol ascentamable
i

The information regarding applicability of MSMED Acl, 2006 ta the various
suppliersipaiies 18 nol available with the assessee, hence information as
required vide Clause 22 of Chapler V of MSMED Acl, 2006 is nol been given

Al the inlermation. ang explanalicns wnich 1o he best of my/our
knowledge and bellel were necessary for the purpase of my/iour audil
has npl been prowded by the assesses

trve

Prior penod expenses are nal ascedainable from Dooks of actoumt _

ftug

4

5
SN T
1
|
5
|
A

Proper books of account, to enable reporting in form 3CC. have not
| been mainlaned by the assessee

lrue

Proper slock records are nol maintained by the assessee

As explained |o us, Il IS nol possible 1o maintain slock record

fn|

Records necessary o verify personal nature of expenses not
maintained by the assessee

frue

Records produced for venficalion of paymenls through account
payee cheque were not sufficient

~ | The assessee has not masde any payments exceeding the hmil in section

ADA(3)/26955/269T in Cash. However, il Is not possible for us to verify
whether the payments in excess the specified limit in section 40A(3)
126955/28971 have been made olherwise than by account payee cheque or
account payee bank drall, as the necessary evidence are not in possession of
lhe

Documents necessary 1o venfy the reportable lransaclion weie nol
magde available

frue

Valualion of closing stock is nol possible

Place AJMER

Date - 04

0112022

UDIN  22418344AAAAABB13E

KALANI & ASSOCIATES
ered Accountants
Rean No.: 017298C)
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GEM GRANITES
dress C/0 SAHU YATRA COMPANY,ADINATH COLONY,JAIPUR ROAD PURANI
Rtai MILL KISHANGARH AJMER RAJASTHAN, 305801
e " Firm Assessment Year 2021-2022
vvarg D Year Ended 31.3.2021
PAN AANFG7175R Parinership Deed 121112014
Residential Statys Resident
Particular of Business Manufacturing and Trading
Nature of Business WHOLESALE AND RETAIL TRADE-Wholesale of other products n.e.c(09027)
Stock Valuation Method Cosl! Price or Market Price Whichever is less
AD Code
GSTIN No DBAANFGT7175R2ZB
Filing Status Original
Tele Mob:9829137537
Computation of Total Income
Income from Business or Profession (Chapter IV D)(Maximum Salary Rs.150000) -10236
Net profit as per profit & loss alc 120409
Add.
Tunreciation Debited in PAL AJc 1790352
;?:rcst Paid to Partners 376890
Total 2287651
interest on F D R Consider Seperately 10236
Cepreciation as per Chan u/s 32 1780352
Interest as per Deed uis 40(h) 376880
2177478
110173
“Brought Forward Depreciation Set off (As per Annexure) -120409
Income from Other Sources (Chapter IV F) 10236
Intereston F.D R 10236
Gross Total Income 0
'ial Income 0
Round off u/s 288 A - 0
Deduction u/s 10AA,35AD, 80H to BORRB (excepl sec.80P) not claimed hence AMT not applicable.
Tax Due @ 30% 0
TDSMCS | 7600
-7600
Refundable (Round off u/s 2888) 7600
T.D.S./T.C.S. From
T.C.S.(as per Annexure) 7600
Due Date for filing of Return October 31, 2021
Due date extended to 15/02/2022 F. No. 225/49/2021/ITA-11 D1 09-Sep-2021
__s_a_|._a_ry_?._ Interest Allowable to Partners
Name of Pariner Share % Share % Salary Interest Profit Capital Balance
el (Profit) (Loss)
RAM SWARDOF MANTR| 25.00 25,00 Nil 38205 0 356579
SATYA PRAKASH KABRA 2500 25.00 - Nil 58590 o 546840
DINESH KUMAR GARG 25,00 25.00 Nit 58264 0 543802
GHISI DEVI 25.00 25.00 ' Nil 221831 0 2070423
Total ] 376890 [] 3517644
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AE OF ASSESSEE - GEM GRANITES AY.2021-2022 PAN : AANFG7175R  Code :VISHAL-02

Statement of Unabsorbed Depreciation Brought/Carried Forward

Assessment Year Brought Forward Set off Carried Forward
2019-2020(27/09/2019) 247865 120409 127456
Total - 247865 120409 127456
"Unabsorbed Depreciation Brought Forward Adjusted with Other Source - 10236
*Unabsorbed Depreciation Brought Forward Adjusted with Business Income : 110173
Details of Depreciation -
Particulars Rate Opening More Than  Less Than Total Salos Sales Loss Balance Depraeciation WDV Clesing
180 Days 180 Days Than 180 {Shaort Gain)
days
dumper 15% 784750 0 0 794750 0 0 734750 116213 675537
Furnilure and fiting 0% 431688 0 0 a6 0 0 431689 43169 38520
Plani and Machinary 15% 3251112 o o 3251112 0 0 3251112 487667 2763445
iransiomar 15% 108375 0 0 108375 0 0 108375 16256 892119
DERRICK CRANE 15% 2081250 o o 2081250 0 0 7081250 312188 1760062
Escavaior Machine 15% 4860169 0 0 ABEO16D o o 4850189 729025 41531144
Hamme 15% 25600 a 1] 29600 o 1] . 28800 Ad40 25160
BAR TROLLEY MOUNTED 15% a o 865254 865254 o o BG5254 G494 BOOIGO
WIRESAW MACHINE 15% 20000 0 0 20000 o 1] 20000 13500 76500
in 11646345 0 865254 12512199 o 0 12512189 1790152 10721847
Details of T.0.5. on Non-Salary(26 AS Import Date:09 Dec 2021)
S.No Name of the Deductor Tax deduttion AIC No. of the Total Tax deducted Amount oul of {4) claimed Seclion
deductor for this year B
TOTAL 0
Head wise Summary on Income and TDS thereon
Head Section Amount Paid/Credited As per Location of Income for s
As per 26AS Computation Comparison
Other Sources 1944 10236 10236 Interest Income:10236
Total 10236 10236
Details of T.C.5.(26 AS Import Date:08 Dec 2021)
S.No Name of the Collector Tax Deduction and Tax Collection Total tax collected Amount oul of {4) i:lui?md during
- Ly Account Number al the Collector the year
1 MINING ENGINEER AMET (RAJSAMAND) JDHMO4045G kg 7600 7600
TOTAL To00
Maximum Allowable Salary to Partners
Profit BEefore Remuneration 110173
’umum Allowable Salary lo Pariners
Rs. 1,50,000 or 80% of The First 3,00,000 of Book Profit, Whichever Is More 150000
Maximum Allowable Salary to Partners 150000
R Stryani
Signature 3
(RAM SWAROQOP MANTRI)
For GEM GRANITES

CompuTax * VISHAL-02 (GEM GRANITES)

Date-05.01.2022

Page 2
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GEM GRANITES

(F.Y. 2020-21)

C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Balance

Sheet as on 31st March 2021

'Liabilities Amount Assets Amount
| Capital Account 35,17,643.44 | Fixed Assets 1,23,29,407.00
| SECURED LOANS 82,45,108.00 | Closing Stock 1,00,763.00
| UNSECURED LOAN 20,90,000.00 | TCS AY 2021-22 7,600.00
| DUTIES AND TAXES 1,68,201.00 | Sundry Debtors 28,34,611.00
| Sundry Creditors 42,39,137.15 | Cash in Hand 46,050.79
| Provisions 4,92,453.00 | Cash at Bank 16,14,693.00
' Deposits (Assel) 15,81,915.00
! Misc. Expenses (ASSET) 1,01,046.00
o RESERVE AND SURPLUS 1,27,456.80
Total ) 1,87,52,542.59 | Total 1,87,52,542.59

The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES
Chartered Accountants
(Registration No. 017

i; L4
L%\
Membership No.: 418344 U~'°" . =,
N o5/

N '_';_":f.: I.\\.:;_

Place: AJMER
Date: 04/01/2022

i
RAM SWAROOP MANTRI

For GEM GRANITES

R S TRy

Partner
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GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJIMER

Profit & Loss for the year Ending 31st March 2021

(F.Y. 2020-21)

WParticuIars ~_{Amount Particulars Amount _
To ACCOUNTING EXP it 2,40,000.00|By Gross Profit 43,60,928.42
To Audit Fees 5,000.00|By FDR Interest Received 10,236.00
| To Bank Charges 3,103 86| By IT REFOUND 1,024.00
To DEAD RENT IN MINING 3,72,400.00
To Interest paid to non resident other
than a company or a foreign 9,37,741.61
company
To LEGAL EXP. £1,000.00
To Office Expenses 1,06,499 .86
g:echile Repair and Mantinance 91.042.00
To Pre. Operative Expenses 27,750.00
To Staff Salary Paid 2,40,000.00
To Deprecialion 17,80,352.00

’ To Balance C/F 4,97,299.09
Yt 43,72,188.42 43,72,188.42
To Inlerest o Pariners 3,76.890.00 | By Balance B/F 4,97,299.09
To Net Profit 1,20.409.09
| Total 4,97,299.09 | Total 4,97,299.09

The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES

Chartered Accountants

PARTNER

Place: AIMER
®  Date: 04/01/2022

ATy
(Registration No. 017 wéca 8 ASSE .x_

.,._

For GEM GRANITES

R S Ma sy

RAM SWAROOP MANTRI

Partner
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GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

(F.Y. 2020-21)

Trading Alc 1 for the year Ending 31st March 2021

[Particulars Amount ~ |Particulars n Amount
\To PURCHASES s 18,89,920 96 | By Sales of goods 1,36,40,000.00
To DMFT Charges 2,50,516.87 | By CLOSING STOCK 1,09,763.00
To Royalty Expenses 250562875

To Deisel Expenses 7.96,800.00

To Power Expenses 28,49,919.00

To Wages and Salary 10.96,040.00

To Gross Profit 43,60,928 42

Total e, 1,37,49,763.00 | Total | 1,37,49,763.00

The accompanying notes are an integral part of the financial statements.
As per our report of even date
For SAKET KALANI & ASSOCIATES
Chartered Accountants
g (Registration No.

8?95'3( KALANF/77'

PARTNER
Membership No.: 4

For GEM GRANITES

Rl b i i
RAM SWAROOP MANTRI
Partner

Place: AODMER
Date: 04/01/2022
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GEM GRANITES
/0 SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Capital Alc as on 31st March 2021

(F.Y. 2020-21)

Schedule: 1
Dr
- RAM SATYA
[ DINESH
' - SIDEVI
1 Particulars SWARQOP PRAKASH G GHI
l1 MANTRI CAREK KUMAR GAR
| To Balance C/F 3,56,578.86 5.46.839.86 543801.86| 20,70,422.86
Total 3,56,578.86 5,46,839.86 543,801.86|  20,70,422.86
Gr
RAM T SATYA
] DINESH
Particulars SWAROOP PRAKASH GHISI DEVI
MANTRI KABRA . | VAR GARG
By Balance B/F 3,18,373.86 4,88,249.86 485537.86| 18,48,591.86
By Interest to Partners 38,205.00 58,5690.00 58,264.00 2,21,831.00
Total 3,56,578.86 5,46,839.86 5,43,801.86| 20,70,422.86 |

R

List of Deposits (Asset)

Schedule : 11
7 Particulars Amount
[FDR at Dena Bank (Mining Sec) 2,13,680.00
|GST TAX 13,55,995.00
IGST RECEIVABLE 12,240.00
| Total 15,81,915.00
List of Misc. Expenses (ASSET)
Schedule : 15
o Particulars Amount
Misc _EQbe_r_ases K 1,01,046.00
Total 1,01,046.00
, Schedule for Sundry Debtors
Schedule : 12
Particulars Amount
BHERUNATH MARBLE AND GRANITES 1,79,200.00
BHUTRA GRANITES 98,560.00
Divyanshi mables and granite 38,200.00
KRISHNA GRANITE 98,561.00
Krishna Kanhiya Marble and Granite (Kelwa) 4,71,180.00
Krishna Kanhiya Granite (Kelwa) 92,400.00
LAXMI STORE 1,09,000.00
MAX GRANITE (KEWLA) 1,47,840.00
MURLIDHAR MARBLE 1,47,840.00
Parmeshwar Marble (Kelwa) 2,27,531.00
PROGRESSIVE MARBLE AND GRANITE -1,20,740.00
RADA JI MARBLE & GRANITE ( RAGHUNATHPURA) 3,31,439.00
SEETA MARBLE AND GRANITES 89,600.00
Shan Mineral Chemicals 68,000.00
SHIVAM MARBLE AND GRANITES 1,29,600.00
| SHIV OM MARBLES ' 1,34,400.00
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FORM NO. 3CD
[See rule 6G(2)]

Statement of particulars required to be furnished under

section 44AB of the Income-tax Act, 1961

Part A

| 01 [Name of Ihe assessee GEM GRANITES
02 |Address CJO SAHU YATRA COMPANY,ADINATH COLONY JAIPUR
ROAD PURANI MILL KISHANGARH,AJMER
03 | Permanent Accounl Number (PAN) AANFGT175R
34 | Wheiner the assessee Is llable 1o pay indirech ax like excise dui:.rl. service lax, sales | Yes
\ax, goods and service lax.customs duly.elc if yes, gleease TurnIISh the registration
: ¢ any other identfication number altotied for the same
oumben Bl\faﬂgl;r::ief S Siate Qther Regisiration No Descnphion (optional)
[Goods and sefvice tax RAJASTHAN [ DBAANFGT175R228
05 [Salus Partnership Firm
I{_S “[Previous year from 1-APR-2020 to 31-MAR-2021
07 | Assessmient year 2021-22
T8 ] indtate ihe feievant ciause of sechon 444B under which the audd has been conducied Relevar clause al section 44AH under which the audil has been conducled
CiauseddABe)-When provisions of section 44AD{4) are applicable
0Ba |Whelker  the assessee  hae opted  for taxaton  under  secuon |NA
L 115BA/1158AA115BABI 15BACH15BAD ?
PartB
09 | a) | firm or associalion of persons, indicate names of pariners/members and their Name Profit sharing ralio (%)
profit shanng ratios
RAM SWAROOP MANTRI 25.00
‘ SATYA PRAKASH KABRA 25.00
! DINESH KUMAR GARG 25.00
| GHISI DEVI 25.00
|
| by [ inere is any change in the partness or membars of in thei! profit shanng ratio | No
| 1 since the last date of the preceding year, the particulars of such change
Name ol PanneriMember Date of change Type af change Oid prafil New profit Remarks
Kii b e E v sharing ralio | Shanng Ratio
TS Walwe of Business a1 profession [ more han one BUSINEss of prolession s
| | | carried on guning the previous year. nalwe ol every business or prof n)
| i Sectar Sub Seclor Code
: ~ [MANUFACTURING Manufacture of non-metallic mineral products © | 04058
’ “b) |l there 15 any change n [he nalure of business or prolession, the pariculars of | No
such change
Business Seclor Sub Seclor Code Remarks if any

a) | Whether books of accounl are prescribed under seclion d44AA, il yes, list of
books 50 prescribed

galsh Book, Bank Book, Ledger, Journal, Purchases Register,
ales Regist

the books of accounts are nol kepl al one location, please furish the addresses
of locations along with the details of books of accounts maintained al each
localion. )

o) | List of pooks of account maintained and |he address al which the books of | /0 SAHU YATRA Cash Book, Bank Book, Ledger,
accounts are kegl {In case books of account are maintained in a computer | COMPANY , ADINATH Journal, Purchases Reglster,
systern, mention the books of accounl generaled by such computer syslem. If| COLONY , KISHANGARH, | Sales Register (Computerized)

JAIPUR ROAD PURANI
MILL, RAJASTHAN, 305801,
INDIA .

c) | List of books of account and nature of relevanl documents examined.

Cash Book, Bank Book, Ledger, Journal, Purchases Register,
Sales Register

Whether the profil and loss account includes any profils and gains assessable on
presumplive basisil yes, indicale the amount and (he relevant section (44AD,

A4ADA 44AE. 44AF 448 44BB 44BBA, 44BBB Chapler XII-G, Firsl Schedule or
any olher relevant sechon )

No

Seclion Amount

Remarks if any:

a) | Methoa of accounting employed in the previous year

Mercantile system

b) | Whether there had been any change in Ihe melhod of accounting employed
wis-a-vis the meinod employed in Lhe i dialely preceding previous year.

No

L=}

I answer ¢ (b) above is in the alfirmative, give details of such change, and lhe

| effect thereof on the profit or loss.

Particulars Increase in profil (Rs.)

Decrease in profit{Rs.)

A

R
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/[ [Whnether any adjustment s required lo be made 1o the profils or loss for | No
" r’ complying with the provisions of income compulation and disclosure standards
A | notikied under sechion 145(2) —
,—’ r g) [t answarlo (d) above s in the alfirmatve, give details af stich adjusiments

Particulars

Increase n profil (Rs )

Decraase in profil{is )

Nel Efecl(Rs )

Remarks if any.

| i % | Disciosure as por IC08
=

Disclosure

Remarks if any.

i
 A— S

Metnad of valuation of closing stock employed in Ihe previaus year

lower

Raw Matarial and Finished Goods Cost or NRV Whichever is

=3
i

| In case of :iamairon Tiom the method of valualon prescnbied under seclion 1454,
i L and the effect theraol on the profil or loss, pledse furnish
1 o

No

Pamculars

Increase in prodl (Rs ) Decraase m profit{is )

Remarks il any

i 15 i Grye the tollowing particulars of the capital assel convened inlo stock-in-irade - NA
Descaphon of Capial Cale of Acguisiion Cosl of Acquisiion Armauni al Remarks il any
Assels which capital
assels
converled into
siock
i6 | Amounts not crediled 1o Ihe profit and loss account, being, -
a) | the dems faling within the scope of section 28, il
Description Amount Remarks if any:
‘ B | the praforma credis diawbacks refunds of duty of cusloms or excise or service | Nil
] [ 1ax o refunits of sales tax o value added lax of Goeds & Service Taxwhere
| such cedds drawbacks o refunds are admilled as due by the authonties
| iconcernca
; Descriptian Amount Remarks if any
rcl—“e%cala'.»an claims accepled dunng the previous year, Nil
i Oescriotion Amiount Remarks if any
i 1
[‘a‘,‘mmaa;:m": P Hil =
' i ] Descrghion Amount ““Rernarks if any
Ter [capistrecaipl o any Nil
| Descripticn Amount Remartks if any
i -
I’ 17 |Where any land or bulding or both 1s transterred dunng Ihe previous year for a| No
i consideralon less than value adopled or assessed or assessable by any authonty of
a Stale Government relened 1on sechion 43CA or 50C, please lurmish
‘ Detads of | Considera Value Remarks il | Counlry Address | Address Fincode Cily or Locality Post State Apply
propeity tion adopled or any Line 1 Line 2 Townor | or Area Office 2nd
received | assessed Distnct proviso
or accrusd ar of
assessabl 43CA(1)
o or 4th
i proviso
! o
| . S6{2)()7
P 4
18 | Pamcalars of depreciation aliowable as per the Income-lax Acl, 1961 10 respect of | As Per Annexure "A”

each assel or block of assels. as ihe case may be, in the following form -

| a) | Descriplon of asseliblock of assels

By | Rate of depreciation.

c} | Actuat cos| of wrilien down value, as Ihe case may be

€a) |Adjusiment made 10 ihe willen down value under seclion | 15BACI1 15BAD (for
ass ! year 2021-2022 only)
€b) [Adjustment made lo written down value of Intangible assel due to excluding
value of ) of a business or profession
cc) | Adjusted writlen down value
d} | Additions/deductions duning the year with dales, in the case of any addition of an m
| assel dale put to use, including adjustment on account of - : / Sl e Xy
] Eentral Value Added Tax credil claimed and allowed under Ihe Central g e

1984,

xcise Rules, 1944, in respect of assels acquired on or after 1st March,

%R
ol Frpins O

) |ehange in rate of exchange of currency, and

2) | Depreciation aliowable

) | Subsidy ar'granl_'c_n feimbursemenl, by whalever name calied.

\2\0izzgz 2]
Q\’i‘,}\- = ’:»%
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AN ‘Wrmen down value at the end of the year i

19 |Amounts agmissible under sectons

1

] Secton

) =
20 | & Any sum pad 10 an employee a5 bon

. :}_m V)

Descrption

n section 36(1)(va)

Name of Fund

Amount debited 1o P&L

| whels suen sum was olherwise payable 1o im as profits or diwdend [Sechon

Amount adimissible as per
ihe provisions of the
Income-lax Act, 1961

Remarks if any

us of commssion for services rendered, | Nil

l Amount

Remarks f any

I

Nil

Amount Acluat Date

Due Date

The actual amount

] \Delaﬂs ol contibunons received from employees fof Varous funds as referred (o

pad

Please fumish the details of amounts debited 1o the proft and loss account, being in the nature of capital, personal, adverhisement expendilure glc
expenditure of capial nature; Nil
\ \7 Paruculars Amount in Rs. Remarks if any:
xpi ndllu'e ol personal natue, |N¥I
\ Paroulars Amount i As. Remarks if any:
|
)

3T€¥DEHU|IUIE on agveriisement in any SOuUvenir,
| 'r_lnﬂ ke, pubhshed by a poliical pany,
I =

prochure, tract. pamphiet arlNH
Partculars

Amount in Rs Remarks if any

i
T W r
1
1 ~ 4 1Expenmture incurted at clubs being entrance fees and subscrplions

INE:
" ‘ i_ Famiculars Amountin Rs Remarks if any
\ \ 5 | Expendilure ncuired at clubs being cosl for club services and faciifes | Nil
| used x ==
| | Paruculars Amount in Rs Rematks i any
\ E |Expenditura by way of penally or fine for violation of any law for the fime | Nil
being lorce
| Pariculars Amount in Rs Remarks if any
=
i lI [ |E:nendnu!e by way of ail_y olhier penally or ine nol covered above Hil '
1 b Pariculars Amount in Re Remarks If any
=]
| l "8 Expenditure incurred far any purpose which is an offence or which is Nil
prombies by iaw
‘ | Particulars Amount in Rs Remarks f any
(RS |
Il | by [Ameunts inadmissitle under sectian 40(a) -
1 [as payment 1o non-resident relerred o in sub-clause 0]
A Detais of payment on wivch ax 15 not deducled Nil
Date of | Amount | Nature | Name | PAN of | Aadhoa | Counby | Addrass | Addiess | Pincode | City of | Localit | Poslt | State | Remar
paymen of of ol the the 1 no Ling 1 [ Line 2 Town | yor | Office ks if
[} paymen | paymen | payee | payec or Area any
i i District
B8 [ Details of payment on which lax has been deducted bul has nol been | NIl
paid duting Ihe previous year of in (he subsequent year before (he
expiry of time prescrnbed under section 200(1)
Date ol Amou | Nature | Name | PAN | Aadha | Counlr | Addre | Addre | Finced | City or | Lecait | Post | State | Amou | Remar
payment | nlof of | ofthe | of the | arno ¥y 58 58 e Town | yor | Dffice nof | ksif
payme | payme | payee | payee Line 1 | Line 2 of | Ares tax | any.
nt nl District
| i | as paymen 1o resident relerred 1o in sub-clause (1a)
A | Details of payment on winch tax is not deducled inl
. Date of | Amount | Nature | Name | PAN of | Aadhaa | Countr | Addre | Address | Pincode | City or
paymeni of of ol the the Ine ¥ 53 Line 2 Town
paymen | payman | payee | payee Line 1 o
1 | District
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¢ [ [ Iy o
AT 1 |ByBetais of payment on which tax has been deducied bul has not been | Nil
/ | :310 on Gt before the due date specified in sub- section (1) of seclion
g
f Dale of | Amau | Nalure | Name | PAN | Aadha | Count | Addr | Addr | Finc | Gity | Localit | Post | Stale | Amou | Amou Rern.;lr
[ Fayment | ntof of |ofthe | oftha | arno ¥ ess | ess | ode | or | yor | Dffice ntof | ntoul | ksi
payme | payme | payer | Payer Line | Line Town | Area tax |of (Vl) | any:
| nl ft 1 2 of deduct | depas
i | Diski ed | led, if
| | a any
|-
Lil .
! | l;; payment (zlerred 1o in sub-clause {ib)
l \ 1F~. Delads of payment on which levy 1s not deducted Nil
i | Dateol [ Amou [Nature | Name PAN [ Aadha | Counts [ Adure | Addre | Pincod | City of | Localit| Post | State | Remarks il
| payment ntof of of the | of the | arne y 33 55 # Town | yor | Office any
| t payme | payme | payce | payee Ling 1 | Line 2 or | Area
i | 1 nt al Distoct
| ' [
. l i |
| b i 8 [ Detais of pavment on which levy has been deducted bul has nol been | Nil
| i paid on or tefare the dug dale specilied in sub. sechion (1) of seclon
! 134 ) ) =
| Date ol | Amou | Nature | Name | PAN | Aadha | Counte | Addr | Addr | Pinc | City | Locaht | Post | Stale | Amou Amou | Remar
I i payment | atol o |ofthe |ofthe | arno | ess | ess | ode | or | yer | Office ntof | ntout | ksif
| payme | payme | payer | Payer { Ling | Line Town| Area tax ol (V)| any
I al i nt | 1 2 ar deducl | deposi
. | Distr ed | ted,if
t | | el any
w | Fange bénafit 1ax under sub-clause (ig)
v |Wealth tax under sub-clause (1a)
@ vi | Royalty hcense fee, service fee elc. under sub-clause {ib)
il Salary payable oulsige Inmiafte a non resident withoul TRS elc  under | Nil
sub-clause (i) iy
Gateaf | Amounl [Name of | AN of | Aadhaar | Couniry | Address | Addiess | Pincode | City or | Leealily | Post | Slate | Remark
cayment of the the ne Line 1 Line 2 Town of | of Area | Office sifany:
payment| payee | payee Dhsinc!
: | v Payment lo PFiother fund el under sub-clavse (iv)
| ‘| 1 ]Ta; pad by emplayer for perquisitas under sub-clause (v)
i {"r¥ [Amouris debilec fo profl and loss account bewng, interesl salary, bonus, )
[COmmisSon Of emuneration madnussible under section 40fh)40(ba) and
i (Eompulation thereol
[' i Pamicimals Secutn Amounl detined 1o Pil Crescrphion Amounl admissible Sumols nadmissible Aamarks
| AT .
l' | interest Secchiondlb 76230 ATEBS0 As per partnership
| O ) deed,
[ 1a) | Dhzallowance/deemed income under sechon 40A(12)
1 + -
| | i A |On Ihe basis of Ihe examination of books of account and ofher relevani | Yes
1 | |documenisievidence, whether lne expendilute Covered under seclion
! 11 L4ADA[ read with rule 6DD were made by accoun! payee chegue drawn on
i ' a bank ot account payee bank deaft Il nol, please furnish the details
| ! Date of Nalure of paymant Ampunt Name of 1he payee | PAN of the | Aadhaar no Remarks if any
'r | payment payes
y !
, | G |On Ihe basis of Ihe exammnalion of books of actount and other relevant [ Yes E
documenisievidence, whether the payment referred Lo in section 40A(3A)
read wilh rule 6DD were made by account payee chegue drawn on a bank
of account payee bank drall Il not, please furnish the detals of amounl
deemad lo be the profits and gains of business or profession under seclion
40A(3A).
Date of Nature of payment Amguni Name of the payee | PAN ol the | Aadhaar no Remarks il any.
paymeni payee
€} | provision lar payment of gratuily nol allowable under seclion 40A(7). Nil
f Jg; sum paid by the assessee as an employer not allowable under section | NIl
| ADA(G),
| 9) | partculars of any labillly of a contingent nature, Nil
Ir Nalure of Liability Amount Remaiks if any:
n) |ameunt of deduchon madmissible in terms of sechion 14A in respect of the | Nil
expenditure incurred In relation lo income which does nol lorm part of the lotal
ncome;
Particulars Amount Remarks if an ~
¥ .
,;\’/:- LA
: = el B C_.‘}k
1} | amount inadmissible under the proviso lo seclion 36( 1)), Nil 7i~7 'HTE-D G
. - P8 P ¥
22 [Amount of interest inadmissible under section 23 of the Micro, Small and Medium | Nil fr={r - in
| Enterprises Development Act, 2008, U1 e ] » ]
23 _Pan!culals ol paymenis made lo persons specified under section 40A(2)(b). \\\'ﬂ\\ e 125¢6% j é- /
g - -
Name :;;eialed Relation Dale Payment Nature of - PAN of Rel ~_Aagh e
made{Amount) transaclion Party P arcQ
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SHKUMAR P
g;::s anner 58264 | Inlerest lo Partner
|

GHISI DEV Partnor 221831 | Interes! to Partner
RAM SWARDOP Fanner
| MANTR) 38205 | Interest to Partner
SATYR PRANASH | Pannor 58550 | Interest to Pa
[KABRA 1 n o Partner
[DINESH KUMAR Pariner 0 | Remuneration o
IGARG Partiner

GHISI DEWY Pariner | 0 | Remuneration o
S _ Partner

| RAM SWARCQP | Partner | 0| Rermuneration 1o

| NANTR) | | Partner

 BATYA PRAKASH Pariner I € | Remuneration lo

| KABRA | Partner

| 33ABA or 33AC
1.9

| 2% | Amounts geemed 1o be profils and gains under seclion 32AC or 3ZAD or 33AB ar]NiI

| | Secton i Descrption Amount Remarks if any.
| e 1
| | {
I 2% [Any amount of profit chargeable o tax under secton 41 and computation thereof f Nil
| L .
' [ Name of Party [ Amount of Income Secton [ Descnptionof Computation if any Remarks if any:
| | wransaclion
!
i
| 26 I ' i!nresm.'c{ of any sum referred 1o 1n clause (),1b).(c) (o} (e) (1) or {g) of section 438, the liabilly for which -
I | | A |pre-ensied on the fiest day aof Ine previcus year bul was no! allowed in Ihe
; 1ot any preceding previcys year and was
a} | pait duning the previous year N
Nalure of Liabiity Amocnt | Remarks f any I Sechion
| |
b} | nol paid during Ihe previaus year | Nl
]
f Nature of Liab: Ty Rematks f any Section
|1 — -
L [ e ——
i B | was incurred in the Fevious year and was |
'R ) | pard on ot belore 1NE due date lof l:’f‘-';'_"‘;"—vl-_ 1 of income of the | Nil
| [ prévious year undes section 138(1),
| | Nalure of Liabiy Amount Remarks i any Section
| |
| f
| i |
l i | B} [ nol paid on or belore the aloresad date Nil
| Nature of Liatnlity Amgunt Remarks if any Seclion
; | -
i =l |
{ it | State whelher sales lax.goods & service Tax, cusioms duty, excse duly or any [No
other jndirect lax levy cess imposl eic s passed through the profits and loss
atcount
27 | a) [Amaount of Cenlral Value Added Tax cretits avadea of or uliised dunng the | No
| pievious year and ils reatment in (he prgft and loss account and treatment of

=

| profil and loss accoun|

| oulslanding Central Value Added Tax credils in the accounls
1

Pariculats of income of expendiure o prior pened crediled or datiiad 1o the [ Nil

| Type

Paricutars

| Amount

M

Priar periad lo which it
relates(Year in yyyy-yy
formal)

Remarks if any

i i |
i 28 [Wnelher dunng the previaus year the assessee has recewed any propeny, being [ Ho
|S"la|'E of a company nol beng a2 company 1 which the public are substanually
| interested. withoul consideration or for inadequale consideration as referred o in
section 56(2}ivua), il yes, please furnish 1ne details of the same

| Name ol the person PAN of ihe | Aadhaarno ] Name of the company | CINofthe [ No of Shares| Amount of Fair Markel | Remarks if
| fram which shares person whose shares are company Received | consideration | value of the any.
recewed ] received paid shares
1
!
29 | Whneiner dunng the previous year Ihe assessee received any cansideralion o (ssue | NA
of shares which exceeds (he fair markel value of the shares as referred lo in section
56(2)(vib], f yes, please furnish the details of the same
Name of the person from whom PAN of Ihe persen | Aadhaarno | No. of Shares | Amountol | Fair Markel Remarks if any,

consideration recewved for issue of
shales

155ued consideration | value of the
received shares

29 | A | Wnether any amount s fo be included as Incame Chargeable under the head | NA
income from other sources as referred to in clause (ix) of sub section 2 ol

Amoun

secton 56 e
Nalure of Income Amount A AR T
Remarks if any: / /(?‘}'__. .....:":':”:rg
AT
. S |
[ 28 | B | Whether any amounl is lo be included as income chargeatle under the head | NA 3 {J
Income from other sources as referrad 1o in clause () of sub section 2 of seclion ‘2
56
I Nalure of Income

o Fal]
Remarks if any. \ﬂ,}\u-‘-’ o
A
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b [0 [Pariciians o ssgh e v
feceipt n
seclion 26457 PLin an amount exceeding the il speciied | Nil

'N agaregate from a person in & day or in respecy of single
ransaction of in respect of transaction relating to one event or occasion
from a person, recewed by cheque or bank draft, not being an account
—Payee cheque or an account payee bank dralt, during the previous year
Name of the payer Address of Ibe payer I PAN of the payer Aathaar ng Amaunt ol
e receipl
|

b | ¢) |Parliculars of each payment made in an amount exceeding the fimit | Nil .

specified in secuan 26987 in aggregale 1o a person in a day or in respect

l of a single Iransaction or in respect relaling lo one event o1 occasion Lo a

peison. otherwise than by a cheque or bank draft or use of electronic
L Cleanng system Ihiough a bank account during Ihe previous year

\ e olihE Py Aadiess ol ihe Payes PAN of the Payee Aadhaorno | Nature of [ Amounl of Dala. of

- I payment | payment

| { b l d) | Pariculars of each payment in an amount exceerding ihé limil specihed in | NI
seclion 269ST. n aggregale |0 a person in a day or in respecl of single

| transaclion or m respect relating to one evenl or occasion to a persan,
| made by a chegue or baqk draft, nol bemig the an account payee cheque of
an account payee bank drall, dunng the previous year
Name gl Ihe Payee Address of Ihe Payre PAN of tha Payee Aadhaar no Amount of
payment |
¢) [Particulars of each repayment of loan or depeosil or any specified advance 1n an | Nil
amounl exceeding the imil specified in section 269T made duning the previous
gal
. Name ol iha payee Address of the payes PAN of Ine Aachaar no Amount of the Maximum Whether 1he In case tha
Payee repayment amourl repayment was | repaymenl was
oulstandingin [ made by cheque | mads by cheque
the account al | or bank draflor | or bank drafl,
any ime during | usa of electromic | whelher the
Ihe Previous | cleaning sysiem same was
Year hrough & bank repaid by an
account account payes
. cheque or an
account payee
bank drafl
1 i
d) |Pamiculars of repaymen! of ‘oan or deposd of sny speciied advance 1 an| Nl
| | amount exceeding the imit specified i section 2887 1eceived clhenvse than by
1 J a chegue of bank arafi or use of elecironic tleanng sysiem through a bank
{ECCounl during IN€ previous year
f | Name of the paye Addiéss of the payer PAN al the Azdhaar no Amaunt of
payer repayment of
lean or deposil
or any specilied
advance
| fecaved
I clherwise than
by a cheque or
bank dralt or use
of electronic
cleanng system
through a bank
accaunil during
the previous
Year
€} | Particulars of repayment of loan or deposil or any specified advance in an | Nil
amount exceeding the limil specified in seclion 269T received by a cheque or
bank draff which is nol an account payee cheque of sccount payee bank drali
i , during the previous year
' Name of ine paye Adoress of ihe payer PAN of the Aadhaar no Amaurl of
payer | repaymenl of
. laan or deposit
or any speciliad
| advance
teceived by a
cheque or g
bank draft which
15 nol an
account payee
cheque or
Accounl payeg
bank draft during
ihe previous
year
32 | a) (Details of broughl forward loss of depreciation allowance, In Ihe tollowing | Nil
manner, 1o 1he exitent available
Senal No Assessmenl | Nalure of lass | Amounl as All Amountas | Amounl as assessed {give
Year { Depreciation returned losses/allowa | adjusied by | reference to relevant order)
allowance | nces nol withdrawal of
allowed under |  additional
seclion depreciation
115BAA/115B | on account of
AC/115BAD opling for
laxation under
section
115BAC/1158
AD
Amount Order UiS
and date
Loy
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Whelher any aud

il was conduce

: 3 under the Central Excise Acl, 1944, 11 yes, give the [ No
getails o any ol - Iyes, give
ok A B e disqualification or disagreement on any matleritemivalueiquantily
—\T——L‘L@E‘Eﬁfﬂw auditor
Arether M
o ti"“s E:UU.I Was conducted under section 72A ol the Finance Acl,1934 | No
disunific valuation of taxable services.  yes, qive the details. il any, of
o : }a"ﬁ"l Or gisagreemen! on any matterlemivalueiquanily as may be
“ponediidenulied by the audior
——
l 40 | Detals tegarding lurmover gross profit etc . for the previous year and preceding
| PIEVIOUS year
Particulars Previous Year % Pracading pravious Year k0
Total turnover of the assessee 13640000 12481000
\Gmu profititlumover 4360928 13640000 3197 2701553 12481000 21,68
11&1 profitiurnover 120409 13640000 0.88 129874 12481000 1.04
Stock-in-tradetumover 109783 13640000 080 o 12481000 o
Hat Te ryr— a goods 0 1] ] [7] 1] o
produced
4% | Please furnish the details of demand raised or refund issued aunng the previous year | Nil
under any lax laws olher than Income-tax Acl. 1961 and Wealth lax Act, 1957 along
with details of relevant proceedings
| Financ:al Name af ] State Other Type Date of Amount Remarks
year lowhich | ather Tax law {Demand demand
| gemandirelun | ransed/Retun | raisedirefund
| d retales o | d received) receved
I : T T e
=4 | :
i 42 | a |Wnether the assesse s required 1o furnish slalement in Form No 61 of Form | NA
614 or Form No 818
) Income lax Type of Form Due date of Ciate of furmistung. | Whether the form if nol, please Remarks if any.
Oepartment lurnishing if furmshed contains furnish the list of
Reporting Entity information aboul | details/transaction
Igentification I all which are nol
Number detaisitransaciion reported
‘ s which are
| required 1o be
i reporied
43 | a |Whether the assessee or its pareni entily of allernale reparling entity 15 hiabie lo | NA
furmish the repon as relemred 1o in sub section 2 of sechion 286
Wheiher repor has Name of parent entity Nameg of the Alternalive Date of Expected Date Remarks if any:
been furnished by the reporting entity(if Applicatle) | Fumnishing the
assessee orils Repon
parent enlity or an
alternate regorting
antity |
| |
I -
| 44 | Break up of lotal expendiue of entiies regisiered of nol regisiered undes the GST | NA
1 | (Tris Clauses hept in abeyance 1ill 315t Maich.2022)
{ Total Amount of Expenaiture in respect of enlilies registered under lhe GST Expendifure relaling o
expendilure mcurred -
‘; Wring the year Relaling to the goods or | Relating to (he enlies Relating lo the other Tolal Payment to enuuzr;‘g:: Eg'-f-'temd
servicies exempl from talling under registered entilies Registered enlities
1 GST composition scheme

For SAKET KALANI 8& ASSOCIATES
Chartered Accountants

Place :AJMER
Dale : 04/01/2022
UDIN - 22418344AAAAABE138

embership No: 418344
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Date of filing:13-09-2022

- Acknowledgement Number:489331511130922 i
e INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

Assessment Year

Fihe Retimn of Tncome in Form ITR-1 (SAHAD, ITR-2, ITR-3, ITR=4(SUGAM), ITR-S, ITR-6, [TR-7
: filed and verified) 2022-23

(Please see Rule 12 of the Income-tax Rules, 1962)

AN AANFGT175R
5 Nyme. GEM GRANITES
il S s . C/OSAHU YATRA COMPANY | ADINATH COLONY . JAIPUR ROAD PURANI MILL , KISHANGARH,AIMER , 27-
Fea : Rajssthan’, 91-lndia, 305801 3 £l
¢ Statis -~ Finm Form Number ITR-5
1=.I'|cd uis a-Filing Acknowledgement Number 489331511130922

@

Taxable Income and Tax datails

Atcietid Income & Tax Delill

Fnceme Tax Retuni submitied electionically on 13-09-2022
aving: PAN. AGZPM3272D. on 13-09-2032 18:19:33 using  eenerated (thiough  mode

Cuirent Year h;;:.sincss loss, if any

Tetal Incoine :

Book Profit under MAT, whira applicable
Adjasted Total Income nder A MT, where appheable
Net X payabic

Interestand Foo Payable

Tonal fax, intorest and Fee payabla

T.';xcs Paid

{#) Tax Payable #-) Refundable {6-7)
Acereled Invome as per scotion 115TD
Additienal Tax payable u/s 1 15TD

Interest payable s 11STE

Additional Tay and intercst pavable
Taxand interest paid

(4) Tax Payuble A=) Refundable (13:13)

Syt Generated

BJ!EC‘liL"QR Code

139(1) Reoturn filed 08 o before due dite

-4

1 (U
2,20,200
2 0
35 2.20,200
4 : és.‘m
X 2,295 |
6 70,997
ae e oo
] : (=) 41,000
9 0
10 . | 0
11 kY 0
12 0
13 > -0 ¢
14 0

15:12.34 drom 1P address 103,179.0.215 and verified by RA?;‘I SWARQOP MANTRI

T |-

AANFGT73R03489331 515 I3U92235£10?034A251\EI:ilJﬁAJt-ilEﬂbla_\Sl 15846FFC33

DO NOT SEND THIS A CKNOWLEDGEMENT TO CPC, BENGALURU
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C/O G P ASAWA AJMER,55 NAGINA BHAG AJMER

Chan ' RAJASTHAN 305001
ered Accountants _ \.  Ph. 9413832209
' ¥\ | emai: RASIKKALANIRYAHOO com

FORM NO. 3CB
[See rule 6G(1)(b)]

Audit report under section 44AB of the Income-Tax Act, 1961 in the case of a person referred to in
clause (b) of sub-rule (1) of rule 6G
We have examinec the Balance Sheet as on 31-MAR-2022, and the Profit and Loss Account for the penod beginning from 1-APR-2021
10 ending on 31-MAR-2022, attached herewith, of
GEM GRANITES
C/O SAHU YATRA COMPANY ADINATH COLONY JAIPUR ROAD PURANI MILL KISHANGARH,AJMER
PAN AANFGT175R

We centify that the Balance Sheet and the Profit and Loss Account are in agreement with the books of account maintained at the head
office at C/O SAHU YATRA COMPANY ADINATH COLONY,JAIPUR ROAD PURANI MILL KISHANGARH,AJMER and 1 Branches

(a) We report the following observations/comments/discrepanciesfinconsistencies; if any

(b) Subject to above -

{A) We have cbizined all the informalion and explanations which, to the best of our knowledge and belief, were necessary for the
purpose of the audil.

(B) In our opinion, proper books of account have been kept by Lthe head office and branches of the assessee  so far as appears
from our examination of the books

(C) In our opinion and to the best of our information and according to the explanations given fo us, the said accounts, read with
notes thereon, if any give a true and fair view -

{i) inthe enae of the Dalance Sheet, of the slale uf the affairs of the assessee as at 31-MAR-2022; and
(i) in the case of the Profit and Loss Account of the profit of the assessee for the year ended on that date
The statement of particulars required to be furnished under section 44AB is annexed herewith in Form No. 3CD.

In our opinion and to the best of our information and according to explanations given to us, the particulars given in the said Form No.
3CD are true and correct subject to following cbservations/qualifications, if any:

SN | Qualification Type Observations/Qualifications

1 |Allthe information and explanations which o the best of TRUE
my/our knowledge and belief were necessary for the
purpose of my/our audit has not been provided by the

d55e55Ee
2 | Creditors under Micro, Small and Medium Enterprises The information regarding applicability of MSMED Act, 2006 to the
Development Act, 2006 are nol asceriainable various suppliers/parties is not available with the assessee, hence

information as required vide Clause 22 of Chapter V of MSMED Act,
2006 is not been given,

3 |Valuation of closing stock is not possible. Valuation has been taken as cerified by partner.

4 Proper stock records are not maintained by the assessee. | As explained lo us, it is not possible to maintain stock record
5 |Others Itis not possible to determine break-up of total expenditure of entilies
registered or not registered under the GST, as necessary information
& : is not maintained by the in its books of accounts.
For SAKET KALANI & ASSOCIATES
Chartered Accountants
(Firm Regn No.:.017298C)
Place :AJMER <t e PARTNER
Date ; 13/09/2022 ot Membersh[p No: 418344

UDIN : 22418344ASBEFF6223



Name of Assessee
Addresg

Status

Ward

PAN

Residential Status
Particular of Business
Nature of Business
Stock Valuation Method
A.O. Code

GEM GRANITES

C/O SAHU YATRA COMPANY,ADINATH COLONY,JAIPUR ROAD PURANI
MILL KISHANGARH, AJMER,RAJASTHAN, 305801

Firm Assessment Year 2022-2023
s o) Year Ended 31.3.2022

AANFG7175R Partnership Deed 12/11/2014
Resident

Manufacturing and Trading
WHOLESALE AND RETAIL TRADE-Wholesale of other products n.e.c(09027)
Cost Price or Market Price Whichever is less

0BAANFGT7175R2ZB

GSTIN No.
Filing Status Qriginal
Tele: Mob:8829137537

Cor_nnutatlon of Total Income

Income from Business or Profession (Chapter IV D)(Maximum Salary Rs.469853) 205632
Net profit as per profit & loss a/c 347656
Add:
.:oDepreciation Debited in P&L Alc 1588852
Interest Paid to Partners 422117
Remuneration Paid to Partners 300000
Total 2658625
Less:
Interest on F.D.R. Consider Seperately 14568
Depreciation as per Chart u/s 32 1588852
Interest as per Deed u/s 40(b) 422117
i 2025537
633088
Profit Before Remuneration 633088
Remuneration Allowable 300000
333088
Brought Forward Depreciation Set off -127456
Income from Other Sources (Chapter IV F) 14568
Interest on F.D.R. 14568
Gross Total Income 220200
Total Income 220200
Round off u/s 288 A 220200

Deduction u/s 10AA,35AD, 80H to 80RRB (except sec.80P) not claimed hence AMT not applicable.

Tax Due @ 30% 66060
Heaith & Education Cess (HEC) @ 4.00% 2642
68702
TDSITCS 12000
56702
Agvance Tax 100000

-43298
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NAME OF ASSESSEE : GEM GRANITES  AY.2022-2023 PAN : AANFG7175R  Code :VISHAL.02

|I'lterest u/s 234 A/BIC d 2295

-41003
Refundable (Round off u/s 2888) 41000
Interest Charged (Rs.) T.0.8./ T.C.S. From (Rs.)
u/s 234C 2295 Non-Salary(as per Annexure) 12000
(255+765+1275+0)

Interest calculated upto September,2022, Due Date for filing of Return October 31, 2022

Prepaid taxes (Advance tax and Self assessment tax)26 AS Import Date:13 Sep 2022

Sr.No. BSR Code Date Challan No Bank Name & Branch Amount
1 6910333 15/03/2022 63182 IDBI BANK LTD. NAVI MUMBAI 100000
Total 100000
Salary & Interest Allowable to Partners
Name of Partner Share % Share % Salary Interest Profit Capital Balance
(Profit) (Loss)
RAM SWAROOP MANTRI 25.00 25.00 75000 42789 B6914 529418
SATYA PRAKASH KABRA 25.00 25.00 75000 65621 B6914 742511
‘.DINESH KUMAR GARG 25.00 25.00 75000 65256 B6914 739108
GHISI DEVI 25.00 25.00 75000 248451 86914 2448924
Total 300000 422117 347656 4459961

Statement of Unabsorbed Depreciation Brought/Carried Forward

Assessment Year Brought Forward Set off Carrled Forward
2019-2020(27/09/2019) 127456 127456 _ 0
Total 127456 127456 0

Details of Depreciation

Particulars Rate  Opening More  Less Than Total Sales Sales Less  Balance Depreciation . WDV Closing
Than 180 180 Days Than 180 (Short Gain)
Days days

DUMPER 15% 675537 0 0 675537 0 0 675537 101331 574206

Furniture and fitting 10% 388520 0 0 388520 0 0 388520 38852 349668

Plant and Machinery 15% 2763445 0 0 2763445 0 0 2763445 " 414517 2348928

Triihsfo;mer 15% 92119 0 0 92119 0 0 82119 13818 78301

DERRICK CRANE 15% 1769062 0 0 1769062 0 0 1769062 265359 1503703
. Excavalor Machine 15% 4131144 0 0 4131144 0 0 4131144 519672 3511472

Hammer 15% 25160 0 ] 25160 [s] 0 25160 3774 21386

BAR TROLLEY 15% 800360 0 0 800360 0 0 800360 120054 680306

MOUNTED COMPESSOR

WIRESAW MACHINE _ 15% 76500 0 0 76500 0 0 76500 11475 - 65025

Total 10721847 0 0 10721847 0 0 10721847 1588852 9132935

Interest Calculation u/s 234C

5. No. Installment Period Total Tax Due To Be To Be Deposit Amount Remalning Tax Int Rate Interest
Deposlted (In Deposited (In Due(Round off In 100 _  (In %)
%) Amount) s.)
1 First {Up 1o June) 56702 15.00 8505 0 8500 3 255
2 Second (Up lo Sep) 56702 4500 25516 [} 25500 3 165
3 Third (Up o Dee) 56702 75.00 42527 0 42500 3 12745
1 Fourlh (Up to March) 56702 100 00 56702 100000 -45200 1 &
Total 2295

GST Turnover Detail
S5.NO. GSTIN _ Turnover
1 0BAANFG7175R2ZB 20141000

TOTAL 20141000

Page 2
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AY.2022-2023 PAN : AANFG7175R

Code :VISHAL-02

Details of Turnover as per GSTR-3B (Imported From Form 26AS)

S.NO.

=2N0. ~  Gsmn

1

O m ~N O A WA

R —
M - O

ARN Date Period Taxable Turnover Total Turnover
DBAANFGT175R2ZB AADBD421225620P 25-May-2021 April,2021 566000 566000
0BAANFG7175R2ZB AA0B0621854719R 22-Jul-2021 June, 2021 1740000 1740000
0BAANFG7175R2ZB AAOBD521256282E 25-Jun-2021 May,2021 250000 250000
O8AANFGT175R2ZB AAOBOB21461478U 19-Sep-2021 Auguslt 2021 2215000 2215000
0BAANFG7175R2ZB AADBD7213855095 18-Aug-2021 July,2021 2060000 2060000
OBAANFGT175R2ZB AADB092198899G4 20-Ocl-2021 September,2021 2435000 2435000
OBAANFG7175R2ZB AADB1021474134M 20-Nov-2021 Oclober, 2021 3675000 3675000
OBAANFGT175R2ZB AADBD2224B71269 19-Mar-2022 February,2022 1315000 1315000
OBAANFGT175R2ZB AADB1221974300K 21-Jan-2022 December, 2021 1295000 1285000
OBAANFGT17T5R2ZB AADB1121492163G 20-Dec-2021 November,2021 870000 870000
DBAANFG7175R2ZB AADB0122573012R 21-Feb-2022 January,2022 1605000 1605000
0BAANFG71T5R2ZB ABO080322259898M 27-Apr-2022 March,2022 2115000 2115000
Toru 20141000.00 20141000.00

Details of T.D.S. on Non-Salary(26 AS Import Date:13 Sep 2022)

9

S.No Name of the Deductor Tax deduction AIC No. of Total Tax deducted Amount out of (4) Section
the deductor imed for this year
1 BANK OF BARODA MUMB11202C 8000 8000 194N
2 BANK OF BARODA MUMB11202C 4000 4000 194N
TOTAL 12000
Head wise Summary on Income and TDS thereon
Head Section Amount Paid/Credited As per Location of Income for TDS
As per 26AS Computation Comparison
NA 194N 600000 12000
Other Sources 194A 14369 14568 Interest Income: 14568
Total 614369 14568 12000
Maximum Allowable Salary to Partners
Profit Before Remuneration 633088
Maximum Allowable Salary to Partners
1. 90% On First 3,00,000 of Book Profit 270000
2.60% of the rest (333088 x 0.6) 199853
Maximum Allowable Salary to Partners 469853
R Soma g
Signature e

CompuTax : VISHAL-02 [GEM GRANITES]

(RAM SWAROOP MANTRI)

For GEM GRANITES
Date-13.09.2022
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GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Balance Sheet as on 31st March 2022

(F.Y. 2021-22)

Liabilities Amount Assets Amount
Capilal Account 44,59,961.06 | Fixed Assels 1,07,40,555.00
SECURED LOANS 46,72,491.90| Closing Stock 1.26,450.00
UNSECURED LOAN 5,00,000.00| SUNDRY DEBTORS 39,23,359.00
DUTIES & TAXES 11,16,796.00| CASH IN HAND 78,466.74
SUNDRY CREDITORS 77,31,854.15|CASH AT BANK 19,83,437.55
PROVISIONS 1,62,489,00|TCS A.Y, 2021-22 7,600.00
DEPQSITS ASSET 2,28,049.00
TDS A.Y. 2022-23 12,000.00
LOANS & ADVANCES 5,00,000.00
MISC. EXPENSES 73,296.00
ADVANCE INCOME TAX 1,00,000.00
DUTIES & TAXES 8,70,378.82
Total 1,88,43,592.11 | Total 1,86,43,592.11

The accompanying notes are an integral part of the financial statements.
As per our report of even date
For SAKET KALANI & ASSOCIATES

Chartered Accountants
(Registration No. 017298C) - -

PARTNER

Membership No.: 418344

Place: AJMER
Date: 13/09/2022

N Rk

For GEM GRANITES

N RO \‘“-\h'\vb

RAM SWAROOP MANTRI
Partner
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(F.Y. 2021-22)

: GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Profit and Loss Alc for the year Ending 31st March 2022

'Particulars | Amount Particulars Amount
To ACCOUNTING EXP. [ 3,60,000.00| By Gross Profil 49,72,733.28
To Audil Fees f 6,000.00| By FDR Interest Received 14,568.44
To BANK CHARGES .{ 7.820.40
To GST FEES ' 3,46,998.00
Te Interest paid | 7,05,457.90
To Office Expenses i 2,74,650.00
To Pre. Operative Expenses 27,750.00
To Staff Salary Paid 6.00,000.00
To Depreciation 15,88,852.00
To Balance C/F ! 10.69,773.42
] 49,87,301.72 49,87,301.72
To Salary lo Pariners 3,00.000.00 | By Balance BIF 10,69,773.42
To Interest 1o Partners 4,22,117.00
‘ENat Profit | 3,47 656.42
[Total | 10,69,773.42 | Total 10,69,773.42

The accompanying notes are an integral part of the financial statements.

As per our report of even date

For SAKET KALANI & ASSOCIATES
Chartered Accountants
(Registration No. 017298C)

PARTNER
Membership No.: 418344

Place: AJMER
Date: 13/09/2022

T ad T

KAL ST A RAM SWAROOP MANTRI

For GEM GRANITES

Partner



GEM GRANITES
C/O SAHU YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

(F.Y.2021-22)

Trading Alc for the year Ending 31st March 2022

E‘EUEFS s Amount [Particulars /Amount -
| To Opening Stock ~1.09.76300]By Sales of goods 2,01,41.000 GO
To PURCHASES 30,84,983.72 By CLOSING STOCK 126,450 CO
To DMFT Charges 5.64,016 00|

To Royally Expenses 56,40.411.00

To Deisel Expenses 8.3&300.00#

To Power Expenses 33,28,643.00 |

To Wages and Salary 17,28,600.00 |

To Gross Profil 49,72,733.28 | -
Total 2,02,67,450.00| Total | 2,02,67,450.00

The accompanying notes are an integral part of the financial statements.
As per our report of even date
For SAKET KALANI & ASSOCIATES

Membership No.: 418344

Chartered Accountants For GEM GRANITES
. (Reglstration No. 017298C) :
&Qb\w = : S R'S-t\cv\'\r 4
1K KA | friy Ak o RAM SWAROOP MANTRI
PARTNER : Partner

Place: AUDIMER
Date: 13/09/2022
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. GEM GRANITES
C/O sAHy YATRA COMPANY, ADINATH COLONY, JAIPUR ROAD PURANI MILL, KISHANGARH, AJMER

Capital Alc as on 31st March 2022

(F.Y. 2021-22)

Schedule: 1
Dr
RAM SATYA
Particulars SWAROOP | PRAKASH |, OINESE | GHisi DEVI
—— MANTRI KABRA
To RESERVE AND SURPLUS 31,863.95 31,863.95 31,863.95 31,863.95
To Balance C/F 5,29,418.02 7.42,511.02 7.39,108.02 24,48,924.00
Total 5,61,281.97 7,74,374.97 7,70,971.97|  24,80,787.95
Cr
RAM SATYA
Particulars SWAROOP | PRAKASH |, DINESH | GhisipEv)
MANTRI KABRA
By Balance B/F 3,56,578.86 5,46,839.86 5,43,801.86 20,70,422.86
By Net Profit _ 86,914.11 86,914.11 86,914.11 86,914.09
By Salary to Partners 75,000.00 75,000.00 75,000.00 75,000.00
- | By Interest ta Partners 42,789.00 65,621.00 65,256.00 2,48,451.00
(@ |Total 5,61,281.97|  7,74,374.97 7,70,971.97]  24,80,787.95
Annexure for SECURED LOANS
Particulars Amount
ICICI BANK LOAN NEW 33,34,525.00
INDUSIND BANK 2,37,266.08
INDUSIND BANK NEW LOAN 11,00,700.82
Total 46,72,491.90
Annexure for UNSECURED LOAN
Particulars i Amount
ANSHU MUNDRA | 5,00,000.00
Total 5,00,000.00
. Annexure for DEPOSITS ASSET )
7] k Particulars Amount
FDR AT DENA BANK o = 2,28,049.00
[ Total 2,28,049.00
Annexure for LOANS & ADVANCES
Particulars Amount
MAHAVEER 5,00,000.00]
Total 5,00,000.00
. Annexure for CASH AT BANK
I Particulars o= Amount
AU SMALL FINANCE BANK C/A | 5,?9.442.49i
_B_A_T\JK OF BARODA (DENA BANK) C/A | 14.03,995.0&1‘
Total 19,83,437.55
..... o o Annexure for SUNDRY DEBTORS
! S Particulars -~ Amount i
|ABHIJEET MARBLE %y 3.13.600 00
[ASHISH GRANITES PVT LTD. 6,36 160 00
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FORM NO. 3CD
[See rule 6G(2)]

Statement of particﬁlars required to be furnished under
section 44AB of the Income-tax Act, 1961

Part A
(0T [Name of ihe assessee GEM GRANITES
02 |Address C/O SAHU YATRA COMPANY,ADINATH
COLONY JAIPUR ROAD PURANI
L MILL,KISHANGARH,AJMER
03 |Permanent Account Number (PAN) AANFGT7175R
04 | Whether the assessee is liable to pay indirect tax like excise duty, service | Yes
tax, sales lax, goods and service tax.customs duty.etc. ff yes, please
furnish the registration number or,GST number or any other identification
| |number allotted for the same
Name of Act Slate Other Registration No Descnption (optional)
Goods and service tax RAJASTHAN OBAANFGT175R2ZB
05 |Stalus Partnership Firm
06 |Previous year from 1-APR-2021 to 31-MAR-2022
07 |Assessmenl year N 2022-23
08 |Indicale the relevan! clause of seclion 44AR under which the audil has been| Relevanl clause of seclion 44AB under which lhe audit has been
conducled conducled
Clause 44AB({a)- Tolal sales/turnover/gross receipts in
busi exceeding specified limits
08a |Whether the assessee has opled for laxalion under section|NA
115BA/115BAA/115BAB/115BAC/115BAD ?
PartB
09 | a) |If firm or association of persons, indicate names of parinersimembers Name Profit sharing ratio
and their profil sharing ratios. (%)
RAM SWAROOP MANTRI 25.00
SATYA PRAKASH KABRA 25.00
DINESH KUMAR GARG 25.00
GHISI DEVI 25.00
b) | If there is any change in the parners or members or in their profil| No
sharing ralio since the last dale of the preceding year, lhe pariiculars
of such change
Name of Dale of change Type of change Qld profit New profit Remarks
Pariner/Member sharing ratio| Sharing
Ratio
10 | @) |Nature of business or profession (if more than one business or
profession is carried on during lhe previous year, nalure of every
business or profession)
Sector Sub Sector Code
MANUFACTURING Manufacture of non-melallic mineral 04058
products
b) |If there is any change in the nature of business or profession, lhe |No
pariculars of such change. o
Business Seclor Sub Sector Code Remarks if any:
11 | @) |Whether books of account are prescribed under section 44AA, if yes, | Cash Book, Bank Book, Ledger, Journal, Purchases
Iist of books so prescribed Register, Sales Register
b} |List of books of account maintained and the address at which the [C/O SAHU YATRA Cash Book, Bank Book,
books of accounls are kepl. (In case books of accounl arc maintaincd | COMPANY , ADINATH Ledger, Journal, Purchases
in a compuler system, mention the books of account generated by | COLONY , Register, Sales Register
such compuler system. If lhe books of accounts are not kept at one [ KISHANGARH, JAIPUR |(Computerized)
location, please furnish the addresses of localions along with the | ROAD PURANI MILL, |
details of books of accounts maintained at each location ) RAJASTHAN, 305801, |
i INDIA |
(o) [
1 ¢} |List of books of accounl and nalure of relevant documents examined
P ——

Cash Book, Bank Book, Ledger, Journal, Purchages
Register, Sales Register s (éy



12

13

Whether the profit and loss account includes any profils and gains
assessable on presumptive basis,if yes, indicate the amounl and the
relevant section (44AD, 44ADA, 44AE, 44AF, 44B, 44BB, 44BBA,
44BBB,Chapter XII-G, First Schedule or any other relevant section.)

117

No

Section Amount

Remarks if any:

a)

Method of accounling employed in the previous year

Mercantile system

b)

Whether there had been any change in lhe method of accounting
employed vis-a-vis the method employed in the immedialely preceding
previous year ]

No

c

-_

If answer lo (b) above is in the affirmative, give details of such change,
and the effect thereof on the profit or loss

Particulars Increase in profit (Rs.)

Decrease in profit(Rs.)

Remarks if any:

d)

Whether any adjustment is required to be made fo the profits or loss
for complying with the provisions of income computalion and
disclosure standards notified under section 145(2)

No

e)

If answer to (d) above is in the affirmative, give details of such
adjustments

Decrease in
profitl(Rs.)

Increase in profit
(Rs.)

Particulars

Net Effect(Rs.)

Remarks if any:

Disclosure as per ICDS

ICDS Disclosure

Remarks if any:

14

Method of valuation of closing stock employed in the previous year.

Raw Material and F

inished Goods :- Cost or NRV

Whichever is lower

b

=

In case of deviatlon from the melhod of valualion prescribed under
seclion 145A, and lhe effect thereof on Lhe profit or loss, please
furnish:

No

Particulars Increase in profit (Rs.)

Decrease in profit(Rs.)

Remarks if any:

15

Give the following particulars of the capital asset convered into
stock-in-trade:-

NA

Description of Capital

Dale of Acquisilion | Cost of Acquisition
which
capital

assels

Assels

Amount at

converted
into stock

Remarks if any:

16

Amounts not credited to the profil and loss account, being, -

a)

the items falling within the scope of section 28;

Nil

Description Amount

Remarks if any:

b)

the proforma credits, drawbacks, refunds of duty of customs or excise
or service tax or refunds of sales tax or value added lax or Goods &
Service Tax,where such credits, drawbacks or refunds are admitted as
due by the authorities concerned;

Nil

Description Amount

Remarks if any:

c

escalation claims accepted during the previous year,

Nil

Description Amount

Remarks if any:

d)

any other item of income;

Nil

Description Amount

Remarks if any:

e)

capital receipt, if any

Nil

Descriplion Amounl

Remarks if any:

any

Where any land or building or both is transferred during the previous year
for a consideration less than value adopled or assessed or assessable by

please furnish

authornity of a State Government referred to in section 43CA or 50C,

No
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Details of Consider| Value |Remarks | Country | Address | Address | Pincode | Cityor |Locality| Post | State A;pl;y
Property | alion | adopted | if any: Line 1 Line 2 Town or | or Area Office ne
received or District provflso
0
or assessed _ AICALY
accrued or Yor 4th
assessab s
le iy
56(2)(x)
7

18 |Parliculars of depreciation allowable as per the income-lax Act, 1961 in[As Per Annexure "A
respect of each assel or block of assets, as the case may be, in the
following form -

a) |Description of assel/block of assels.

b) |Rate of depreciation.

c) |Aclual cost or written down value, as the case may be.

ca) | Adjustment made to the written down value under section
115BAC/115BAD (for assessment year 2021-2022 only)

cb) | Adjustment made to written down value of Intangible asset due to
excluding value of goodwill of a business or profession

Adjusted wrillen down value

GG,

d) |Addilions/deductions during the year with dates; in the case of any
addition of an asset, date put lo use; including adjustment on accounl
of :-
i) |Cenlral Value Added Tax credit claimed and allowed under the
Central Excise Rules, 1944, in respect of assels acquired on or
g after 1st March, 1994,

ii) |change in rale of exchange of currency, and

1ii) | Subsidy or grant or reimbursement, by whatever name called.
e} | Depreciation allowable.

f) |Writlen down value at the end of the year.
19 |Amounts admissible under sections

Section Amount debited to P&L | Amount admissible as Remarks if any:
per the provisions of the
Income-tax Act, 1961

20 |a

Any sum paid lo an employee as bonus or commission for services | Nil
rendered, where such sum was otherwise payable to him as profits or
dividend. [Section 36(1)(ii)]

Description Amount

Remarks if any:

b

Details of contributions received from employees for various funds as | Nil
referred to in section 36(1)(va):

Name of Fund Amount Aclual Date Due Date The actual
amount paid

GZia

Please furnish Ihe delails of amounls debifed lo

the profit and loss account, being in the nature of capital, personal, advertisement
expenditure etc

1 |expenditure of capital nalure; Nil

Particulars Amount in Rs. Remarks if any:
2 |expendilure of personal nature; lNiI

Particulars Amount in Rs.

Remarks if any:

3 |expenditure on adverisement in any souvenir, brochure, tract, | Nil
pamphlet or the like, published by a political party; ERE e

Particulars Amount in Rs.

Remarks if any:

Expendiluie incurred at clubs being entrance fees and|Nil
subscriptions

Parliculars Amount in Rs. Remarks if any

5 Expendnure incurred al clubs being cost for club services and Nii =
[acilities used.

B Particulars Amounlt in Rs. Remarks if any o

|
=

Expendilure by way of penally or
| the tme being force

fine for violation of any law for [Nil
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b)

Particulars Amount in Rs. Remarks if any:
7 | Expenditure by way of any other penalty or fine not covered above | Nil |
Particulars Amaount in Rs. Remarks if any:
8 |Expenditure incurred for any purpose which is an offence or which | Nil
is prohibiled by law
Particulars Amount in Rs. Remarks if any:
Amounts inadmissible under section 40(a):-
i |as payment to non-resident referred lo in sub-clause (i)
A|Delails of payment on which lax is not deducled: Nil
Date of | Amoun | Nature | Name | PAN of | Aadha | Countr | Addres | Addres | Pincod | Cily |Locali| Post | Slate |Rema
payme | tof of ofthe | the | arno y s Line | s Line e or | tyor | Office tks if
nt payme | payme | payee | payee 1 2 Town | Area any:
nt nt or,
Distri
cl
B|Details of payment on which tax has been deducted but has | Nil
not been paid during the previous year or in the subsequent
year before the expiry of time prescribed under section 200(1)
Date of |Amou| Natur [Name | PAN | Aadh | Count | Addre |Addre | Pinco | Cily |Locali| Post | State [ Amou Rern_a
payment | ntof | eof |ofthe|ofthe| aar ry s ss de or | tyor |Office .ntof | rksif
paym | paym | paye | paye | no Line | Line Town | Area tax | any:
ent ent e e 1 2 or dedu
Distri cled
cl
Il |as payment to resident referred to In sub-clause (la)
A | Details of payment on which tax is not deducted: Nil
Dale of | Amoun | Nature | Name | PAN of | Aadha | Count | Addre | Addres [ Pincod [ City |Locali| Post | State | Rema
payment | tof of | ofthe | the | arno | 1y ss | sLine e or | tyor |Office rks if
payme | payme | payee | payee Line 2 Town | Area any:
nt nt 1 or
Distri
ct
B(Details of payment on which tax has been deducted bul has |Nil
not been paid on or before the due dale specified in sub-
section (1) of section 139.
Dale of | Amou | Natur [Name | PAN | Aadh |Count |Addr | Addr | Pinc | City | Locali| Post | State | Amou | Amou | Rema
paymen | ntof | eof [ofthe |ofthe| aar ry |ess|ess|ode| or | lyor |Office ntof | ntout| rks if
t paym | paym | payer | Payer| no Line | Line Tow | Area tax of | any:
enl | ent 1 2 nor dedu | (V1)
Distr cled | depo
ict sited,
if any
iii |as payment referred to in sub-clause (ib)
A Details of payment on which levy is nol deducted: NIl
Date of |Amou| Natur [Name | PAN | Aadh |Coun! |Addre | Addre | Pinco | City |Locali| Post | Stale | Remarks if
payment | ntof | eof |ofthe|ofthe| aar ry S5 5S de or | lyor |Office any:
paym | paym | paye | paye | no Line | Line Town | Area
ent | enl e e 1 2 or
Distri
cl
B|Details of payment on which levy has been deducted but has | Nil
nol been paid on or before the due date specified in sub-
seclion (1) of section 139. :
Date of | Amou | Natur [Name | PAN | Aadh [Counl | Addr | Addr | Pinc | City | Locali| Post | State | Amou | Amou | Rema
paymen | ntof | eof |oflhe|ofthe| aar ry |ess|ess|ode| or | tyor |Office ntof |ntout| rksif
paym | paym | payer | Payer| no Line | Line Tow | Area tax of any.
ent | ent 1 2 nor dedu | (VI)
Distr cled | depo
ict sited,
e if any |
0 l
w |Funge benefil tax under sub-clause (Ic) j_/
v |Wealth tax under sub-clause (1a) R
v |Royalty. license fee, service fee elc. under sub-clause (ilb) o
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Reiauc- Cae Payment | Hature of PAN of Related Aadhaar no
Pany macefAmount} transaction Party
'DINESH KUMAR  FARTNER 65256 | INTEREST 10
GARG PARTNER
"GHISi DEVI PARTNER 248451 [ INTEREST TO |
| PARTNER '
"RAM SWAROOP | PARTNER _ T 42769 [ INTEREST TO
MENTRE PARTNER
SATYAPRAKASH FARTNER T i 65621 [INTEREST TO
KAERA | , PARTNER |
LINESH KUMAR | PARTNER [ 75000 | REMUNERATION ]
(GAKG _ | TO PARTNCR R
GHISILEVI PARTNER [ 75000 [ REMUNERATION il
! W ' ! TO PARTNER . R - :
FEILSWARGOP  PARTNER [ 75000 [REMUNERATION | -
AT | . == TU PARTNER
i

"SATYEPREAKASH TPARTNER _I T
|FRERA

75000 | REMUNERATION |~~~ [~
| TO PARTNER _

Erriturie ket 1 be prohts and gains under section 32AC or 32A0 or | Nil . T
SIRE o BUARE wr SIAG - B I
w50 Descophon | Amaunt ) Rematks fany T e

J
Nil

| theren]
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Amount of Income Section Description of | Computation if any | Remarks if any:
— transaction
ETREs
S | ' [Inespect of any sum referred to in clause (a),(0),(c).(9),(€).() or (@) of secion 438, he liability for which -

A |pre-existed on the first day of the previous year bul was not
allowed in the assessment of any preceding previous year and

jwas
) | paid during the previous year, Nil
Nature of Liability Amaount Remarks if any: Section
b) |not paid during lhe previous year; I Nil
Nature of Liability Amount Remarks if any: Seclion
B |was incurred in the previous year and was
a) |paid on or before the due date for furnishing the return of | Nil
income of the previous year under section 139(1);
Nature of Liability Amount Remarks if any. Section
b) | not paid on or befare the aforesaid date. Nil
Nature of Liability Amount Remarks if any: Seclion

Stale whether sales tax,goods & service Tax, customs duly, excise
duly or any other indirect tax,levy,cess impost elc.is passed through
the profits and loss account.

No

@»27

a) [Amount of Central Value Added Tax credits availed of or uliised
duning the previous year and its treatment in the profit and loss
account and treatment of outstanding Central Value Added Tax credits

in the accounts.

No

b) | Particulars of income or expenditure of prior period credited or debiled

to the profit and loss account.

Nil

__lan account payee cheque [Section 69D)

(including interest on the amount bonowed) repald, otherwise than through

Type Parliculars Amount Prior period to which it Remarks if any:
relates(Year in yyyy-yy
format)
28 |Whether during the previous year the assessee has received any property, | No
being share of a company not being a company in which the public are
substantially interesled, wilhout consideration or for inadequate
consideration as referred to in section 56(2)(viia), if yes, please furnish the
delails of the same.,
Name of the person | PAN of the | Aadhaar no Name of the CIN of the No. of Amount of | Fair Market | Remarks
from which shares person company whose company Shares | consideratio | value of the | if any:
received shares are received Received n paid shares
29 |Whether during the previous year the assessee received any|[NA
consideralion for issue of shares which exceeds the falr market value of
lhe shares as referred to in section 56(2)(viib), if yes, please furnish the
details of the same.
" Name of the person from whom | PAN of the person | Aadhaarno| No. of Amount of | Fair Market Remarks if any:
1 consideration received for issue Shares | consideratio | value of the
é’ of shares issued | nreceived | shares
28 | A |Whether any amounl is to be included as Income Chargeable under|NA
the head income from other sources as referred to in clause (ix) of sub
section 2 of seclion 56
Nature of Income Amount Remarks if any:
29 | B |Whether any amount is to be included as income chargeable under|[NA
the head Income from other sources as referred to in clause (x) of sub
section 2 of seclion 56
Nature of Income Amount Remarks if any:
30 |Details of any amount borrowed on hundi nr any amount due thereon | No
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"'_"—\——_'..,_
Name [ Amou [Remar| PAN [Aadha [Coun | Addr | Addr Pinc | City [Local | Post | State | Date | Amo | Amo Date of
ofthe [ nt | ksif | of the | arno try | ess | ess | ode | or |ty or| Offic of | unt | unt Repayment
Perso | borro | any: | perso Line | Line Tow |Area | e Borr | due |repai
nfrom| wed n 1 2 nor owin |inclu | d
whom Distri g | ding
amou ct inter
nt est
borro
wed or
repaid
on
hundi
30 | A [Whether primary adjustments 1o transfer price, as referred to in sub[NA
section (1) of section 92CE, has been made during the previgus year?
Clause under which of | Amountin Rs | Whelher lhe excess | Whether Amount(Rs) of | Expected Remarks if any.
Sub section(1) of 92CE of primary money available with | the Excess | impuled interest Date
primary adjustments is adjustment | associated enterprise | money has | income on such
made is required to be been excess money
repatriated toIndia | repalriated | which has not
as per the provision | within the | been repatriated
of sub section (2) of | prescribed within the
Sectlion 92CE time prescribed time
30 | B |Whether lhe assessee has incurred expendilure durng the previous | NA
year by way of interest or of similar nature exceeding one crore rupees
as referred to in sub section (1) of section 94B
Amounl(in Rs) Earnings Amount (In Ass Year of Amounl of Ass Year of Amount of Remarks if any:
of interest or before Rs) of interest interest interest interest
similar nature inferest, | expenditure by | expenditure | expenditure | expenditure | expenditure
incurred tax,depreciatio | way of interest brought brought carried carried
nand of similar | forward as per | forward as per forward forward
amortization(E nature as | sub section (4) | sub section (4) carried carried
BITDA) during | per(i) above | of section 94B | of section 94D | forward as per | forward as per
the previous | which exceeds sub section (4) | sub sectlon (4)
year (In Rs) 30% of of section of section
EBITDA as 94-B 94-B
ner (i) abave
30 | C |Whelher lhe assessee has enlered Into an Impermissible avoidance | NA
arrangement, as referred to in section 96 during the previous year
(This Clause is kept in abeyance till 31st March,2022)
Nature of the impermissible avoidance arrangement | Amount (in Rs) of {ax Remarks if any:
benefit in the previous
year arising, in
aggregale, lo all pariies
to the arrangement
31 | a) |Particulars of each loan or deposil in an amount exceeding the fimit [ Nil
specified in section 269SS$ laken or accepted during lhe previous year
Mame of lhe lender or | Address of the lender or | PAN of the Aadhaarno | Amountof | Whether | Maximum | whether | incase the
deposilor depositor lender or loan or the amounl | theloanor| loan or
deposilor deposit | loan/depos | outslandin | deposil deposit
taken or it was ginthe | was taken | was laken
accepled squared | account at or or
upduring | anylime | accepled | accepled
the during the | by cheque | by cheque
Previous | Previous | orbank | orbank
# Year  Year draft or drafi,
use of whether
electronic | the same
clearing | was laken
syslem or
lhrough a | accepled
bank by an
account account
_t = payee
cheque or
an account
payee
bank draft
b) [Pariculars of aach specified sum in an emount exceading the limit| Nil
specilied in seclion 269SS taken or accepled during the previous year
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Name of the person | Address of the Name of the person | PAN of the Name ol Aadhaar no Amount of Whelher the In case lhe
from whom specified from whom specified sum is Ihe person from specified sum | specified sum | specified sum
Sum 1s received received whom specified sum laken or was laken or | was laken or
1s received accepted accepled by | accepled by
cheque or cheque or
bank draft or | bank draft,
use of whether the
electronic same was
clearing taken or
syslem accepled by
through a an account
bank accounl | payee cheque
or an account
payee bank
draft
b | a) |Particulars of each receipt in an amount exceeding the limit|Nil
specified in section 269ST, in aggregate from a person in a day or
in respect of a single transaction or in respect of transactions
relating 1o one event or occasion from a person , during the
previous year, where such receipt is otherwise than by a cheque
or bank draft or use of electronic clearing system through a bank
account
Name of the payer Address of the payer PAN of the payer | Aadhaar | Natureof | Amountof | Dale of
no’ transaclion | receipt receipl |
b | b) | Particulars of each receipl in an amount exceeding the limit| Nil
specified in seclion 269ST, in aggregate from a person in a day or
in respect of single transaction or in respect of transaclion relating
to one event or occasion from a person, received by cheque or
bank draft, nol being an account payee cheque or an account
payee bank draft, during the previous year
Name of the payer Address of the payer PAN of lhe payer Aadhaar no Amounl of
receipt
b | c) |Porticulars of each paymenl made in an amount exceeding lhe | Nil
limit specified in section 2685T, in aggregate to a person in a day
or in respecl of a single transaclion or in respect relaling lo one
event or occasion o a person, olherwise than by a cheque or
bank draft or use of electronic clearing system ihrough a bank
account during the previous year
Name of lhe Payee Address of the Payee PAN of the Payee | Aadhaar | Nalure of | Amauntol | Dale of
no Iransaction | payment | payment
b | d) {Particulars of each paymenl in an amount exceeding the limit|Nil
specified in section 269ST, in aggregate to a person in a day or in
respect of single transaction or in respect relaling lo one event or
occasion to a person, made by a cheque or bank draft, not being
the an account payee cheque or an account payee bank drafi, "
during the previous year
Name of the Payee Address ol the Payee PAN of the Payee Aadhaar no Amount of
payment
¢) |Particulars of each repaymenl of loan or deposit or any specified
advance in an amount exceeding the limil specified in seclion 269T
made during the previous year:
Name of the payee Address of the payee Aadhaarno | Amount of the Maximum Whnetherthe  [-In case the repayment
repayment amount repaymentwas | was made by cheque
oulstanding in | made by cheque | or bank draft, whether
the account at or bank drafl or- | the same was repaid
any time during | use of electronic by an account payee
the Previous cleaning system | cheque or an account
Year through a bank payee bank drafl
acg.\un!
MUKESH AJMER 580000 580000 Cheque Account payee
CHAPARWAL cheque
RUKMADEVI AJMER 200000 200000 Cheque Account payee
MANTRI cheque
SAMYAK AJMER 200000 - 200000 Cheque ~ [Account payee
ENTERPRISES : cheg
SUNIL KABRA AJMER 500000 500000 Cheque Account payee
cheque
TILAK MUNDRA AJMER 110000 110000 Cheque Account payee
| cheque
d) {Particulars of repayment of loan or deposit or any specified advance in | Nil
an amount axceeding the limit specified in section 269T received .

system through a bank account dunng the previous year

othenwise than by a cheque or bank draft or use of electronic clearing
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PAN of the Aadhaar no Amounl of
Na.rne of Ihe payer Address of Lhe payer itk negantol
loan or
deposil or any
specified
advance
received
otherwise
than by 3
cheque or
bank draft or
use of
electronic
cleanng
system
through a
bank account
during the
previous year
e) | Particulars of repayment of loan or deposit or any specified advance in | Nil
an amount exceeding the limil specified in seclion 269T received by a
cheque or bank draft which is not an account payee cheque or
accounl! payee bank draft during the previous year ——]
Name of the payer Address of the payer PAN of the Aadhaarno | Amount of
payer repayment of
loan or
deposil or any
specified
advance
received by a
cheque or a
bank draft
which is nolt
an account
payee cheque
or account
payee bank
drafl dunng
the previous
year
32 | a) | Details of broughl forward loss or depreciation allowance, in fhe following | Nil
manner. lo lhe extent available N
Serial No Assessment | Nalure of loss | Amounl as All Amount as Amount as assessed (give Remarks
Year { Deprecialion returned losses/aliowa | adjusted by | reference lo relevant order)
allowance nces nol withdrawal of
allowed under | addilional
seclion depreciation
115BAA/115B | on account of
AC/15BAD opting for
taxahion under
seclion
115BAC/1158
AD
Amount Order U/5
and dale
b) | Whether a change in shareholding of the company has taken place in | NA
lhe previous year due lo which lhe losses incurred prior lo the
previous year cannol be allowed to be carried forward in terms of
seclion 79.
¢) [Whelther Ihe assesse has incurred any speculalion loss referred lo in [No
seclion 73 during the previous year, If yes, please furnish the delalls of
the same. )
d) | Whether he assesse has incurred any loss referred fo in section 73A | No
in respect of any specified business during the previous year, if yes,
please furnish delails of the same.
e) | In case of a company, please state that whether the company is NA
deemed lo be carrying on a speculalion business as referred in
explanation lo seclion 73, If yes, please furnish the details of
speculation loss if any incurred during the previous year.
33 | Seclion-wise delails of deductions, if any, admissible under Chapter VIA or | Nil
Chapter Il (Seclion 10A, Section 10AA).
Seclion Amount Remarks if any.
34 | a) |Whelher lhe assessee is required lo deduct or collect tax as per the

provisons of Chapler XVII-B or Chapler XVII-BB, if yes please furnish

]No
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Tax | Section | Nawreof | Tetal Total | Total [Amountof] Total |Amount of [Amount of | Remarks if
| ! deduction | payment | amountof| amount | amount fax amount lax lax any
| | and ' | payment | onwhich | on whach deducted | on which | deducted | deducted
| | collection | | orreceipt | taxwas | tax was or tax was or ar
| ' Account i ‘ | of the required Ildeduc:led collected | deducted | collected | collected
I | Number nalure fobe | out of (6) or on (B) not
[ (TANy | l specified ‘ deducted |' cotlectea collected deposiled
{1 | | in column or | at | at less 1o the

| I collected | specified i than credit of
: ! | out of (4) | rate out of | specified the
' ' 5 | rate out of Central
! | ! (7) Governm
! ' l ent out of
! | (6) and
. (8)
1 2 3 4 5 6 [ 7 B 9 10 1
| ! |

| B "\fnelner the assesse is required to furmish the stzlement of tax | NA
!

|deducted or tax collected If yes please furnish the cetals
_ JEs P

Remarks if any:

Tax deduction Type of Form | Due date for Date cf Whether the | If not, please furnish list
| andcollection | | furnshing fumishing, f | statementof | of details/iransactions
| | Account Number | ; furnishea tax deducted | which are not reported
: (TAN) | or collected
| | g contains
information
| about all
| transactions
| | which are
k : required to be
foo reported
] | | .'
|c whether the sssessee 1s liable 1o pay interes! under secticn 201(1A) ui | NA
section 206C(7) If yes piease furnish o
Tax deduclion | Amounl of interest | Amount paid cul | date of payment. Remarks if any:
and collection under section | of column (2} |
Account Number | 201(1A)/206C(7) | |
__(TAN) | ispayable | '
. |
35 | a) |Inthe case of a trading concern. give quantitative delals of principal ilems of goods lraded .
ltem Name Unit | opening stock | purchases duning sales during the closing stock shortage /
the previous year previous year excess, if
i any
NA
b} {In the case of a manufactuning concern. give quantiaiive details of the principal items of raw materials, finished products and
by-producls
{ A |Raw Matenals
Item Name Unit Opening siock | purchases | consumpl | szles duning closing ‘yeldof | “percentage | “shorlage/
dunng the | ondunng | the previous stock finished of yield; excess, if
previous the year products any.
year Erevigus
year
NA
B [Finished products l
Iltem Name Unit opening slock | purchases quantity sales during | closing stock shortage |
during the manufactured | the previous excess, il any.
previous year duringthe _ | wyear . |_ R S 5
previous year
NA
C |By products
Item Name Unil opening stock [ purchases quaniity sales during | closing stock shorlage /
during the manufactured | the previous excess, if any.
{ previous year during the year
1_ revious year
[ NA - i
] 36 | A [Whether the assessee has received any amounl in lhe nature of| NA
dividends as referred to in sub-Clause ( e ) of clause(22) of section 2
Amount Received(in Rs) Dale of receipl Remarks i any:
- |
37 |Whether any cos! audit was carried oul, if yes, give the details, if any, of [NA
disquahfication or disagreement on any matter/item/value/quantity as may
be reported/identified by the cost auditor.
3B |Whether any audil was conducled under the Central Excise Act, 1944, if| No
yes, give the details, if any, of disqualification or disagreement on any
malterilem/value/quantity as may be reporied/identified by the audilor. R I _—
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[ 39 Whether any audit was conducied under section 72A of the Finance|No
Act, 1994 in relation to valualion of taxable services, if yes, give the details,
if any, of disqualficaton or disagreement on  any
|| matter/itemivalue/quantity as may be reportedfidentified by the auditor

40 |Details regarding turnover, gross profil, etc., for the previous year and
receding previous year

Particulars Previous Year Y% Preceding previous Year %
Total turnover of the assessee 20141000 13640000
'Gross profititurnover 4972733 20141000 24,69 4360928 13640000 31.97
Net profivturnover 347656 20141000 1.73 120408 13640000 0.88
Stock-in-tradelturnover 126450 20141000 0.63 109763 13640000 0.80
Material consumed/finished 0 0 0 0 0 0
goods produced

41 |Please furnish the details of demand raised or refund issued during the | Nil
previous year under any {ax laws other than Income-tax Act, 1861 and

Wealth tax Act, 1957 along with details of relevant proceedings.
Financial | Name of State | Other Type Date of Amount Remarks
year 1o other Tax i (Demand demand
which law | raised/Refu | raised/refun
demand/ref i nd d received
und relates | received)
to |
!

| 42 | a |Whether the assesse s required to furnish statement in  Form No.61| NA
or Form G1A or Form No 61B

( Income tax Type of Form Due date of Date of Whether the it not, please Remarks il any:
Depariment furmishing furnishing. if form contains | furnish the list
[ Reporling Enlily furnished Information of
ldenlificalion about all detalls/transacti
Number ' details/transacti | on which are

ons which are not reported
required to be
reported

43 | a |Whether the assessee of ils parenl enlily or allemaly reputling enlily | NA
is liable to furnish the report as referred to in sub section 2 of section

286

Whether report Name of parent enlity Name of the Alternalive Date of Expected Dale Remarks if any:
has been reporting entity(if Furnishing the

furnished by the Applicable) Report

assessee or its
parent enlity or an
alternate reporting
entity

44 |Break-up of tolal expendilure of entities registered or not registered under | NA
the GST (This Clause is kepl in abeyance till 31st March,2022)

For SAKET KALANI & ASSOCIATES
Chartered Accountants
(Firm Regn No.: 017298C)

(RASIK KALANI)
Place :AJMER PARTNER

Date : 13/09/2022
UDIN : 22418344ASBEFF6223

Membership No: 418344
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